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No. 367 
11 A.M. 
I. 0Irituary References 

The Speaker made references to the passing away of Shri B. 
R. Nahata, who was a sitting Member, Shri Uttam Chand Ram 
Chand Bogawat, who was a Member of the First Lok Sabha, 
Shri Mohan Nayak. who was a Member of the Second and Third 
Lok Sabha, Shri Gauri Shankar Singh, who was a Member of 
Central Legislative Assembly. Shri C. H. Mohammad Koya, who 
was a Member of Third and Fifth Lok Sabha, Sbri BeDi Shankar 
Shmma who was a Member of Fourth Lok Sabha and Shri Anand 
Chand who was a Member of Constitution Assembly and First 
Lok Sabha. 

Thereafter, Members stood in silence for a short while as a 
mark· of respect to the deceased. 
I. Starred QaesIioas 

Starred Questions Nos. 1-4 were orally answered. Replies 
to the remaining questions were laid on the Table. 

3. Uastarred QaestioIIs 
Replies to Unstarred Questions Nos. 1-73, 75-132, 134-

220 and 222-230 were laid on. the Table. 
4. Papen Laid OR IJ.e Table 

The following papers were laid on the Table:-
(1) A copy each of the following Ordinances (Hindi and 

English versions) under article 123 (2) (a) of the 

~
onstitUtiOn:-

(i The Punjab Disturbed Areas Ordinance, 1983 
(No. S of 1983) promulgated by the President on the 
7th October, 1983. 
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~ The Chandigarh Disturbed Areas Ordinance, 1983 ( 
. (No. 6 of 1983) promulgated by the President on 

the 7th October, 1983. 
(ill) The Tea (Amendment) Ordinance, 1983 (No. 7 of 

1983) promulgated by the President on the 7th Octo-
ber, 1983. 

(iv) The JUega\ Migrants (Determination by Tribu· 
naIs) Ordinance, 1983 (No. 8 of 1983) pronlul-
gated by the President on the 15th October, 1983. 

(v) The Armed Forces (punjab and Chandigarh) 
Special Powers Ordinance. 1983 (No. 9 of 1983 ) 
promulgated by the President on the 15th October, 
1983. 

(vi) The Textile Undertakings (Taking Over of Manage~ 
ment) Ordinance, 1983 (No. 10 of 1983) promul. 
gated by the President on the 18th October, 1983. 

(vii) The Transformer and Switchgear Limited (Acquisi-
tion and Transfer of Undertakings) Ordinance, 1983 
(No. 11 of 1983) promulgated by the President OIl 
the 8th November, 1983. 

(2) A copy of the Employees' Family Pension (Third 
Amendment) Scheme. 1983 (Hindi and English 
versions) published in Notification No. G .S.R. 629 
in Gazette of India dated the 20th August, 1983 
under sub-section (2) of section 7 of the Employees' 
Provident Funds and Miscellaneous Provisions 
Act. 1952. 

(3) A copy of the Indian Telegraph (Seventh Amendment) 
Rules, 1983 (Hindi and English versions) published 
in Notification No. G.5.R. 740(£) in Gazette of India 
dated the 23rd September. 1983 under sub-section 
(5) of section 7 of the Indian Telegraph Act. 1885. 

/
4) i) A copy of the Proclamation (Hindi and English 

versions) dated the 6th October, 1983 issl;ted. by ~e 
. President under article 3 S6 of the Constltutlon m 

relatio~ to the State of Punjab published in Notifi .. 
cation No. O.S.R. 788 (B) in Gazette of India 
dated the 6th October. 1983, under article 356(3) 
of the Constitution. 
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(il) hPY of the Order (Hindi and English versions) 
V dated the 6th October, 1983 made by the Presi-

dent in pursuance of sub-clause (i) of clause (c) of 
the above Proclamation, published in Notification 
No. G.S.R. 789(E) in Gazette of India dated the 

~ 
October, 1983. . 

(5) copy of the Report dated the 6th October, 1983 
, . of the Governor of Punjab to the President (Hindi 

and English versions). 
(6) A copy of the Gold Control (Forms, Fees and Mis~ 

cellaneous Matters) Amendment Rules, 1983 (Hindi 
and English versions) published in Notification No. 
S.O. 622(E) in Gazette of India dated the 26th 
August, 1983, under sub-section (3) of section 114 
of the Gold (Control) Act, 1968. 

(7) A copy of the Foreign Travel Tax (Amendment) 
Rules, 1983' (Hindi and English versions) published 
in Notification No. G.S.R. 568 in Gazette of India 
dated the 6th August, 1983 together with an ex-
planatory memorandum, under section 41 of the 
Finance Act, 1979. 

(8) A statement (Hindi and English versions) showing 
reasons for delay in laying the notification mention..-
ed at (2) above. 

(9) A copy of the Central Excise (Tenth Amendment) 
Rules, 1983 (Hindi and English versions) published 
in Notification No. G.S.R. 801(£) in Gazette of India 
dated the 26th October. 1983 under sub-sectien (2) 
of section 38 of the Central Excises and Salt Act. 
1944. 

(10) A copy each of the following Notifications (Hindi and 
English versions) under section 296 of the lncome-
tax Act, 1961:-

(i) S.O. 3900 published in Gazette of India. dated the 
.. 15th October, 1983 regarding exemptIon to the 

'Maratha Mandir' under section 10(23C) of the 
Income-tax Act, 1961 for the period covered by 
the assessment years 1982-83 and 1984-85. 
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(li) S.O. 3901 published in Gazette of India dated thel> 
!5th Oc~ber. 1~8~ regarding exemption. to the ", 
RamakrIShna MIsslon' under section 10(23C) of 
the Income-tax Act, 1961 for the period covered 
by the assessment years 1985-86 to 1990-91. 

(iii) S.O. 3902 published in Gazette of India dated the 
} 5th October, 1983 regarding exemption to the 
lawaharlal Nehru Memorial Fund' under section 
] 0(23q of the Income-tax Act, 1961 for the pe~ 
riod covered by the assessment years 1985~86 to 
1989-90. 

(iv) S.O. 3903 published in Gazette of India dated the 
15th October, 1983 regarding exemption to the 
"Battles of Panipat Memorial Societt under sec~ 
tion 10(23C) of the Income-tax Act, 1961 for the 
period covered by the assessment years 1982-83 
to 1984-85. 

(v) S.O. 3904 published in Gazette of India dated the 
15th October, 1983 regarding exemption to the 
'Association for Welfare of the Handicapped, 
Kozhikode' under section 10(23C) of the Income-
tax Act. 1961 for the period covered by the 
assessment years 1981-82 to 1983-84. 

(vi) 5.0. 390SpubJished in Gazette of 1ndia dated the 
J 5th October, 1983 reg.ard~:.emption to the 
'Kamataka State Ex-Police s Welfare Fund' 
under section ] 0(23C) of the Income-tax Act. 1961 
for the period coveted by the assessmeat years 
1983-84 to 1985-86. 

(vii) S.O. 3906 published in Gazette of India dated the 
lSth October. 1983 regardiD.jl exemption to the 
'Srce Adya lagadguru Shankaracharya Shrec MI-
basamathana Gokarana Trust' under section 
10(23C) of the Jncome..tax Act. 1961 for the 
period covered by the assessment years 1980-81 to 
1983-84. 

(viii) S.O. 3907 published in Gazette of India dated. the 
15th October. 1983 rcgantina exemplion to 
7be Cancer Fouodation, Delhi' under section 
10(23C) of the Income~tax Act. 1961 for the 
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period covered by the assessment years 1981-82 to 
1984-85. 

(ix) S.O. 3990 published in Gazette of India dated the 
29th October, 1983 regarding exemption to the 
'Ramana Maharshi Centre for Learning, Banga-
lore' under section 1O(23C) of the Income-tax 
Act. 1961 for the period covered by the assess-
ment year 1985-86. 

(x) S.O. 3991 published in Gazette of India dated the 
29th October, 1983 regarding exemption to the 
'R~!r,ana Kendra, Delhi (Rc2J)' under section 
1O(23C) of the Income-tax -Act, 1961 for the 
period covered by the assessment years 1985-86 
to 1987-88. 

(xi) S.O. 3992 published in Gazette of India dated 
the 29th October, 1983 regarding exemption to 
the 'Gandhi Mazdoor Smarak Nidhi. Indore' 
under section lO(23C) of tl!e Income-tax Act~ 
19u1 for the period covered by the assessment 
years 1980-81 to 1983-84. 

(xii) S.O. 3993 published in Gazette of India dated 
the 29th October, 1983 regarding exemption to 
the 'Indian Parliamentary Group' under section 
10(2:lC) of the Income-tux Act, 1961 for the 
period covered by the assessment years 1984-85 
to 1986-87. 

(xiii) S.O. 3994 published in Gazette of India dated 
the 29th October, 1983 regarding exemption to 
the 'Harijan Ashram T(ust, Ahmedabad' under 
section 10(23C) of the Income-tax Act, 1961 
for the period covered by the assessment years 
1982-83 to 1984-85. 

(xiv) S.O. 3995 published in Gazette of India dated the 
29th October, 1983 regarding exemption to the 
'The. ~sociation of the Physically Handicapped' 
under section lO(23C) of the Income-tax Act~ 
1961 for the period covered by the assessment 
years 1983-84 to 1985-86. 

5 



(11) A copy each of the foDowing Notifications (Hindi';; 
and English versions) under section 159 of theCus-
toms Act, 1962:-

6) G.S.R. 633 published in Gazette of India dated the 
27th August, 1983 together with an explanatory 
memorandum making certain amendment to No-
tification No. 132-Customs dated the 2nd July, 
1980 so as to add one more product of Nepalese 
origin that bas been found to qualify for preferen-
tial entry into India under the Indo-Nepal Treaty 
of Trade, 1978. 

(ii) G.S.R. 675(E) and G.S.R. 676(E) published in 
Gazette of India dated tbe 29th August, 1983 to-
gether with an explanatory memorandum regard-
ingexemption to di-iso-butylene, Heptene and 
Nonene, when imported into India for the manu-
facture of oxo-alcohols from the whole of basic 
and auxiliary duties of customs. 

(iii) G.S.R. 677(E) published in Gazette of India 
dated the 30th August. 1983 together with an 
explanatory memorandum rescinding Notification 
No. 4-Customs dated the 19th January, 1980. 

(iv) G.S.R. 678(E) and 679(E) publisbed in Gazette 
of India dated the 1st September. 1983 together 
with an explanatory memorandum regarding ex-
emption to specified textile machinery from basic 
customs duty in excess of 20 per cent ad valorem 
and from the whole of the auxiliary and addi-
tional (countervailing) duties. 

(v) O.S.R. 689(E) published in Gazette of India dated 
the 7th September, 1983 together with an explana-
tory memorandum regarding revised rates of ex-
change for conversion of Belgian Francs and 
Italian Lire into Indian currency or vice-versa 
insupcrsession of Notiflcation No. 198·Customs 
dated the 1st July. 1983. 
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(vi) G.S.R. 697(E) published in Gazette of India dated 
the 12th September, 1983 together with an ex-
planatory memorandum making certain amend-
ment to Notification No. 193J82-Customs dated 
the 17th August, 1982 so as to extend the benefit 
of exemption to raw materials and components 
required for construction of or fitment to the 
vessels or ships of coast Guard. ' 

(vii) G.S.R. 701(E) published in Gazette of India dated 
the 13th September, 1983 together with an ex-
planatory memorandum making certain amend-
ment to Notification No. 206-Customs dated the 
2nd August, 1976 so as to extend the exemption 
from customs duty on jigs, tools and ground 
handling equipment for all aircrafts for defence 
use. 

(viii) G.S.R. 705(E) published in Gazette of India dated 
the 14th September, 1983 together with an ex-
planatory memorandum regai'ding revised rate of 
exchange for conversion of Hong Kong Dollars 
into Indian currency or vice-versa in supersession 
of Notification No. 261-Customs dated the 7th 
September, 1983. 

(ix) G .S.R. 709(E) and 710(E) published in Gazette 
of India dated the 19th September. 1983 together 
with an explanatory memorandum making certain 

• amendment to Notification No. 201-Customs 
dated the 14th October, 1980 so as to extend the 
benefit of customs and auxiliary duties exemption 
on the !'eplenishment. g?!d imported against g?ld 
jewellery sold at exhlblbons held abroad dunng 
1983-84 also. 

(x) G.S.R. 733(E) and 734(E) published in Gazette of 
India dated the 20th September, 1983 t~ether 
with an explanatory memo:andum reg~r~mg e~~ 
emption to polythylene lamU1ated alumInIUm. fol:. 
of the thickness of 0.02 mm to 0.0.4. mm. con-
taining more than 97 per cent al!lIlllmum. ~J?Of. 
ted for exclusive use in strip packing of me.:llcmes 
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and drugs from basic duty in excess of 60 per cent 
~ ad vafr.'rem an~ from the whole of auxiliary and 

addlttonal duties off customs leviable thereon. 
(xi) O.S.R. 742(E) published in Gazette of India dated 

the 23rd September, 1983 together with an ex-
planatory memorandum making certain amend-
ment to Notification No. 127182-Customs dated the 
1st May, 1982 so as to extend the exemption from 
customs duty on Oil Well Cement also. 

(xii) O.S.R. 738(E) published in Gazette of India dated 
the 23rd September, 1983 together with an ex.-
planatory memorandum making certain amend-
ment to Notification No. 118-Customs dated the 
19th June. 1980 so as to amend the desCription 
of certain capital goOds covered by the said 
notification. 

(xiii) G.S.R. 739(£) publisbed in Gazette of India dated 
the 23rd Steptem'ber, 1983 together with aft ex-
planatory memorandum see~ to delete certain 
redundellt entries in Notifications Nos. 128/83-
Customs and 129/83-Customs dated the 13th 
May. 1983. 

(xnr) O.S.R 755(E) published in Gazette of India da· 
ted the 28th September. 1983 together with an ex-
planatory memorandum making certain amend-
ment to Notification No. 150/81-Customs dated 
tlJto 25th May, 1981 so as to extend the benefit eX 
exemption to articles manufactured out of impor-
ted stainless steel, for captive consumption as wen. 

(xv) G.S.R. 76S(E) and 766(E) published in Gazet-
te of India dated the 30th September. 1983 tog&-
tbet ~jtb an explanatory memorandum regard-
ing exemption to professional equipment and 
other requisites nonnally required by (a) the 
Foreign Radio, Television, Press. Photo, Film 
and . other media and (b) the media representati-
ves!organic;atjon accredited to the Government 
of India for the Commonwealth Heads of Gov-
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ernment Meet to be held in New Delhi in Novem-
ber, ,983 from payment of basic; auxiliary and 
additional duties of customs leviable thereon pro-
vided that the imported e{)uipment is re-exported 
-within six months. 

(xvi) G.S.R. 781(£) published in Gazette of India 
dated the 1st October. 1983 together wth an ex-
planatory memorandum regarding revised rates 
of exchange for conversion of certain foreign cur-
rencies into Indian currency or vice-versa in 
supersession of Notification No. 198--Customs 
dated the 1st July. 1983. 

(xvii) G.S.R. 783(E) published in Gazette of lama 
dated the 3rd October, 1983 together with an ex:-
planatory note regarding exemption to speciCioci 
components imported for the manufacture of 
computers, computer peripheral devices, specifi-
ed microprocessor based equipment and periphe-
ral devices for specified equipment from basic 
customs duty in excess of 50 per cent ad valorem 
and the whole of the additional (countervailio.&) 
duty. 

(xviii) G.S.R. 784(E) published in Gazette of India 
dated the 3rd October, 1983 together with an 
explapatory note seeking import duty concession 
on textile machinery. 

(xix) G.S.R. 785(E) published in Gazette of IDdia 
dated the 3rd October, 1983 together with all 
explanatory note seeking import duty concession 
on electronic goods. 

(12) A copy of Notification No. G.S.R. 786(E) (Hindi 
and English versions) published in Gazette of India 
dated the 5th October, 1983 together with an ex-
planatory memorandum declaring 'The Nhava 
Sheva Port Project' as project under heading 84.66 
of the Customs Tariff Act, 1975 for uniform con-
cessional rate of 40 per cent ad valorem basic cus-
toms duty on aU goods imported for the project, 
under section 10 of the said Act. 



(13) A copy each of the following Notifications (Hindi 
and English versions) issued under the Central Ex-
cise Rules, 1944:-

(i) G.S.R. 681(E), G.S.R. 682(E) and 684(E) pub-
lished in Gazette of India dated the 3rd and Sth 
September. 1983 together with an explanatory 
memorandum reganJing exemption to dubbed 
Cinematograph films from payinent of Excise 
Duty . 

. (ii) G.S.R. 68S(E) and G.S.R. 686(E) published in 
Gazette of India dated the 7th September, 1983 
togetber with an explanatory memorandum re-
garding exemption to 'Poly Vastra' that .is to say, 
any ~loth containing cotton and polyester. woven 
on handloom from yams handspun in India and 
certified as Poly Vastra by an officer duly au-
thorised in this behalf by the Khadi and Village 
Industries Commission from the whole of the 
basic and additional excise duties. 

(iii) G.S.R. 687(E) published in'fOazette of India 
dated the 7th September, 1983 together with an 
explanatory memorandum regarding exemption 
to non-cellulosic wastes from the whole of the 
duty of excise provided such wastes arise during 
the manufacture of non-cellulosic textured fila-
ment yam out of non-cellulosic filament yarn. 

(iv) O.S.R. 688(£) published in Gazette of India 
dated the 7th September. 1983 together with an 
explanatory memorandum denying exemption 
contained in Notification No. 239183..cB dated 
the 7th September, 1983 to non-rellulosic wastes 
produced in a free trade zonc .. 

(v) O.S.R. 690(E) publisbed in Gazettc of India 
dated the 8th September, 1983 together with an 
explanatory memorandum fixing the effective rate 
of duty at 20 per cent ad valorem on aluminium 
strips used for making aluminium pipes which 
are used in sprinkler equipment for agricultural 
irrigation purposes. 
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(vi) G.S.R. 691 (Ii) published in Gazette of India 
dated the 8th September, 1983 together with an 
explanatory memorandum regarding exemption 
to goods falling under T.l. 25 when used in the 
factory of production as raw material in the 
manufacture of waste and scrap exempted under 
SI. No. 3 of the Table in Notification No. 
2091 83-CE. dated the 1st August, 1983 from the 
payment of excise duty. 

(vii) G.S.R. 699(E) and 700(E) published in Gazette 
, of India dated the 13th September, 1983 together 

with an explanatory memorandum regarding 
grant of 15 per cent discount from the maximum 
retail price to Patent or Proprietary Medicines. 

(viii) G.S.R. 744(E) published in Gazette of India 
dated the 24th September. 1983 together with an 
explanatory memorandum seeking to provide full 
exemption from excise duty on bare copper wires 
1;00 mm(14 SWG) thickness and thicker, 
: ' are proved to the satisfaction of the 
:', ,;4 tant Collector of Central Excise to be used in the factory of production for the manufacture 
of bare copper wires finer than 2.00 rom (14 
SWG). 

(ix) G.S.R. 745(E) published in Gazette of India 
dated the 24th September, 1983 together with an 
e."Cplanatory memorandum seeking to provide fun 
exemption from excise duty on bare aluminium 
wires of 3.25 mm (10 SWG) thickness and 
thicker, which are proved to the satisfaction of 
the A.,sistant Collector of Central Excise to be 
used in the factory of production for the manu-
facture of bare aluminium wires finer than 3.25 
mm (10 SWG). 

(x) G.S.R. 753(E) published in Gazette of India dated 
the 28th September, 1983 together with an expla-
natory memorandum making certain amendment 
to Notification No. 49!83-CE dated the 1st March, 
1983 so as to increase the rates of basic excise duty 
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on non..textured polyester filament yam between 
290 deniers and above, but below 350 deniers from 
Rs. 52.00 per Kg. to Rs. 72.00 per Kg. 

(xi) O.S.R. 754(E) published in Gazette of India dated 
the 28th September, 1983 together with an expla-
natory memorandum making certain amendment 
to Notification No. 51 i83-CE dated the 1st March~ 
1983 so as to increase the rate of basic excise duty 
on texture filament yarn between 319 deniers and 
above, but below 385 deniers from Rs. 52.00 
per Kg. to Rs. 72.00 per Kg. 

(xii) 0.5.R.163(E) publisbed m Gazette of Jndia 
dated the 30th September, 1983 tQgether with an 
explanatory memorandum seeking to continue tbe 
pwtiaJ exemption from Central excite duty in res-
pect of raw naphtha and intcaded for use in the 
manufacture of ammonia. 

(xiii) G.S.R. 771 (E) published ill, gazette of India 
dated the 1st October. 1983~' ", with an ex-
plautory memorandum reduci .';, - effective basic 
excise duty rate on certain sizes'" . lyres for motor 
vehicles and tyres for vehicles or equipments 
designed for off the road from 60 per cent 
ad "'alorem 10 50 per cent ad valorem. 

(xiv) O.S.R. 772(E) published in Gazette of India 
dated the lst October. 1983 together with an ex-
planatory memorandum prescribing effective rate 
of basic duty for domestic refrigerators of a capa-
city not exceediqg 165 litres at 25 per cent 04 
valorem as against. the existi~ .rate of 40 per cent 
lid valorem and for other refrigerators and deep 
fr~rs a reduced basic excise duty rate at SO per 
cent ad valorem as against the existing 80 per cent 
ad valorem. 

(xv) G.S.R. 77J(E) puhlished in Gu.ette of India dated 
the 1 ~ October, 1933 together with an explanatory 
memorandum prescribing effective basic excise 
duty rate at 80 per cent ad valorem for parts 01 
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refrigerating and air-conditioning appliances and 
machinery as against the existing rate 125 per 
cent ad valorem. 

(xvi) G.S.R. 774(E) published in Gazette of India dated 
the 1st October, 1983 together with an explanatory 
memorandum reducing the effective basic excise 
duty rate on storage batteries from 20 per cent 
ad valorem to 15 per cent ad valorem. 

(xvii) G.S.R. 775(E) Published in Gazette of India 
dated the 1st October, 1983 together with an ex-
planatory memoraI\dum reducing the effective baSic 
excise duty rate on certain specified domestic elec-
trical appliances from 30 per cent ad Vlllorem to 
20 per cent ad valorem. 

(xviii) G.S.R. 776(E) published in Gazette of India 
dated the 1st October, 1983 together with an ex-
planatory memorandum making certain conse-
quential amendments to Notification No. 68!83-CE 
dated the 1st March, 1983 in view of the exemp-
tion under Notification No. G.s.a. 777(E) dated 
1st October, 1983. 

(xix) G.S.R 777(E) published in Gazette of India 
dated the lst October, 1983 together with an ex-
planatory memorandum reducing the effective 
basic excise duty on motor vehicles of engine capa-
city exceeding 2500cc other than saloon cars, 
dumpers and 3-axled vehicles from 15 per cent 
ad valorem to 71 per cent ad. valorem. 

(xx) G.S.R. 778(E) published in Gazette of Inilia 
dated the 1st October, 1983 together with an ex-
planatory memorandum making Notification Nos. 
O.S.R. 771(E) to G.S.R. 776(E) dated the 1st 
October, 1983 inapplicable to the goods produced. 
in a free trade zone. 

(xxi) G.S.R. 793(E) published in Gazette of India dated 
the 11th October, 1983 together with an ex-
planatory memorandum making certain amend-
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ment to Notification No. 49/83-CE dated the Ist 
March. 1983 so as to increase the rates of basic 
excise duty on non-textured polyester filament 
yam above 550 deniers but not above 750 deniers 
from Rs. 15 Kg. to Rs. 52 per Kg. 

(xxii) G .S.R. 794(E) published in Gazette of India 
dated the 11th October, 1983 together with an 
explanatory memorandum making certain amend-
ment to Notification No. 51183-CE dated the 1st 
March, 1983 so as to increase the rate of basic 
excise duty on textured polyester filament yam 
above 605 deniers but not abo"e 825 deniers from 
Rs. 15 per Kg. to Rs. 52 per Kg. 

(xxiii) G.S.R 800(E) published in Gazette of India 
dated the 26th October, 1983 together with an 
explanatory memorandum making certain amend-
ments to Notification Nos. 68 j83-CE dated tbe 
1st March. 1983. and 257!83-CE dated the lst 
October, 1983 so as to red'uee the effective basic 
excise duty of 3-axled motor vehicles, other than 
articulated vehicles. from 10 per cent ad \'olorem 
to 5 per cent od valorem. 

(xxiv) G.S.R. 808(E) published in Gazette of India 
dated the 28th October. J 983 together with an 
explanatory memorandum extending the validity 
of Notification Nos. ]27 !83-CE and 128/83-CE 
dated the 27th April, 1983 upto 30th April. 19R4. 

It S. ea .... AtteDtiea 

Shri R. P. Das called the attention of Min.ister of Railways 
(0 the reported death of many persons and injuries to a 1arge 
number of other passengers in a train accident near Faizabad. 

TIle Minister of Railways made a statement in regard thereto. 

(Lok Sabha adjourned at 1 P.M.8ftd fe-assembled at 2.05 P.M.) 

-From 12-20 P.M. to 1 P.M. and from 2-05 P.M. to 
2-31 P.M. 
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6. Resigoation by Member 
The Deputy Speaker informed the House that the Speaker 

had received ~ letter from Shri Virbhadra Singh, an elected 
Member of thlS House from Mandi constituency of Himachal 
Pradesh resigning his seat in Lok Sabha. The Speaker had 
accepted the resignation with effect from 17 October. 1983. 
7. Sta~t by Minister 

The Minister of Commerce made a statement regarding 
Import of Animal Tallow. 
S. Government BiU-lntroduced 

THE PUNJAB DISTURBED AREAS BILL, 1983 
The motion for leave to introduce the Bill moved. by Shri 

Nihar Ranjan Laskar was opposed. The motion was adopted 
and the Bill was introduced. 
9. Statement regarding Ordinance-Laid on the Table 

An explanatory statement (Hindi and English versions) 
giving reasons far immediate legislation by the Punjab Disturbed 
Areas Ordinance, 1983, was laid on the Ta111e. 
1 O. Govemm.~Dt Bill-Introduced 

THE CHANDIGARH DISTURBED AREAS BILL, 1983 
The motion for leave to introduce the Bill moved by Shri 

p. C. Sethi was opposed. The motion was adopted and the 
Bill was introduced. 
11. Statement regarding Ordinance-Laid on the Table 

An explmatory statement.,-{Hindi and English vers~ons) 
giving reasons for immediate legislation by the Chandlgarb 
Disturbed Areas Ordinance, 1983, was laid on the Table. 

12. Government BiB-Introduced 
THE ARMED FORCES (PUNJAB AND CHANDIGARH) 

. SPECIAL POWERS BILL, 1983 
The motion for leave to introduce the Bill moved by Sl!i 

P. C. Sethi was opposed. The motion was adopted and the Bill 
was introdUced. 



1). Sta~ reganIiDg OrcIinaa~Laid OR the Table 
. . An explanatory statement (Hindi and English versions) 

gtvmg reasons for immediate legislation by the Armed Forces 
(Punjab and Chandigarh) Special Powers Ordinance. 1983. 
""as laid on the Table. 

14. Matters Under Rule 377 
(1) Shri Digambar Singh £aised a matter regarding need to 

pass the "Land Acquisition (Amendment) Bill' during the 
current Session in the interest of farmers. 

(2) Sbri V. S. Vijayaraghavan raised a matter regarding 
need to send sufficient quantity of rice to Kerala to prevent 
public distribution system from collapsing. 

(3) Shri Zainul Basher raised a matter regarding need to 
5eJld a team of Central Agriculture Ministry to Gazipur District 
to advise farmers about an alternative crop in place of Kesari 
Dat. 

(4) Shri Harikesh Babadur raised a matter regarding irregu-
lar sapply of cooIcing gas in certain districts of Uttar Pradesh 
resulting in mal-practices. 

(5) Shti R. L. P. Verma raised a matter regarding need for 
ttlUJar supply of coal to small scale industries in certain dis-
tricts of Bihar. 

(6) Sbri Niren Ghosh raised a matter regarding need for 
~ady completion of Haldia Fertilizer plant. 

(7) Sbrimati Jayanti Patnaik raised a matter regarding need 
\0 apedite the establishment of Rictal extraction plant in 
Sukjnda area in Cuttack district of Orissa 

15. Stataton· ~U .... CoasIderatioa 
J/ SbriP. C. Sethi moved the following R.csdlution:-

"That this House approves the P-rocblmatiou issued by 
the President OIl the 6th October. 1983 under 
article 356 of the Constitution in relation to tho 
State of Punjab." 
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The foJIowing Members took part in the debate:-
(1) Shri Satyasadhan Chakraborty 
(2) Shri R. S. Sparrow 
(3) Shri Ram Vilas Paswan 
(j) Shri Xavier Arakai 

A5) Shri Indrajit Gupta 
(6) Shri Chiranji Lal Sharma 
(7) Shri Chitta Basu 
(8) Shri G. S. Nihal Singh Wala 
(9) Shri S. T. K. Jakkayan (Speech Unfinished) 

The discussion was not concluded. 

16. Report of Business Advisory Committee 
Shri Buta Singh presented the Fifty-first Repon of the 

Business Advisory Committee. 
6 P.M. 
(Lok Sabha adjourned tiJI 11 A.M. on Wednesday, the 16th 

November, 1983) 

A VTAR SINGH RIKHY, 
Secretary. 



LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings} 

Wednesday, November 16, 1983/Kartika 25, 1905 (Saka) 

No. 368 
11 A.M. 
1. Starred Ouestioas 

Starred Questions Nos. 21-23 were orally answered. Re-
plies to Starred Questions Nos. 24-30 and 32-40 were laid on 
the Table. 
1. llnstarred QuestioDs 

Replies to Unstarred Questions Nos. 231-323, 325-409, 
4 i 1-425, 427-441 and 443-452 were laid on the Table. 
3. Papers laid oa die Table 

The following papers were laid on the Table:-
(1) A copy each of the following Notifications (Hindi and 

English versions) under su~section (2) of section 
18AA of the Industries (Development and Regula-
tion) Act, 1951:-

(j) S.O. 631 (E) published in Gazette of India. dated 
the 3rd September. 1983 regarding ~ of 
period of take over of management of Messrs KriShna 
Silicate and Glass Works Limited, Calcutta, beyond 
five years. 

(ii) S.0.693(E) published in Gazette of India dated ~ 
29th September, 1983 regarding extension of period 
of take over of management of Messrs Shri Janki 
Sv~ar Mills and Company. Doiwala, beyond five 
years. 

1 



(iii) S.O. 696(E) published in Gazette of India dated the 
29th September, 1983 regarding extension of period 
of take over of management of Messrs Cauvery 
Spinning and Weaving Mill6 Limited. Pudukottai, 
beyond five yiAlN1 /.i ,,~1' i 

(2)/A copy Of.'. tbe.· . I'wenty!Fiml RqJOrt. (Hindi and Eng-
...; !ish vemolls) of the De,puty Commissioner for Un-

guistic Minorities in 'Thdia 'for the period from July. 
r::" "1980 to JUDe. 1981. ", . 

i-l< >(. 

(3) An Explanatory Note (Hindi and English versions) in 
regard to the Report. t, / 

(4) A copy of the Payment of Arrears of Pension (Nomi-
nation) Rules, 1983 (Hindi and,.,,~ yo~l, 

..1Nb1isbcdjn ~9tificati~ No. 26 (~)-Pension Unit!82 
.inUUdte of lndia -dated tliel6thAUgust, 1'983 
. under section 16 of the Pensions Act, 1871. . . 

(5) A copy each of the foUowing Notifications. (~j 
and English versions) under su~~ectfbri O)"Of'sec-', 
tion 22 Of the CemnlladllStri.al~urity Force ~ct. 

1"1968:-- . " 
(i) The Central IndustrialSec8rky'H~i" (~~ 

AlJleQ.Il~t) Rules •. 1983 published in Notifica-
tion No. O.S.R. '732 in GaiJetteof lhdia daUld: the 

, 8th Octt1b«~ 1983 • 
. (il) 'The .central Indl$trial 'SecU,rltyF<)rce (Sixth 

Amendment) RoleS. '1983 -pal1liSbed itt Notification 
No. O.S.R. 803 in Gazette oflitdta dated the 
5th~.1981 • 

. i.··· (6)' A .,«>py eakh' of the. fOftOWiri¥ ,,' NOtification (Hindi 
: ,and Englbh versions) under ':~b~section' (2) of sec-
tion 3 of the All lndiaserv~' Act,':'1951:-

": H) . ,Tlte I~ AdmirWitrative $cryice.(Fixation of 
, .' .. ,Cadt~.StrpllJth)$f:veQ~ .. Am~t Regula .. 

, . tions. 1983. published in Notificati<m No. O.S.R. 
518.Ui Gazette. of Xnfofl4l. dated the 13th August. 
1983. . 



.,.. (ii) •. The All.lnd.ia Services (DiscipJ.4le and Appeal) 
,.f\Qle~nt·Rulest: 1981p\lblished in Notifica-
;tion No; G.S.R.612 .in' Gazette of India dated 
the 20th. AugUst, 1983.. " 

(iA): The.ln~ian, Police~ice (Pay) Fourth Am-
endment R~les, J 9~3 .~~ in Notification 
No. G.S.R.657 in Gazetteoflndia dated the 10th 
~ptCD).ber,1983.· '. .' . 

,(jv) ihe Indian Ppijce . Service(l"~atjon of Cadre 
Strength) T:bird~ildment RegUlations, 1983 
publis)lcd in NotitiCatio~ No .. G.S.R. 658 in 
Gazette of India dated tbe 10th September, 1983. 

(v). The Indian Police ;Service ,(Fix~tion of Cadre 
"Strength) F:\Jurth .Am~.n~ment Regulations, 1983 
p~isbed ill • .NotiticatiOn No.' G.S.R. 674 in 
Gazette of India date~the 17th September, 1983. 

, (vo·ne Indian Police, Service (PliY) Fifth Amendme~t 
It~-, 1983 published in.' Nptification No. G.S.R 
~ 7S,in Gazette of mdia dat¢ the 17 th Septem-
ber, 1983. . 

(vii) The Indian Administrative Service (Fixation of 
Cadre Strength) Eighth' Amendment Regula-
tions,. 199~ pUbliShed !no Notification No. G.S.R. 

'676 in Gazette of India dated the 17th Septem-
ber, 1983. ., 

I 

(viii) The Indian Police Service (Fixation of Cadre 
, Stftmgtb) FIfth Amendment· Regulations,. 1983 
publiShed in Notifieation No.G.S.R. 678 in Ga-
zette of India dated the 17th September, 1983. 

(ix) The IJldian P<llice Servite (Pay) Sixth Amend-
ment. Rules, 1983 pablishedin Notification No. 

'i GAR. 619 in Gazette of . India dated the 17th 
September, 1983. 

(~, The .Indian Administrative ~~ (Appointment 
by_ ;PromQu,on) "Seeond Ame,n.dment Regulations, 
1983'publisbe4. in Notifi,caiiOit No. G.S.R. 711 
in Qazette of 1n~4atcdthelst October, 1983. 
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(xi) The All India Services (Death-cum-Retir~ ... jm.t 
Benefits) Third Amendment Rules, 1983 pub- .• 
lished in Notification No. G.S.R. 712 in Gazette 
of India dated the 1st October. 1983. 

(xii) The Indian Police Service (Fixation of Cadre 
Strength) Sixth Amendment Regulations. 1983 
published in Notification No. G.S.R. 730 in Ga-
zette of India dated the 8th October, 1983. 

(xiii) The Indian Police Service (Pay) Seventh Am-
endment Rules, 1983 published in Notification 
No. 731 in Gazette of India dated the 8th Octo-
ber, 1983. 

(xiv) The All India Services (Provident Fund) Se-
cond Amendment Rules, 1983 published in Noti· 
fication No. G.S.R. 733 in Gazette of India dated 
the 8th October, 1983. 

(xv) The Indian Police Service (Appointment by Pro-
motion) Second Amendment Regulations, 1983 
published in Notification No. G.S.R. 735 in Ga-
zette of India dated the 8th October, 1983. 

(xvi) G.S.R. 750 published in Gazette of India dated 
the 15th October. 1983 containing Corrigendum 
to Notification No. G.S.R 344(E) dated the 
20th April. 1983. 

(xvii) G.S.R. 751 published in Gazette of India dated 
the 15th October, 1983 containing Corrigendum 
to Notification No. G.S.R 345 (E) dated the 
20th April, 1983. 

(xviii) G.8.R 752 published in Gazette of India dated 
the 15th October, 1983 containing Corrigendum to 
Notification No. G.S.R 345(E) dated the 20th 
April. 1983. 

(xix) G.S.R. 753 published in Gazette of India 
dated the 15th October, 1983 containing Corri-
gendum to Notification No. G.S.R. 345(E) dated 
the 20th Apnl, 1983. 
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(xx) The Indian Administrative Service (Appoint-
ment by Competitive Examination) Amendment 
Regulations, 1983 published in Notification No. 
G.S.R. 757(E) in Gazette of India dated the 
29th September, 1983. 

(xxi) The Indian Police Service (Appointment by 
Competitive Examination) Amendment Regula-
tions, 1983 published in Notification No. G.S.R. 
758(E) in Gazette of India dated the 29th Sep-
tember, 1983. 

(xxii) The Indian Forest Service (Appointment by 
Competitive Examination) Amendment Regula-
tions, 1983 published in Notification No. G.S.R. 
759(E) in Gazette of India dated the 29th Sep-
tember, 1983. 

(xxiii) The Indian Administrative Service (Appoint-
ment by Competitive Examination) Second Am-
endment Regulations, 1983 published in Noti-
fication No. G.S.R. 820(E) in Gazette of India 
dated_ the 3rd November, 1983. 

(xxiv) The Indian Police Service (Appointment by 
Competitive Examination) Second Amendment 
Regulations, 1983 published in Notification No. 
G.S.R. 821(E) in Gazette of India dated the 3rd 
November, 1983. 

(xxv) The Indian Forest Service (Appointment by 
Competitive Examination) Second Amendment 
Regulations, 1983 published in Notification No. 
G.S.R. 822(E) in Gazette of India dated the 3rd 
November, 1983. ' 

(7) A copy of the Income-tax (Eighth Amendment) 
Rules, 1983 (Hindi and English versions) published 
in Notification No. S.O. 789(E) in Gazette of India 
dated the lst November, 1983 together with an ex-
planatory memorandum, under section 296 of the 
Income-tax Act, 1961. 

o 



(8) A copy each of Notification No. G.S.R. 767(E) an(\ 
G~S.R. 76:8(E) (Hindiamt English versions)' 
published in Gat.ehe of India dated the 30th Sep-
tember, 1'983 together with an explanatory memo-

'randum making 'certainamcmdment to Notification 
No. 17-Customs dated the 25th January, 1919 so as 
to add those hospitals which are. in !be process of 
being set .up and ~ to extend ~ benefit of exemp-
tiQn . to. import of auxiliary eq~ments required for 
the setting up I runnillg of' hospitals, under Section 
159 of the Customs Act. 1962. 

(9) A copy of the Report (Hindi and EJ:lglish versions) 
of the Comptroller and Auditor . General of India 
fortbe.year 19·82-Uoioll Government (Commer-
cial) Part 'Vll-Resume of the Company Auditors 
Reports and Commeol$of A~\,lnts of Government 
Companies, under article 151 ( 1) of the Constitu-
tion. 

4. Asseat to Bills 
(i) Secretary laid on the Table the followiag nine Bills passed 

by the Houses of Parliament duriag tbe last session and assented 
to:-

(1) The Delhi Motor Vebiclesl'-.ation (Amendment) 
Bill, 1983. 

(2) The Administrators-Geoeral (Amendment) Bill. 
1983. 

(3) The Appropriation (No.4) Bill, 1983. 

(4) The Delegated Legislation Provisions (Amendment) 
Bill, 1983. 

(5) The Appropriation (Railways) No. 4 Bill, 1983. 
(6) The Copyright (Amendment) Bill, 1983. 
(7) The Hindu Widows' Re-marriage (Repeal) Bill, 1983. 

(8) The Jute Manufactures Cess Bill. 1983. 
(9) The Vegetable Oils Cess Bill, 1983. 
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(ii) Secretary also laid on the Table copi~s, tbuyauthenticat-
ed by the Secretaty':Oeneral of Rajya Sabha, of the following 
eight Bills passed by the Houses of P'arliament during the last 
session and assented to:- . 

(1) The Cantonments (Amendment) Bill, 1983. 
(2) The Electricity (Supply) AmendmentBill~ 1983. 
(3)'· The ~Salary,Allowances and Pension of Membe~s 

of Parlhunent (Amendment) Bill, 1983. . . 

(4) The Arms (Amendment) BiU:, 1983. 

(5) The SoCieties' Registration (Denri' Amendmerit) Bill~ 
1983. ' , 

(6) The Jute Manufactures ,Development COUllcil Bill, 
1983. 

(7) The National, Oilseeds and Vegetable Oils Develop-
ment Board Bill, 1983. ' 

(8) The Emf~ratdt, Bill, 1'983. 

S. C81JiaJt APmlion 
. . <'. 

,.j. Shri Harish Rawat called the atten~on of Minister of Finance 
.. --ro--the reported shortage of small COInS and currency notes of 

small denominations and steps taken by Government to meet the 
situatioa. ' 

1'he Deputy Minister in· the Ministry of Finance tnade a state- , 
ment in'tegard thereto. 

6 •. Motion regarding Fifty-First Report of the Bosmess Advisory 
·C~ 

Shri auta Singh moved the following motion:-
"That this House do agree with ,the Fifty .. fjrst R~po,rt. of 

the Business Advisory Committee· presented to the Bouse on the 
15th November, 198'3;" , 

The motion was adopted. 
(Lek 'Sabha 'adjourned at 1:22 P.M. and ro-assembled at 

2.28 P;M) 
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7. Matters UDder Rule 377 
(1) Shii B. V~ Desai raised a matter regarding continuous 

po~r ~rtage m Kamataka and need for direction to its 
nClghbounn& States to provide sufficient power. 

(2) Shri Mahavir Prasad raised a matter regarding non-pay-
ment of arrears of sugarcane to cane-growors in certam districts 
of Uttar Pradesh. 

(3) Shri 1(. Lakkappa raised a matter regarding need to direcl 
csm laboratories to evolve technological processes useful to the 
&mall scale ·units. 

(4 ) Prof. P. J. Kurien raised a matter regarding need to reduce 
the air fare by Air India on the Gulf-Trivandrum sector to pro-
vide necessary relief to Malyalees living in Gulf countries. 

(5) Shri Ram Vilas Paswan raised a matter for not allowing 
to hold a conference of Rarijan and Tribals in; Patna (Bihar) 
by the authorities. 

(6) Shri Ram La} Rahi raised a matter regarding need for 
intervention by Government into the discontentment among 
students of Colleges affiliated to Gorakbpur University. 

(7) Smt. Geeta Mukherjee raised a matter regarding need to 
direct public financial institutions not to support merger proposal 
of Indian Aluminium Company with Mahindra &. M8hindra 
Company and also need for the refusal of proposed merger by 
Government. ., 

(8) Shri K. Mayatbevar raised a matter regarding failure of 
'Madurai Pandia Rajpuram Sugar Mills Private Limited' to pay 
arrears to farmers and need for inten'eDtion by Central Govern-
ment in this regard. 

(9) Shri Mani Ram Bagri raised a matter regarding need for 
financial assistance to Haryana and Punjab to meet the losses 
due to 'floods. E"·;' RetoIutioa-~ 

. ussion on the foBowing Resolution moved by Shri P. C . 
. on the 15th November~ 1983_ continued:-

~J "1'bat this House approves the Proclamation issued by 
the President on the 6th October, 1983 under article 
356 of the Con.mtutioo in relation to tbe State of 
Punjab." 
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'The forowing Members took pan in the debate:-
(1) :;bri S. T. K. Jakkayan 
(2) ,Shri Ram Pyare Panika 

v<-f) ~ri AlaI Bihari Vajpayee 
(4) ~)hri R. L. Bhatia 
(5) Shri lagpal Singh 
(6) ~:hri Sontosh Mohan Dev 
(7) ~;hri Harikesh Bahadur 
(8) ~:hri Keyut" B'lushan 

'~hri C. T. Dhandapani 
(10) Shri Uma Kant Mishra 
(11) ~;hri Nathu Ram Mirdha 
(12) ~;hri Ram N~gina Misra 
(13) ~:hri Abdul Rashid Kabuli 
(14) Shri Ram Swarup Ram 
(15) Shri Chandrajit Yadav 
(16) Shri Sunder Singh 

,,/'Sbn P. C. Sethi replied to the debate. 

The Resolution was adopted. 

6-26 PM. 
(Lot Sabha adjourned till 11 A.M. on Thursday. the 17th 

November, 198~) 

A VTAR SINGH RIKHY. 
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LOK SAJJJL\ 

BULLETIN-PART I 
(Brief Record of Proceedings} 

Thursday. November 17, 1983/Kartika 26, 1905 (SUa) 

No. 369 
11.02 A.M. 
1. Sfaned Questions 

Starred Questions Nos. 41--44 were orally aDS1Vered. Replies 
to the remaining questions were laid on the Table. 
%. V.tarred Question. 

Replies to Unstarred Questions Nos. 453--682' were laid on 
the Table. 
3. Papers Laid OIl the Table 

The following papers were laid on the Table:-
( 1) A copy of the Annual ACCOtdlts (Hindi and Engli~ 

versions) of the Indian COUR'Cil of Social Science 
Research. New Delhi, for the year 1981-82 together 
with Audit Report thereon. 

(2) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(1) above. 

(3) A copy of the Railways Red Tariff (Amendment) 
Rules, 1983 (Hindi and English versioas) published 
in Notification No. G.S.R. 789 in Gazette of India 
dated the 22nd October. 1983. isSued under section 
47 of the Indian ~ailways Act, 1890. 

L ' .. i.. 1 ", . 
I ........ _,' ... 



(4) A copy of Notification No. S.O. 815(E) (Hindi and 
English'versions) published in Gazette of India datafj 
the 16th November, 1983 declaring any servt,,~ 
connected with Hotels (including restaurants attached 
thereto) in the Union Territories of Delhi and Goa. 
Daman and Diu and the transport units of India 
Tourism Development Corporation in the Union 
Territory of· Delhi, to be essential services for the 
purpose of the Essential Services Maintenance Act. 
t 981, under sub-section (2) of section 2 of the said 
Act. 

(5) 6) A copy oftbe Annual Report (Hindi and Eng'lisb 
versions) of the Pharmacy Council of India, New 
Delhi, for the year t 981·82 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Pharmacy 
Council of India, New Delhi, for the year 1981·8~. 

(6) A statement (Hindi and En~lish versions) showing 
RaSOIlS for delay in laying the papers mentioned at 
(S) above. 

(7) A copy each of the following Notifications (Hindi and 
Englisb versions) under section 159 of the Customs 
Act, 1962:-

(j) G.S.R. 672(E) and 673(E) published in Gazette 
of India dated the 27th August. 1983 together 
witb an explanatory memorandum maldnjl certain 
amendments to Notification Nos. 2()()"Customs 
dated the 28th September. 1979 and 133 f83-Cus-
toms dated the 13th May. 1983 so as to authorise 
the Indu..;trial Adviser in the Office of the Develop.. 
ment Commissioner (Small Scale Industries) as 
a specified authority to issue requisite certificaw 
required in terms of the notifications. 

(ii) O.S.ft. 74 1(E) published 'in Gazette of India ttated 
the 23rd September. 1983 together with an expla, 
natory memorandum regarding exemption to car-

I . " •• ~"tM. 



bon electrodes blocks green (green blocks or gre~ 
.electrodes) for the manufacture of graphite elec-
trodes from the basic customs duty in excess of 
30 per cent ad valorem and the whole of the addi-
tional duties leviable thereon. 

(iii) O.S.R. 743(E) published in Gazette of India dated 
the 23rd September, 1983 together with an expla-
natory memorandum extending the validity of 
Notification No. 224! 81-Customs dated the 1st 
October, 1981 upto the 30th September, }984. 

(iv) O.S.R. 802(E) published in Gazette of India dated 
the 27th October, 1983 together with an expla-
natory memorandum extending the validity of 
Notification No. 230182-Customs dated the 19th 
October, 1982 upto the 31st October, 1984. 

(v) G.S.R. 809(E) and 810(E) published in Gazette 
of India dated the lst November, 1983 together 
with an explanatory memorandum regarding ex-
emption to components and sub-assemblies im-
ported for manufacture of equipment to be sup--
plied to offshore installations of the Project TITAN 
from the whole of the basic, auxiliary and additio-
nal duties of customs leviable thereon. 

(vi) G.S.R. 811 (E) and 812(E) published in Gazette 
of India dated the 1st November, 1983 together 
with an explanatory memorandum regarding eX-
emption to titanium sponge importedfor the 
manufacture of titanium and titanium alloy pro-
ducts from the basic customs duty in excess of 25 
per cent ad valorem and from the whole of the 
auxiliary and additional duties of customs leViable 
thereon. '.' I ' 

(vii) G.S.R. 830(E) to 834(E) published it;l Gazette 
of India dated the 8th November, 1983 together 
with an explanatory memor~dum regarding ex-
emptions to Di·ammonium Phosphate anq Ammo-
nium nitro phosphate, Ammonium phosphate. Cal-
cium Ammonium Nitrate and Potassium sulphate 



from tile CUS\ODls dutie& leviable tlacreon ~ super-
.... of Nodfication Nos. 144-Customs ~ 
_19th July. 1980. 164-Custools dated the 19'rn 
A ..... 1980. 28-C~ dated the 28th Feb-
11}ary, 1982 and 58.,Customs dated the 12th May. 
1977. 

tal A CC1p7 each of Notification Nos. G.S.R. 826(E) to 
&28(8) (Hindi and English versions) published in 
Gwttte· of India dated the 5th November, 1983 to-
...... with an explanatory memorandum regarding 
exemption to News reels falling under item 37 n (i) 
at CeaIral Excise Tariff from the whole of the auty 
of excise leviable thaeoa.. issued under the Central 
I!xclse RuleI. 19404. 

4. a., .... Ca , ...... 01 Privilepa 

SIKi ll. R. BkoIe paalDted the Sixth . Report (Hindi and 
En,gJisb va.:Ancas) ot the Cammittee of Privileges. 

5. C'" AI ..... 
SIui BIIburao PanUtjpe ailed the attention of Minister of 

Feed aacl CiYil Supplica to the reported·diitress sale by fanners 
of coarse graiaI·IiteJowar, Bajra and Maize due to fall in the 
prices pre-ilia& ia tbc market which are mucb below the prices 
fixed by the Go~ and the action taken by Government in 
the m.at&a'. 

The Minister of Food &lid Civil Supplies made a statement in 
repro daaeIo. 

6. Go.. ! .. __ ... R .... 

nn:. TEA (AMENDMENT) BILL, 1983 

7: ..... t ........ omiJ .. mq 'aid _ die Table 
All .... OIY .latement (Hindi and English versions) giving 

J'CMOIlI for all. ikte 1ogi51ation by the Tea (Amendment) 
OrdiD88CO. 19t3. waa laid on the Table. 

t 



8. Matters under Rule 311 

• (1) Shri Jagpal Singh raised a matter regarding need for 
erging paper Technology Institute, Pilot Plant and Central 

Pulp and Paper Research Institute and its take over by 
Government of India. 

(2) Shri Ram Pyare Panika raised a matter re~ need 
to help labourers, especially belonging to backward elaues, 
working 1n stone quarries of Mirzapur, Uttar Pradesh. 

(3) Shri Ahmed Mohammed Patel raised a matter reg~ 
ing need to help the families of those whose land is being used 
by ONGC for oil exploration. 

(4) Shri Chandra Pal Shailani raised a matter regarding 
need for stern action against pel'SODS engaged in illegal felling 
of trees. 

(5) Smt. Krishna Sahi raised a matter regarding need to 
stop illegal entry of foreign Nationals especially from BaDgla-
desh into India. 

(6) Prof. Saif-ud-Din Soz raised a matter regardinJl need 
for sending sufficient quantities of wheat and rice to J It K. 

(7) Shri Ramavatar Shastri raised a matter regarding need 
for financial assistance by Central Government to Indira 
Gandhi Heart Disease Institute, Patna. 

(8) Shri Basudeb Acharya raised a matter regarding need 
fQr early completion of CirC'Ular Railway Projeet in Calcutta. 

(9) Smt. Pramila Dandavate raised· a matter regarding 
need to pass the Dowry Prohibition Bill during the current 
session. 

(10) Shri Xavier Arakal raised a matter regarding need 
to check the activities of recruiting agencies and ~ to 
liberalise the procedure of selection of nurses and para-medical 
peraonnel going to other countries . 
••. Statutory ResoIatioa-Negatived 

Shri K. A. Rajan moved the following Resolution:-
"This House disapproves of the Puntab :Disturbed Areas 

Ordinance 1983 (Ordinance No.5 of 1983) :promul-
gated by the President on the 7th October, 1963." 

Af';er discussion as indicated in· para 14·(b) below, the Reso-
lution was negatived. --_._-_. 

-Discussed together. 
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/" THE PUNJAB DISTURBED AREAS BILL, 1983 
I 

V "The motion for consideration of the Bill was moved by 
Shrl P. C. Sethi. 

An amendment for circulation of the Bill for the purpose 
of eliciting opinion th~ by 1st March, 1984 was moved by 
Shri Ramavatar Shastri. 
*11 ..... ..., Raoludoa Nepmed 

Sbri P. K. Kodiyan moved the follOWing Resolution:-
~ House disapproves of the Chandigarh Disturbed 

Areas Ordinance, 1983 (Ordinance No. 6 of 1983) 
promulgated by the President on the 7th October, 
1983." -After discussion as indicated in pal'a 14(b) below, the Reso-

lution wu-. negatived.. 
.12. .~ ••• ,at JJa-UIIIkr CGBSidendoa 

;mE CHANDIGARB DISTURBED AREAS BILL, 1983 
/The motion for consideration of the Bill was moved by 

V Sbri P. C. Sethi. 
An amendment for circulation of the Bill for the purpose 

of eHdting· opinion thereon by 1st March, 1984 was moved by 
Shri Bamavater Shastri. 
*lJ. Statutory 8etoIatieD-Negatived 

8bri Indrajit Gupta moved the following Resolution:-
"This House disapproves of the Armed Forces (Punjab 

and Chandigarh) Special Powers Ordinance, 1983 
(Ordinance No. 9 of 1983) promulgated by the 
President on the 15t.h October, 1983:' 

A!Kir discussion as indicated in para 14(b) below, the Reso-
l~ was negatived. 
,"" (a) Gftel'lllDl!Rt Bill-Under eonsideration 

V/TBE ARMED FORCES (PUNJAB AND CHANDIGARH) 
SPECIAL POWERS BILL, 1983 

'nle motion for consideration of the Bill was moved by 
Sbri p. C. Sethi. 

------------~---------.D.iscuIIecI together. 

....... -- " ... _--". • 



An amendment for circulation of the Bill for the purp~ 
of eliciting opinion thereon by 1st March, 1984 was moved by 

~hri Ramavatar Shastri. 
(b) Government BiIJs..-P~ 

(i) The Punjab Disturbed Areas Bill, 1983. 
(ii) The Chandigarh Disturbed Areas Bill, 1983. 
(iii) The_ Armed Forces (Punjab andChandigarh) Spe-

cial Powers Bill, 1983. 

The following Members took part in the combined debate 
on the Statutory Resolutions (vide paras 9, 11 and 13 above) 
and the motions for consideration of the Bills and· amendments 
moved thereto (vide paras 10, 12 and 14(a) above):-

(1) Shri Somnath Chatterjee 
(2) Shri Mool Chand Daga 
(3) Swami Io.dervesh 
(4) Shri Virdhi Chander Jain 
(5) Dr. Subramaniam Swamy 
(6) Shri Suraj Bhan 
(72;Shri Ashfaq Husain 
~ Shri A. K. Roy -" . 

SHRI P. C. SETHI replied to the debate. 

f • 

(i) An Amendment fOr the circulation of the Punjab Dis-
turbed Areas Bill, 1983 for the pl11'pOSe of eliciting opinion 
thereon, maved by Shri Ramavatar Shastri was negatived.. 

The motion for consideration of the PUnjab Disturbed Anlu 
Blll, 1983 was adopted and clause-by-clause consideration of the 
Bill was taken up. 

Claus-es 2 to 7 were adopted. 
Clause 1, The Enacting FormUla and the Long Title were 

also adopted. 

The motion that the Bill be passed was moved by Shri P. C. 
~~ -

The motion was adopted and the Bill was -passed. . 

7 J .t...._ 



· (U), An AJDADdmeDt for the circulation of the ChaDdigarh 
Disturbed Areas Bill, 1983 for the purpoee of eliciting opinio" . 
thereon, mqved by Shri Ramavatar Shastri was negatived. j 

The motion for consideration of the Chandigarh Disturbed 
Areas Bill, 198I wu adopted and e1auae-by-clause consideration 
of the Bill was taken up. ' 

Clauses 2 to 7 were adopted. 
Clause-I, the Enacting Fonnula and the Long Title were 

also adopted. 
'Dle D.lotionthat the Bill be paaed was moved by Shri 

P. C. Setbi~ 
The motiop was adopted and the Bill was pasSed. 
(ill) An Amendment for the. circulation of the Armed For-

ces _ (Punjab and Cbandigarh) 8pedal Powers Bill. 1983 for 
the p!iJ"Pose of eliciting opinion thertlOll. moved by Sbri Rama-
vatar-shastri was negatived. 

The motion for CODSideratier1 of the Armed Forces (Punjab 
and Chandigarh) Special Powers Bill, 1983 wai- 8dopteci and 
elause-by-clause consideration of the BUt was taken up. 

Clauses 2 to 8 were adopted. 
Clauses 1. the Enacting Yonnulaand the Long Title were 

also adopted. / 
'1'be ,~,+'tbat tae Bill be palled .... 1DOWd by Shri 

p.e. SeUrij 
The ~ was adopted and the Bill was passed. 

B. V. ~ai raised a discussion on the need for electoral 
s with special reference to defections. 

Tbefollowing Members took part' in die debate:-
(1) Shri Somnath Chatterjee 
(2) SIui '1Camat Nath 
(3) Shri RHheed Masood 
( 4) . 8hrfRa;esh Pflot 

....... t .. -.. 



'. V"{S'; Prof. Madhu Dandavate 
(6) Shri C. M. Stephen 
(7) Sbri Ram lethmalani 
(8) Prof. K. K. Tewari 
(9) Shri Narayan Choubey 

( 10) Sbri Chitta Basu 
(11) Shri O. M. Bana:walla 
(12) Shri P. Namgyal 

/ (13) Shri lami1ur Rahman 
'V'·Shri lagannatb Kaushal replied to the debate. 

1be discussion was concluded. 

16. Report of Basiae. AdQory Ceannittee 
Sbri Buta Singh presented the Fifty-second Report of the 

Business Advisory Committee. 
11.56 P.M. 

(Lot Sabha adjourned till 11 A.M. on Friday. the 18th 
November, ]983) 

AVTAR SINGH RIKHY, 
Secretary. 

9 
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J..()K SABIIA 

BULLETIN-PART I 
rBrief Record of Proceedings} 

Friday, November 18, 1983lKartika 27, 1905 (Saka) 

No. 370 
11.02 A.M. 
1. Starred QuestioDs 

Starred Questions Nos. 62-66 were orally answered Re-
plies to the remaining Questions were laid on the Table. 
2. U~ Quetliolls 

Replies to Unstarred Questions Nos. 683-751, 753-801. 
803, 806-857,859-907 and 909-913 were laid on the Table. 
3. Papers Laid OD die Table 

The following papers were laid on, the T3ble:-
(1) A copy of Noitication No. S.R.O. 260 (Hindi and 

English versions) published in Gazette of India dated 
the 17th September, 1983 elaborating the Preamble 
of the Seaward Artillery Practice Rules, 1978 pub-
lished in Notification No. S.R.O. 26 dated the 21st 
January, 1978, under sub-section (3) of section 9 
of the Seaward Artillery Practice Act, 1949. 

(2) A copy each of Notification Nos. S.O. 719(E) to 
721(E) (Hindi and English versions) published in 
Gazette of India dated the 8th October, 1983 re~ 
garding extension of the period of takeover of the 
management of the Pashok, Looksan and Vah-
Tukvar tea estates for a further period of one yeat 
vt:. upto and inclusive of the 10th Oct~. 1984, 
under sub-section (2) of section 16E of the Tea Act, 
1953. 



(3) A copy of the Indian Forest Service (Pay) Third ~, 
endment Rules, 1983. (Hindi and English version~ 
published in Notification No. G.S.R. 83S(E) in Ga-
zette of India dated the 8th November, 1983 under 
sub-section (2) of section 3 of the All India Ser-
vices Act, 1951. . 

(4) A copy each of the following Notifications (Hindi 
and English versions) under section 12 of the Gov-
ernment Savings Certificates Act, 1959:-

(j) The National Savings Certificates (Sixth Issue) 
(Second Amendment) Rules, 1983 published in 
Notification No. G.S.R. 797(E) in Gazette of 
India dated the 24th October. 1983. 

(ii) The National Savings CertiflCates' (Seventh Is-
sue) (Second Amendment) Rules, 1983 published 
in Notification No. G.S.R. (798E) in Gazette of 
India tJared the 24th October, 1983. 

(5) A copy of the Delhi Sales T a.'{ (,Second Amend-
tDent) Rules, 1983 (Hindi and Engjjsb versions) 
published in )Notifitation No. FA(87) j83-Fin( G) 
in Delhi Gaz.ette dated the 13th October, J983 under 
section 72 of the Delhi Sales Tax Act, 1915. 

(6) A copy each of the following Notifications (Hindi 
and English versions) issued under the Central Exci1l,' 
Rules, 1944:-

(i) G.S.R. 693 (E) published ill Gazette of India dated 
the 9th September, J 983 together with an ex-
planatory memorandum seeking to continue the 
partial exemption on rigid polyurethane foam 
from the duty of excise leviable thereon, as in 
excess of 1 S per cent ad l'alorem. 

Oi) G,s.R. 694 (E) published in Gazette of . India 
dated the 9th September. 1983 together wtth an 
explanatory memorandum making certain 
amendment to Notification No. 81183..cE dated 
the 1&t March, 1983 so a$ to deny the conces-
sion contained in Notification No. 243/83..cE 
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dat~ the 9th September, 1983 to the goods 
whIch are produced or manufactured in a free 
trade zone and brought to any other place in 
India. 

(iii) G.S.R. 764(E) published in Gazette of India 
dated the 30th September, 1983 together with an 
explanatory memorandum seeking to continue the 
present exemption on Polyvinyl Alcohol from 
duty of excise in excess of ten per cent ad 
valorem provided the said Polyvinyl Alcohol is 
manufactured from Vin"l Acetate Monomer on 
which appropriate amount of duty of excise under 
section 3 of the said Central Excises and Salt Act, 
1944, or the additional duty under section 3 of 
the Customs Tariff Act, 1975, as the case may 
be, has been paid. 

(iv) G.S.R. 765 published in Gazette of lridia dated 
the 15th October, 1983 together with an expla-
natory memorandum seeking to exempt vegetable 
product made (i) solely from indigenous rice 
bran oil, or (ii) from a mixture of indigenous 
rice bran oil and other oils before being subjected 
to the process of hydrogenation for conversion 
into vegetable product from excise duty to the ex-
tent of rupees thirty per quinta]. 

(v) G.S.R. 766 published in Gazette of India dated 
the 15th October. 1983 together with an expla-
natory memorandum making certain amendment 
to Notification No. 81183-CE dated the 1st 
March, 1983 so as to deny the concession con-
tained in Notification No. 259183-CE dated the 
15th October. 1983 to the goods which are pro-
duced or manufactured in a free trade zone and 
brought to any other place in India. 

(vi) G.S.R. 836(E) and 837(E) published in Gazet~ 
of India dated the 9th November, 1983 together 
with an explanatory memorandum seeking to 
reduce the basic excise duty on levy sugar from 
Rs. 19 per quintal to Rs. 17 per quintal and on 
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nOll-levy sugar from RI. 31.80 to as. 24.00 ~ .. 
quintal respectively and to increase the additiodl~ 
duty of excise on levy sugar from Rs. 19.00 per 
quintal to Rs. 21.00 per quintal and on non-
levy sugar from Rs. 18.20 to RI. 26.00 per quintal 
respectively . 

(vii) G.S.R. 838(E) published in Gazette of India dated 
the 9th November, 1983 together with an expla-
natory memorandum seeking to increase the 
additional duty of excise under the Additional 
Duties of Excise (Goods of Special Importance) 
Act, 1957 and to reduce the basic duty of excise 
by a con-esponding amount on cigarettes by suit-
able adjustment of the apportionment ratio under 
Notification No. 211 !83-CE, dated the 4th August, 
1983. which prescribes the effective rates of duty 
for cigarettes both under the Central Excises and 
Salt A~ 1944. aDd the Additional Duties of Excise 
(Goods of Special Importance) Act, 1957. 

(7) A copy of the Ufe Insurance Corporation (Amend-
ment) Regulations. 1983 (Hindi and English ver· 
sioas) publishedia Gazette of Ioaia dated the 6th 
Au~ 1983 UDder sub-section (3) of section 49 of 
the Life Insurance Corporation Act. 1956. 

(8) A statement (Hin4i and English versions) showing 
reasons for delay in laying tbe notification mentioned 
at (7) above. 

-(9) A copy each of Notifica!ion Nos. 272j83-CE and 
273!83CE (l£mdi and English versions) published 
in Gazette of lDdia dated the 18th November, 1983 
tOJdher with an explanatory memorandum regard-
ing exemption to non-cellulosic wastes in general 
from payment of basic excise duty in excess of SO 
per cent ad volorerrt or Rs. 9 per Kg. wttichever is 
leas, issued under the Central Excise Rules. 1944. 

-Laid at 6.05 P.M. 



'01. Report of Public AccoUDts Committee 

Shri : Sunil Maitra presented the Hundred and: Sixty-sixth 
Report of the Public Accounts Committee (Hindi and English 
versions) on excesses over Voted Grants and Charged Appro-
priations for the year 1981-82 and Action Taken on their Hun-
dred and twenty-first Report. 

S. Report of Joint Committee \/" 

Shri K. Mallanna presented the Report (Hindi and English 
versions) of the loint Committee on the Bill further to amend 
the Hindu Marriage Act, 1955 and the Special Marriase Act. 
1954. 

6. E~ before Joint Committee 

Shri K. Mallanna laid on the Table the record of evidence 
(Volumes I & II) tendered before the Joint Committee on the 
Bill further to amend the Hindu Marriage Act, 1955 and the 
Special Marriage Act, ] 954 . 

. / 7. CaliinE Attention 

V"--.-. Shri Harikesh Bahadur called the attention of the Minister 
of Agriculture to the reported damage to cotton crop by an un-
diagnosed disease in Punjab, Haryana and some other parts of the 
country and the action taken by Government in the matter. 

The Minister -of State in the Ministry of Agriculture made 
a statement in regard theret-o. 

(Lok Sabha adjourned at 1.17 P.M. and re-assembled at 
2.25 P.M.) 

8. Statement by Minister 

The Minister of Parliamentary Affairs made a statement re-
garding Government business for Monday, the 21st and Tues-
day, the 22nd November, 1983. 
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. 
Shri Buta Singh moved the following motion:-

"That this House do agree with the Fifty-second Report 
of the Business Advisory Committee presen\ed to the 
House on the 17th November, 1983." 

The motion wa<j adopted. 

JO.Go~ BiB-U .... C ......... 
THE CRIMINAL LAW (AMENDMENT) BILL. 1980, AS 

RJ;PoRTED BY THE JOINT COMMITfEE. 

Jsl The motion for consideration of the Bill, as reported by the 
"'-" . Joint Committee, was moved by Shri P. Venkatasubbaiah. 

" 

The discussion was not concluded. 

11. Oatla or ~ 

Smt. Shalinitaj Vasantrao Patij took Oitth in Marathi, signed 
the RoU of Members and look her r.e.at in the House. 

1:1. Pmate Me ... ", BiJI8--JJItnMIu 

(i) The prevention of Crime 8m, 1983. by Shri R. L. P. 
Verma. 

(ii) The Representation of the People (Amendment) 8iU, 
1983 (Insertion of new section 16..4). by Shri R. L. P. Verma. 

(iii) The Salary. Allowances and Pension of Members of Par-
liamem (Amendment) BiD. 1983 (Amt'ndmenl of s«';on SA. 
etc.). by Shri Doongar Singh. 

(iv) The LokpaJ Bill. 1983. by Shri Chitta Basu. 

(v) The Central Excises and Salt (Amendment) Bill. 1983 
(Insertion of 1WW aection.f 11 D, 11 E, etc.) by Sbri Navin Ravaoi. 

• 



13. Private Members' Bill-Under Consideration 
1\ 
.. THE CONSTITUTION (AMENDMENT) BILL, 1983 

(Amendment 0/ article 31B) BY SHRI M. M. LAWRENCE. 
Shri M. M. Lawrence concluded his speech on the motion 

for consideration of the Bill moved by him on 26th August, 1983. 

.. 

The following Members took part in the debate:-
(1) Shri Virdhi Chal!der Jain 
(2) Shri Ram Vilas Paswan 
( 3) Shri Ram Pyare Panika 
( 4) Shri Nirmal Sinha 
(5) Shri Chandra Pal Shailani 
( 6) Shri Rajesh Kumar Singh 
(7) Shri Ram Singh Yadav 
( 8) Shri Suraj Bhan 
(9) Shri Mool Chand Daga 

( 10) Shri R<:lm Lal Rahi 
(11) Shri Harish Rawat (Speech unfinished). 

The discussion was not concluded. 
6.06 P.M. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 21st 
November, 1983). 

AVTAR SINGH RIKHY, 
Secretary. 

GMGIPMRND-LSI-1868 LS-18-11-83-770. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, November 2), 1983! Kartika 30, 1905 (Saka) 

No. 371 
11.01 A.M. 
1. Starred Questions 

Starred Qu~tions Nos. 81-. ~3. 86 and 87 were orally 
answered. Repbes to the remammg Questions were laid on the 
Table. 
1. Unstarred Questions 

Replies to Unstarred Questions Nos. 915-1009, 101 f-
1013, 1015-1098, ] 100-1106 1108-1116 1118-1124 , , 
and 1126-1146 were laid on the Table. 
3. Papers Laid OR the Table 

The following papers were laid on the Table;-
(1) A copy each of the following Notifications (Hindi 

and English versions) under sub-section (6) of sec-
tion (3) of the Essential Commodities Act, 1955:-

0) G.S.~. 587(E) published in Gazette of India dated 
the 27th July, 1983 containing Order indicating the 
supplies of fertilizers to be made by domestic manu-
facturers of fertilizers to various States/Union Terri-
tories/Commodity Boards during the period from lst 
February, 1983 to 31st July, 1983. 

(ii) G.S.R. 696(£) published in Gazette of Indi~ dated 
the 12th September, 1983 containing Order indicat-
ing the supplies of fertilizers to be made by domestic 
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man~a~urers of fe~lizers to various StatesjUniq, 
Temtones/Commodlty Boards during the perioo 
from 1st August. 19M3 to 30th September. 1983. 

(2) A copy of the Food. Corporations (Amendment) Rules, 
1983 (Hindi and English versions) published in Noti-
fication No. G.S.R. 658 eE) in Gazette of India 
dated the 19th August, 1983 under sub-5e(:tion (3) 
of section 44 of the Food Corporations Act, 1964. 

(3) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (5) of section 45 
of the Food Corporations Act, 1964:-

0) The Food Corporation of India (Staff) (Eighty-sixth 
Amendment) Regulations, 1983 published in Noti-
fication No. 24jF.N. 1-8180-EP in Gazette of India 
dated the 20th August. J 983. 

(ii) The Food Corporation of India (COIltributory Pr0-
vident fund) (Seventh Amendment) Regulations, 
1983 published ill Notification No. 25/F. No. 27-1/ 
79-EP in Gazette of India dated the 21th August. 
1983. 

(4) A copy of the Sugar Development Fund Rules, 1983 
(Hindi and English versions) published in Notrne .. 
tion Nn. G.S.R. 752(E) in Gazette of India dated 
the 28th September, 1983 under sub-section (3) of 
section 9 of the Sugar Development Fund Act. 1982. 

(5) A copy each of the following Notifications (Hindi and 
EngJi.~h versions) under sub·section (6) of section 3 
('f the Essential commodities Act, 1955:-

0) The Sugarcane (Con:rol) Ameodsitent Order. 
1983 published in Notification No. G.S.R. 695(E) 
in Gazette of Im1ia dated the 9th September. 1983. 

Hi) The Sugar (Price Determination for 1982-R3 Pro-
.ductionJ Second Amendment Order, 1983 publish· 
cd in Notification No. G.S.R. 196(E) in Gazette 
of India dated the 20th October.'" 1983 . 
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(6) The following statements (Hindi and English versions) 
showing the action taken by the Government on 
various assurances, prOmises and undertakings given 
by the Ministers during the various sessions of Lok 
Sabha:-

(i) Statement No. XVI-Sixteenth Session., Fifth Lok 
1976. Sabba. 

(ii) Statement No. XXIV-Second Session; '1 
1977. I Sixth Lok 

(iii) Statement No. XXVI-Seventh Session. ? Sabha. 
1979. J 

(iv) Statement No. XXV-Third Ses~ion 
1980. • 

(V) Statement No. XVIII-Fourth Session, 
1980. 

(vi) Statement No. XX-Fifth Session, 1981. 

I (vii) Statement No. XIV ·Sixh Session, 
I91S 1. 

(vii) Statement No. XIV-Sixth Session, 
1981. 

~' Seventh 
Lok 
Sabha. 

(ix) Sta~ement No. XII-Eighth Session, 
1982. 

(x) Statement No. VIII-Ninth &--ssion, 
1982. 

(xi) Statement No. VII-Tenth Session, 

I 
i 
! 
I 

1982. 
(xii) statement No. V-Eleventh Session. 

1983. 
(xiii) Statement No. I-Twelfth Session, 1983. J 
(7) (i) A copy of the Annual Report (Hindi and English 

versions) of the Animal Welfare 'Board of India, 
Madras. for the year 1981-82 along with Audited 
Accounts. under sub-rule (4) of Rule 24 of the 
Animal Welfare Board (Administration) Rules, 1962. 
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(ii) A copy of the Review (Hindi and English versions) 
. by the Government on the working of the Animal 

Welfare Board of India, Madras, for the year 1981-
82. 

( 8) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(7) above. 

(9) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (6) of sec-
tion3 of the Essential Commodities Act, 1955:-

(i) The Pulses, Edible Oilseerls and Edible Oils (Sto-
rage Control) (Amendment) Order, 1983 publish-
ed in Notification No. S.O. 74O(E) in Gazette of 
India dated the 17th October. ] 983. 

(ii) G.S.R. 780(E) published in Gazet~e of India dated 
the 1st October, 1983 rescinding the Order pub-
lished in Notification N<.), G. S . R. 39!,(E)in 
Gazette of India dated the 16th August, J973. 

(10) (i) A copy ,,( the Annual Report <Hindi and English 
versions) of the Super Bazar. the Cooperative Siore 
Limited, Delhi, for the year 1980-81. 

(ii) A copy of the Annual Accounts (Hindi and English 
versioos) of the Super B<l7,.ar. the Cooperative Store 
Limited, Delhi. for the year 1980·81 together with 
Audit Report thereon. 

( iii) A copy of the Review (Hindi amI English version.~) 
by the Governnl:.~nt on the working of the Super 
Bazar. the Cooperative Store Limited, Delhi, for tbe 
year 198~81. 

(11) A statement (Hindi and Englim versions) showing 
reasons for delay in blying the papers mentionoo at 
(to) above. 

4. M~ 1I'0Il1 Rajy_ Sahha 
Secretary reported a mes.~ from Qajya Sabha that at its 

sittiqg held on the 17ttl November, 1983, Rajya Sabha agreed 
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without any amendment to the Dangerous Machines (Regulation) 
Bill, 1983, pa<;sed by Lok Sabha on the 19th August, 1983. 
5. Calling Attention 

Shri G. M. Banatwalla called the attention of Minister of Food 
and Civil Supplies to the situation arising out of non-fixation of 
price of sugarcane by the Government this year so far and non-
payment of dues to the sugarcane growers by the mill owners and 
action taken by the Government in the matter. 

Th~ Deputy Minister of Food and Civil Supplies made a state·· 
ment in· regard thereto. 

(Lok Sabha adjourned at 1.48 P.M. and re-assembled at 
2.56 P.M.) 
6. Matters Under Rule 377 

(I) Shri H. N. Bahuguna raised a matter regarding need to 
restore 'Border Special Pay' to central staff located in border areas 
of Ullarkhand, Uttar Pradesh. 

(2) Shri Keyur Bhushan raised a matter regarding need for 
organising cultural prog.rammes On eve of 'Ganesh Parva' in 
memory of Maharaja Chakradhar Singh of Raigarth, Madhya 
Pradesh. 

(3 )Shri Ram Pyar.! Panika raised a matter regarding need to 
withdraw certain acts which..have resulted in closure of brick manu-
facturing units leading to large scale unemployment. 

(4) Shri K. Kunhambu raised a matter regarding shortage 01 
cement in Kerala and need for its adequate supply. 

(5) Shri V. S. Viiayaraghavan raised a matter regarding need 
for reconsideration of the decision regarding setting up of two 
sugar mills in private sector in Coimbatore. 

(6) Shri B. D. Singh raised a matter regarding need for help 
from Central Government to Uttar Pradesh in view of power 
crisis in the State due to recent fire at Obra Thermal Power 
StMion. 

(1) Shri E. Balanandan raised a matter regarding need to 
send sufficient quantity of rice to Kerala to prevent public distri-
bution system from collapsing. 
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1 Chandradeo· Pnwtd. Verma raised a matter ~gardin.g 
acly completiOlt of Buxer Coilver Dam jn Bhojpur. 
anent BilJ-Uad:T CotMidendioa 

CRIMINAL LAW (AMENDMENT) BILL. 1980, AS 
REPORTED BY THE JOINT COMMI1TEE. 

iscussion on the motion for consideration of the BilL. as 
reported by the Jotnt Commil~ moved on 18th November\ 
1983. continued. . 

The following Members took part in the debate~­
( 1) Shri Amal Datta 
(2) Shri Mool Chand Daga 
(3) Shri Jaipal Singh Kasbyap 
(4) Smt. Krishna Sahi 
( 5) Smt. Pramila Dandavate' 
(6) Shri Ram Singh Yadav 
(7) Smt. Geeta Muk.herjee 
(8) Sbri A. T. Patil (Speech Unfinished). 

The diKussion was not concluded. 

Shri B. V. De.ui raUed a discutk-rion lln poillts arUing out of 
the at~'wer given OIl the 15th November, 1983 to UDStamId 
Question No. 146 regardiog shortfaU in power generation in 
1984-85. 

Shri P. Sbi~' Shankar replied to the discussion. 
6.40 P.M. 

(Lok Sabba adjourned 1m 11 A.M. 00 Tuesday. the 22nd 
November, J983). 

.A VTA .. SINGH RIKHY. 

6 
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Secretary. 



WKSABBA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, November 22, 1983!Agrahayana 1, 1905 (Saka) 

No. 372 
11.02 A.M. 
1. sc.ne.t Q.estiolls 

Starred Questions Nos. 102, 103. 105 and 107-109 were 
orany answered. Starred Question No. 106 was postponed to 
6-12-1983. Rteplies to Starred Questions Nos. 104 and 110-
J 21 were Jaid on the Table. 
2. Uastamd Questions 

R.epJies to Unstarred Questions Nos. 1147-1178, 1180-
1245, 1247-1257, 1259-1268, 1270-1311, 1313-1374 
and 1376-1378 were laid on the Table. 
3. Pa!Jen laid OD the Tilble 

The following papers were laid on the Table:-
( 1) A copy of the High Speed Diesel Oil and Light 

Diesel Oil (Restriction on Use) (Amendment) Or-
der, 1983 (Hindi and English versions) ~blished 
in Notification No. G.S.R. 559 in· Gazette of India 
dated the 30th July. 1983 under sub-section (6) of 
section (3) of the Essential Commodities Act, 1955. 

(2) A copy of the Indian Electricity (Amendment) 
Rules, 1983 (Hindi and English versions) publish-
ed in Notification No. G.S.R. 512 in Gazette of In-
dia dated the 16th July, 1983 under sub-section (3) 
of section 38 of the Indian Electricity Act, 1910 
together with an explanatory statement. 
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(3) A copy each of the foUowing papers (Hindi and 
English versions) under sub-section (I) of sec~' In 
61~A of the Companies Act~ 1956:- "" 

(a) (i) Review by the Government on the working 
of the Indian Petrochemicals Corporation Limit-
ed for the year 1982-83. 

(ii) Annual Report of the Indian Petrochemicals Cor-
poration Limited, for the year 1982-83 along 
with Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(b) (i) Review by the Government on the working 
of the Biecco Lawrie Limited, Calcutta, for the 
year 1981-82. 

(ii) Annual Report of the Biecco Lawrie Limi~ Cal-
cutta, for the year 1981-82 along with Audited 
Accounts and the comments of the Comptroller 
afld Auditor General thereon. 

(4) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(b) of item (3) above. 

(5 ~ statement (Hindi and English versions) of Ob-
"V'" jectives and Obligations of the Indian Petrochemicals 

Corporation Limited. 
(6) A copy of the Oil Mines Regulations. 1983 (Hindi 

and English versions) published in Notification No. 
S.O. 778 (E) in Gazette of India dated the 27th 
October, 1983 under sub-section (7) of section 59 JEf e Mines Act, 1952. 

(7 ) copy of the Report (Hindi and English versions) 
Of the Court of Inquiry into the causes of acci-
dent into the Topa Coalfields. Hazanbagh district 
(Bihar) on 16th July. 1982. 

(8) A copy of the Indian Telegraph (Ninth Amendment) 
Rules, 1983 (Hindi and English versions) published 
in Notification No. G.S.R. 807(E) in Gazette of 
India dated the 28th October, 1983 under ~sec­
tion (5) of section 7 of the Indian Telegraph Act, 
1885. 



o (9) A copy of the Profit and Loss Account and Balance 
Sheet (on accrual basis) of the TeIe-Communication 
Branch of Posts and Telegraph Department for the 
year 1981-82 (Hindi and English versions). 

(10) to *re-Iay on the Table a copy of the Report 
(Hindi and English versions) on the working and 
activities of the New Bank of India for the year ended 
the 31st December, 1982 along with the Accounts 
and the Auditor's Report thereon, under sub-section 
(8) of section 10 of the Banking Companies (Acqui-
sition and Transfer of Undertakings) Act, 1980. 

( 11) A copy each of the following Notifications (Hindi 
and English versions) under section 159 of the 
Customs Act, 1962:-

(i) G.S.R. 841(E) published in Gazette of India dated 
the 15th November, 1983 together with an ex-
planatory memorandum regarding exemption to 
good..~ listed in the notification when imported into 
India by the Indian Red Cross Society for pur-
pose of relief to the distressed, from the whole of 
the duty of customs leviable thereon. 

(ii) G.S.R. 842(£) published in Gazette of India dated 
the 15th November, 1983 together with an ex-
planatorylmemorandum rogardiDg exemption to 
goods mentioned in Notification No. 304/83-
Customs (G.S.R. 841 (E)] dated the 15th Novem-
ber, 1983 from the whole of the auxiliary duty 
leviable thereon. 

(12) A statement (Hindi and English versions) on the re-
sults of the market loans floated in September, 1983 
and November. 1983 along with Notification No. 
G.S.R. 804(E) specifying the special series of units 
issued under the Capital Gains Unit Scheme, 1983 
for the purposes of section 54E of the Income-tax 
Act, 1961. 

·The Report was laid on the Table on the 12th August, 1983. 
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**(13) A copy each of the following Notifications (Hirt'l' 
and English venioDs) under section 159 of the 
Customs Act, 1962:-

0) Notification Nos. 309-Customs and 310-Customs 
[G.S.R. 853(E) and 854(E}] published in Gazette 
of India dated the 22nd November, 1983 together 
with an e.xplaoatory memorandum regarding con-
cessionai rates of customs duties on components 
of motor cars. 

(ii) Notifica1ion Nos. 311!83-Customs and 312183-
Customs £G.S.R. 855(E) and 85(j(E)] published 
in Gazette of India dated the 2200 November, 
1983 tOgether with an explanatory memorandum 
regarding exemption to Palm Stearin imported for 
the manufacture of soap. grease or fatty acids 
from basic customs duty in excess of 15 per ~nt 
ad valorem and auxiliary duty of customs leviable 
thereon. 

··(14) A copy of Notificatioa No. 277183-Central Excises 
[G.S.R. 852(E)] (Hindi and English versions) pub-
Hshed in Gazetle of India dated the 22nd Novem-
ber, 1983 making certain amendment to Notifica-
tion No. 35183-CE dated the 1st March, 1983 re-
garding reduction in the basic excise duty on aerated 
waters in bottles. issued under he Central Excise 
Rules. 1944. 

4. Report of Committee 88 Pm_ M.-IIew BIIs aad 
.... ti0D5 

Shri G. Lakshmanan presented the Sixty-fifth Report (Hindi 
and English versions) of the Committee on Private Members' Bills 
81Id ResoIuti0D5. 
5. IleporI of ..... AmNDtI C ........ 

Sbri Sunil Mailra presented Hundred and. Seveaty-fint Report 
(Hiadi and Eaglisb versions) of the Public Accounts Coounittee 
on Council of Scientific and Industrial R.esearch-Engineering 
Science Group re1ati~g to the Department of Science and Techno-
logy. ~ ... 

• -Laid at 6-32 P.M. 



C', Report of C~"!e OR the Welfare of SdIeduIetI ea.s and 
Scheduled. Tribes 

Shri A. C. Das presented the Forty..first Report (Hindi and 
English versions) of the Con:pnittee on the Welfare of Scheduled 
Castes and Scheduled Tribes on Action Taken by Government on 
Jhe ~da:tiODS contained in the Thirty..first Report of the 
Committee on the Ministry of Home Affairs-Socio-Economic 
conditions of Scheduled Castes and Scheduled Tribes in the Union 
Territory of Pondicherry. 

/ 

7 jr' Statemeat by. Miaister 

. /. 'f!te Minister of Finance made a statement regarding price 
V situatIOn. 

8. Govemmeat Bill-lDtroduced 

THE ILLEGAL MIGRANTS (DETERMINATION BY 
TRIBUNALS) BILL, 1983 

The motion for leave to introduce the Bm moved by Shri P. 
C. Sethi was opposed. The motion was adopted and the Bill was 
introduced. 

9. saatement ~ ordinance-Laid 08 the Table 

An explanatory statement (Hindi and English versions) giv-
ing reasons for immediate legislation by the lllegal Migrants (De-
termination by Tribunat~) Ordinance, 1983, was laid on the 
Table. 

~
J.e. Goftl'lllDeDt BiU-lDtrocIueed 

, THE TEXTILE UNDERTAKINGS (TAKING OVER OF 
. MANAGEMENT) BILL. 1983. 

1 t. Statement r:garding ordioance-Laid on the Table 

An explanatory statement (Hindi ~d English versions) giving 
reasons for immediate legislation by the Textile Undertakings 
(Taking Over of Management) Ordinance, 1983, was laid on the 
Table. 
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12. Matters ..... raIe.377 

(1) Shri Narsing Suryawansbi raised a matter regarding losses 
due to heavy rains in Bidar District (Karnataka) and need foe help 
to the people. 

(2) Prof. Narain Chand Parasbac raised a matter regarding 
need to allow 25 % weightage on existing workload for creation, 
upgradation and bifurcation of existing postal units in bi1ly 
regions. 

(3) Shri Rajnath Sonkar Shastri raised a matter regarding 
oeed to form a Parliamentary Committee to look into the affairs 
of Khadi Gramudyog. 

(4) Sbri D. S. A. Sivaprakasam raised a matter regarding 
procurement of Government supplies from Small Scale Cottage 
Industries. 

(5) Sbri Nirmal Sinha raised a matter regarding more trains 
on Diamond-HarbolW Sealdah. Lakshimi Kantapur Sealdab and 
Canning SeaJdah linei and need for doubling the railway tracks of 
these lines. 

(6) Shri Satyanarayan Jatiya raised a matter regarding attack 
on Bahubalfs statue and threats on Jain followers in Maharashtra 
and need for stem action against weh persons. 

(7) Smt. Geeta Mukherjee raised :1 matter regarding need to 
liberalize the subsidy scheme for irrigation purposes so as to in-
clude even those famler5 Wbtl take loans from prh'ate sources for 
tube-,,"'CJIs pumps etc, 

(8) Sbri Cbintamani Jena raised a matter reprding need to 
ensure t'Cgular supply of coal and electricity to Fertilizer Plant at 
T alcher, Orissa. 

(9) Sbri Harish Rawat raised a matter regarding need for 
providing more medical facilities in hilly areas of Uttar Pradesh 
in view of increase in cases of T.B. and Leprosy. 

(10) Prof. Saif-ud-Din Sol raised a matter reprding need 
for Railway liJ¥s in 1 .. K and early constrUction of Railway tine 
cOl1tlecting Jammu with Udbampur. 
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13. Diseussion Under Rule 193 
Dr. Subramaniam Swamy raised a discussion~oD-thestatement 

made by the Minister of Finance in the Hous~( on 22 November, 
1983 regarding price situation. 

The following Members took part in the debate:-

(1) Prof. Narain Chand Parashar 

(2) Shri Sunil Maitra 

(3) Shri Cbintamani panigrahiJ 

(4) Shri Rajesh Kumar Singh 

(5) Shri Ram Singh Yadav 

(6) Shri R. L. P. Verma 
(7) Prof. N. G. Ranga 

(S)Shri Clritta Basu 

(9) Shri P. Namgyal 

( 10) Shri T. Nagaratnam 

(11) Shri K A. Rajan 

(12) Shri Girdhari La! Vyas 

(13)Shri Nathu Ram Mirdha 

( ) 4) Shri Harish Rawat 

(15) Shri R. N. Rakesh 
( 16) Shri Dileep Singh Bhuria 

( 17) Prof. Saif-ud-Din Soz 

Shri Pranab Kumar Mukherji replied to the Qebate. 
The discussion was concluded. 

7 



14. Messages from Rajya S.w.. 

Secretary reported tile foDowiog messages from Rajya .'. 
Sabba:- . ,M!:" r 

(i) That at its silting held on the 21st November, 1983, 
R.ajya Sabha agreed without ally amendment to the 
Punjab Disturbed Areas Bill, 1983, passed by Lot 
Sabha on the 17th November, 1983. 

Oi) That at its sitting held on thci21st November, 1983, 
Rajya Sabha agreed without anl amendment to the 
Chandigarh Disturbed Areas Bill. 1983, passed by 
Lok Sabha on the 17th November. 1983. 

(iii) That at its sitting held on the 21st November, 1983, 
Rajya Sal>ba agreed without any amendment to the 
Armed Forces (Punjab and Chandigarh) "Special 
Powers Bill, 1983, passed by Lot Sabba on the 17th 
November. 1983. 

7.14 P.M. 
(Lok Sabha Adjourned till 11 A.M. on Thursday, the 1st 

December, 1983). 

A VTAR SINGH IUKHY, 
Secretary. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday. December 1, 1983/ Agrahayana 10,-1905 (SUa) 

No. 373 
11-02 AM. 
I. SCarred Questions 

Starred Questions Nos. 122, 125, 127, 131 and 132 were 
orally answeree. Replit's t(l Starred Questions Nos. 123, 124, 
126. 128, 130 and D3-141 were laid on the Table. 

2. UllSbtrred QuestiuDS 

Replies to Unstarred Questions Nos. 1379-1616 were 
laid on the TabJe 

3. The fonowing papers were laid on the Table:-
( 1) A copy of the Ministry of Shipping and Transport 

(Transport Wing) Development Adviser (Ship-
building and Shiprepair) Recruitment Rules, 
1983 ~(Hindi and English versions) published in 
Notification No. G.S.R. 663 in Gazette of India 
dated the 10th September, 1983 is!;;ued under pro-
vi~ t(l article 309 of the Constitution. 

(2) A copy of Agreement (Hindi and English versions) 
~ntered into between the Central Govemment and 

\....,/ Government of Himachal Pradesh regarding develop-
ment and maintenance of road links mentioned in 
the Schedule of the Agreement, under section 10 of 
the National Highways Act, 1956. 
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(3) A copy of the Solatium Fund ( Amendment) 
Scheme. 1983 (Hindi and English versions) pubti- ' 
shed in Notification No. S.O. 701 (E) in Gazette 
of India dated the 29th September! 1983 under 
sub-se,;:tion -( 3) of ~tion J 09C of the Motor 
Veh~cles Act. 1939. 

(4) A copy of the Annual Accounts (Hindi and English 
versions) of the University of Delhi, for the year 
] 981-82 together with Audit Repon thereon. 

(5) A statement (Hindi and English versIOns) showing 
reasons for delay in laying the papers mentioned at 
(4) above. 

(6) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the North-Eastern Hill University, 
Shillong. for the year 1981-82. 

(Ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the North· 
Eastern Hill University, ShiUong, for the year 1981-
82. 

(7) A statement (Hindi and English versions) sbowing 
reasons for delay in laying the papers mentioned at 
(6) above. 

( 8) A copy each of the following Notifications (Hindi 
and English versions) under 5ub-5~.ction (2) of 
section 23 of the Prevention of FQOd Adulteration 
Act. ,t~S4:-

(j) nle Prevention of Food Adl.iteratlon (First 
."mendmcnt) )lutes. 1983 pubJi!Jled in Notifi-
cation No. G.S.R. 1 09( E) in Gu.ettt. of India 
dated the 26th .February. 1983 together with a 
corrigmdwn thereto publi&bed in Notification 
No. G.S.R. 539(E) in Gazette of India dated 
tile lst July. 1983. 

(li) The Prevention of FOOd Adulteration (Third 
Amendment) Rules. 1983 published in Notifi-
cation No. G.S.R. 268(E) in Gazette of India 
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dated the 16th March, 1983 together with a 
corrigendum to Hindi version thereof published 
in Notification No. G.5.R. 634 in Gazette of 
India dated the 9th August, 1983. 

(9) A copy of Notification No. G.S.R. 849(E) (Hindi 
and English versions) published in Gazette of India 
dated the 19th November, 1983 together with an 
explanatory memorandum regarding exemption to 
the Heads of Governments, their spouses, delegates 
(including officials) and the foreign media repre-
sentatives in respect of their international journeys 
out of India $. the close of the Commonwealth 
Heads of Governments Meeting held in New Delhi 
from the payment of foreign travel tax, under section 
41 of the Finance Act, 1979. 

(10) A copy of the Income-tax (Ninth Amendment) 
Rules. 1983 (Hindi and English versions) publi-
shed in Notific&tion No. S.O. 825(E) in Gazette 
of India dated the 18th November. 1983, under 
section 296 of the Income-tax Act, 1961. 

( 11) A copy each of the following Notification .. (Hindi and 
English versions) under section 159 of the Customs 
Act. 1962:-

(i) G.S.R. 840(E) published in Gazette of India dated 
the 15th November, 1983 together with <J.l ex-
planatory memorandum making certain amend. 
ment to Notification No. 211/ 83-Customs dated 
the 23rd July, 1983 clarifying that exemption from 
customs duty would be available for all types of 
capital goods which are required for installation 
at the premises/site of t;lte ship repair unit. 

(ii) G. S. R . 844(£) puh'lished in Gazette of India 
dated the 18th November, 1983 together with an 
explanatory memorandum· making certain amend-
ment to Notification No. 134/83-Customs dated 
the 13th May, 19ft3 so as to continue the exemp-
tion without any ume limit. 
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(ill) G. S. R. 847 (E) published in Gazette of India rf 
dated the 18th November. 1983 together with fill " 
explanatory memorandum making certain amend. 
ments to Notificali911 Nos. 215-Customs dated 
the 1st November, 1980, 276-Customs dated the 
14th December, 1982 and 38~Cw.1ools dated the 
1st March, 198350 as to provide that the oonces~ 
sional rates of duty prescribed under these notifi-
cations on. maD-made fibres sball not apply to 
blends or mixtures of cellulosic fibres with non-
cellulosic fibres. 

(iv) G .S.R. 862 (E) published in Gazette of India dated 
the 26th November. 1983 together with an ex· 
planatory note regarding exemptkm to stainless 
stee1 seamless mother pipes, when imported for 
the manufacture of stainless steet tubes and pipes 
from th.e basic customsMuty in eXl'CSs of 60 per 
cent ad valorem . ,,:. 

4. Stataaeat 01 the Co...uUee OR dt~ WeJf~ of SdIedIIIed 
C.asIes .. ~ Tribes 
PROF. NIRMALA KUMARl SHAKT AW AT laid on 

tllI.! T~":)le S!atcment (Hindi and English versions) showing final 
replie." of Government to the recommendations contained in 
Chapter I and further infonnalion supplied by Government in 
.respect of re.::ommendatillns included in Chapter II of the Twenty-
ninth Action TakeoRepon of the Comminee on the Welfare of 
Scheduled Castes and Scheduled Tribes on tbe Ministry of Com-
mWlications-Reservations for. and employment of, Scheduled 
Castes and S;;heduled Tribel in Indian Telepbone Industrie!, 
Uangztlore. 

5. CaUiq A'tutioh 
Sbri Rasheed Ma'IDOd called the attention of Minister of 

HQIDe Affairs to the reported deterioratin, law and order situa-
tion in Delhi a~ evidenced by recent incidem~ of day light 
dacoity in a jewellery shop andban.b in Delhi and the action 
taken by Govenuncnt in the mattery 

TIle Minister of Home Aftairsmade a statement in regard 
thereto, 
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• 6. Govel'lUlleDt BiJl-lotrocluced 
TIrE MERCHANT SHIPPING (AMENDMENT) Bll..L, 1983 

(Lok Sabha adjourned at 12.59 and fe-assembled at 2.08 P.M.) 

7. Matt~rs under Rule 377 

( 1) Shri Mool Chand Daga Taised a matter regarding need 
for finding alternative sources of energy. 

(2) Prof. P. J. Kurien raised a matter regarding need to set 
up a nuclear power plant in Kerala to meet power shortage. 

(3) Shri Skariah Thomas raised a matter regarding need 
for adequate communication facilities in Kottayam. Kerala. 

(4) Shri Jagpal Singh raised a matter regarding delay in 
taking decision regarding location of High Court Bench in 
Western Uttar Pradesh. 

(5) Smt. Kishori Sinha raised a matter regarding exhorbi-
tant price of onions and its irregular supply to public. 

(6) Shri R. L. P. Verma raised a matter regarding need for 
reconsideration of certain laws made applicable to brick kilns 
by Central and Stare Governments. 

(7) Shri Narayan Choubey raised a matter regarding need 
to train and absorb workers engaged in construction of Metro 
Railways. Calcutta. 

( 8) Prof. Rupchand Pal raised a matter regarding need for 
supply of fertilizers to West Bengal. 

(9) Shri Braja Mohan Mohanty raised a matter regarding 
distress sale of paddy and rice in Orissa. 

(10) Shri Ram Lal Rahi raised a matter regarding need for 
opening a cooperative sugar mill in Machharhetll, ncar Lalpur 
Bazar (SitlPur) Uttar Pradesh. 
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GoJ ... -·'.' lit BiD-Passed -/ t5 
""CRIMINAL LAW ,( AMENDMENT) BILL~ 1980, AS 

REPORTED BY THE JOINT COMMllTEE 
Discussion on the motion for consideration of the BiU, as 

reported bytbe Joint Committee, moved on 18th November. 
1983, continued. 

The following Members took part in the debal~:-

+I) Shri ;Ie. =1=. PalM 
(2) Shri N. K. Shejwalkar 
(3) Shri Braja Mohan Mohanty 
(4) Sbri Ram Lal Rahi 
(5) Shri NuruJ )~lam 

,Ji) Shri A. K. Roy 

( 7) Shri Girdhari Lal Vyas 
( 8) Sbri Ram Jethmalani 
(9)Shri KcyurBhusban 

I' ShTiP. Venkatasubbaiah replied to the debate . .... 
The motioofor consideration was adopted and clause.by-

clau~ con.~ideration of the Rill wa.~ taken. up. 

Clause 2 was :JJopted. 

Clause 3 was adopted. as amended. 
Clauses 4 . to 6 were Ddopk....:J. 
Clause 1 was adopted, a~ amended. 

The Enacting Formula was adopted. ali unumdcd. 
The Long Title was also adopted. 
The motion that the Bill. as amended, be passed was moved 

by Sbri P. Venkatasubbaiah. 
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I 

The following Members took part in the debate:-
(1) Shri N. K. Shejwalkar 
(2) Shri Ram Vilas Paswan 
(3) Shri P. Venkatasubbaiah 

The motion was adopted and the Bill, as amended, was 
passed. 

6-42 P.M. 
(41k Sabha adjourned till 11 A.M. on Friday, the 2nd 
December, 1983) 

A VT AR SINGH RIKHY, 
Secretary. 
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LOt{ SABHA 

BULI.ETlN-P ART I 
[Brief Record of Proceedings 1 

Friday. December 2, 19831Agrahayana 11. 1905 (Saka) 

No. 374 
11.02 A.M. 
1. StBITetI Questions 

Starred Questions Nos. 142-146 were orally ~. 
Replies to the remaining questions were laid on the Table. 
2. Unstarred QW!StioDS 

Replies to Unstarred Questions Nos. 1617..-1736, 1738-
1747, 1749-1798 and 1800-1850 were laid on the Table. 

The Minister of Finance laid on the Table the following 
statements; 

(i) Statement correcting the reply given on 29th July, 
1983 to Unstarred Question No. 1089 regarding 
purchase of shares by non-resident Indians in various 
companies; 

(ii) Statement correcting the reply given on 29th July, 
1983 to Un starred Question No. 1152 regarding 
details of shares purchased of Indian companies by 
Mr. Swaraj Paul-a non.resident Indian: 

(iii) Statement correcting the reply given on 5th August, 
1983 to Unstarred Question No. 2323 regarding 
impact of investme~s made by non-resident Indians: 

(iv) Statement correcting t~ reply given on J 9th August, 
19R3 to Unstarred Question No. 4301 regarding 
non-resident Indians who sought permission of 
R.B.T. for investment in !;hares: 
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(v) Statement correcting the reply given on 26th AuJUlf~:,;;;' 
1983 to Unstarred Question No. 5207 regardingQl 
U.K. Companies who sought shares of Reliance 
Textiles; and 

hi} Statement correcting the reply given on 26th August, 
1983 to Unstarred Question No. 5259 regarding 
shares purchased by Indian emigrants in Indian 
companies. 

3. Papers laid on the Table 
The following papers were laid on the Table:-

( 1) A copy of the Foreign Travel Tax (Second Amen. 
ment) Rules. 1983 (Hindi and English versions) pub.-
lished in Notification No. G.S:It. 874 in Gamte of 
India dated the 26th November, 1983 together with 
an explanatory memorandum, under section 41 of 
the Finance :\ct. 1979. 

(2) A copy of Notification No. G.S.R. 841 (Hindi aDd 
English \'crsion~) published, in Gazette of India 
dated the 12th November, 1983 regarding exemp-
tion of the money payable under the Army Group 
1 nsurance Scheme or the Navy Group Insurance 
Scbeme Of the Air Force Group Insurance Scheme 
from Levy of Estate Duty. under sub-section (2) of 
~ion :n of the Estate Duty Act, 1953. 

0) A copy of Notification No. G.S.R. 8S9(E) (Hindi 
and E nfllish ver,,;ons) Jlubli~hed in Gazette of India 
dated the 24th November, ] 983 together with an 
explanatory memorandum regard in$!' revised rate of 
exchange for ('onve.~ion of Hong Kon$!' Dollan;into 
~ndja" (~urr,mC'y or \1;('('·w·rso jn~u~ion of Noli-
fic:::H()H No., 282-Customs dated the 1st October, 
198:\, und{,.'r st."Ction J 59 or the Custom.~ Act. 1962. 

(4) A copy of Order (Hindi and English versions) pub--
Jj~bed in Notification No. 5,0. 783(E) in Gazette 
of TOOia tInted the 3 J 51 October. t 983 making eer. 
t~in amendments tn the order published in Notifica-
tIOn No. S.O 414(E) regarding the continuation 
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of the term of the Eighth Finance Commission 
issued under proviso to article 280 of the Constitu-
tion read with the Finance Commission (Miscellane~ 
ous Provisions) Act, 1951. 

(5) A copy each of the following papers (Hindi and Eng-
lish versio1\S) under sub-section (1) of sectio!l 619 A 
of the Companies Act, 1956:-

(i) Review by the Government on ~ working of the 
Export Credit and Guarantee Corporation Limited, 
Bombay, for the year 1982. 

(ii) Annual Report of the Export Credit and Guar-
antee Corporation Limited, Bombay, for the year 
1982 along with Audited Accouqts and the com-
ments of the Comptroller and Auditor General 
thereon. 

( 6 ) (i) A copy of An Dual Report (Hindi and English 
versions) of the lvlan Made Textiles Research Asso-

ciation, Sural, for the year 1981-82 aiong with 
Audited Accounts. 

(ii) A copy of the Rleview (Hindi and English versions) 
by the Government on the working of the Man Made 
Textiles Research Association, Surat, for the year 
1981-82. 

(7) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(6) above. 

(8) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Export Promotion Council for 

. Finished Leather and Leather Manuf,!ctures, Kanpur, 
for the year 1981-82 along with Audited Accounts. 

Oi) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Export 
Promotion Council for Finished Leather and Leather 
Manufactures, Kanpur, for the year 1981-82. 

(9) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(8) above. 

3 



( J 0) A copy each of the foUowing Notifications (Hindi 4 
and English versions) under sub-section (3) of sec-
tion 17 of the Export (Quality Control and ~ 
tion) Act, 1963:-

(i) The Export of Double Warp Jute Tarpaulin Cloth 
and Bag. and Double Warp I ute Canvas Cloth and 
Bag (Quality Control and Inspection) Rules, 1983 
published in Notification No. S.O. 3270 in Gazette 
of India dated the 20th Aug\lSt, 1983. 

(ii) The Export Inspection Agency (Recruitment) 
(Amendment) Rules, 1983 published in Notifica-
tion No. 0.S.9. 659 in Gazette of India dated 
the 10th September. 1983. 

(iii) The Export of De·Oiled Ri~ Bran (Quality Con-
trol and Inspection) Amendment Rules, 1983 pul).. 
lished in Notification No. S.O. 3683 in Gazette of 
India dated the 1st (klober. 1983. 

(iv) The Export of Becbe-de-mer (I~tion) Amend-
ment Rules. J983 published in Notifieation No. 
S.O. 3915 in Gazette of India dated the 15th 
October. 1983. . 

(V) The Export of Basmati Rice (Inspection) Amend-
ment Rules, 1983 published in Notification No. 
S.O. 39 t 6 in Gazette of India dated the 15th Octo. 
bert 1983. 

(vi) The Export of Safety Razor blades (Quality Con-
trol and In~pection) Rules, 1983 published in 
Notification No. S.O. 4073 in Gazette of lndi.a 
dated the 5th November. 1983. 

( J 1) ( j) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Central Silk Board, Bangalore, 
for the year 1982-83. under section 12·A of the 
Centra) Silk Board Act, 1948. 

(ii) A copy of tbe Review (Hindi and Eng\ish versions) 
by the G\wemment on the working of the Central 
Silk Board, Banga]ore. for the year 1982.83. 
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• (12) A copy of the Corrigendum (Hindi and English 
versions) to the Annual Accounts of the Central 
Silk Board, Bangalore, for the year 1981-82. 

4. Supplementary Demands for Grants (General}-1983-84 
Shri Pattabhi Rlama Rao presented a statement (Hindi and 

English versions) showing supplementary Demands for Gra1l..ts 
in res~ct of the Budget (General). for 1983-84. 
(Lok Sabha adjourned at 1 P.M. and re-assembled at 2.08 P.M.) 

5. Govemment Bill-Introduced 
.. THE TRANSFORMER AND SWITCHGEAR LIMITED 

(ACQUISITION AND TRANSFER OF . UNDERTAKINGS) 
BILL. 1983 

6. saate.eat regardiDg 0rcIinaDce-1aid on the T~ 
An explanatory statement (Hindi 00d English versions) giving 

reasons for immediate legislation by the Transformer and Switch. 
g<!ar Limited (Acquisition and Transfer of Undertakings) 
Ordinance, 1983. was laid On the Table. 
7. Statement by MinRer 

The Minister <1i. Parliamentary AffUirs made a statement re-
garding Government business for the week commencing the 5th Decetrr, 1983. 

• • ,,)"~~ Kumar Giri caned the attention of the Minister of . 
Home Affairs to the situa~ion arising out of training Camps for 
training of extremists of Punjab in its neighbouring areas. 

The Minister of Home Affairs made a statement in regfllrd 
thereto. 

Thereafter as decided by the House, a discussion on the state-
ment made by the Minister of Home Affairs was taken up. The 
discussion was not concluded. 
-------------- ----------------

·From 12.45 P.M. to 1 P.M. and from 2.30 P.M. to 
3 P.M. 
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t. M8tioD regantiDg Sixty-fifth Report of Committee OR Pd.. 4 
Members' Bills amd Resolutiolls 

Shri Jalil Abbasi moved the following motion:-

"That this House do agree with the Sixty-fifth Report of 
the Committee On Private Members' Bills and Re· 
solutions presented to the House on the 2200 Nov· 
ember. J 983," 

The motion was adopted, 

18. Private M.f!IDber's ResoIut"--ader cODSidendlea 

Further discussion on the following Resolution moved by 
Shri E. Balanandan on the 19th August. 1983 continued:-

.,t'"» 

··This House expresses its deep concern over the increas-
ing incidence of industrial sickness and consequent 
developing crisis in industry whiCh is resulting in 
lay-offs. lock-outs and closures affecting millions of 
workers and employees and resolves that the Gov-
ernment do take urgent and appropriate steps to 
remedy the situation." 

The following Members took part in the ,lebate:-

(1) Shfi Girdbari Lal Vyas 

(2) Shri J agpal Singh 

(3) Shri Narayan Cboubey 

(4) Shri Ram Pyare Panilta 

(5) Shri Harikesh Bahadur 

(6) Shri Xavier Arak&1 

(7) Shri Chitta Basu 

(8) Sbri Moo} Chand Daga (Speech unfini*d) 

The discussion. was not concluded. 
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• ll. HaH.an-hour di«Jcm;sion 
Shri Ram Vilas Paswan raised a discussion on the points 

arising out of the answer given on 18 November, 1983 to Un-
starred Question No. 852 regarding grc.tnting of loans to Sche-
duled Castes I Scheduled Tribes persons in various States. 

Shri Pattabhi Rama Rao replied to the discussion. 
1 Z. R,"!port of Business Advisory Committee 

Shri MalJikarjun presented the Fifty-third Report of the Busi-
ness Advisory Committee. 
6.29 P.M. 

(Lok Sabha adjourned till 11 A. M. on Monday, the 5th De-
cember, 1983). 

...... ~ 
AVTAR SINGH RIKHY~ 

Secretary. 
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WKSABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, December 5. 19831Agrahayana 14, 1905 (Saka) 

No. 375 
11.04 A.M. 
1. Starred Questions 

Starred Questions Nos. 162-165, 167 and 168 were orally 
answered. Replies to the remaining questions were laid on the 
Table. 
!. Unstarred Questions 

Replies to Unstarred Questions Nos. 1851-1905, 1907-
1927. 1929-1939, 1941-2054, 2056-2078, 2080 and 2081 
were laid on the Table. 

A statement by the Deputy Minister of Electronics, Food 
and Civil Supplies C9rrecting the reply given on 22 August, 1983 
to Un starred Question No. 4495 regarding bogus certificate fur-
nished by employees of Srikeshoraipatan Sugar Mill Ltd .• wa, 
also laid on the Table. 
3. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy each of the following Notifications (Hindi 

and English versions) under sub-section (6) of sec-
tion 3 of the Essential Commodities Act, 1955:-

(i) The Fertiliser (Control) Second Amendment 
Order, 1983 published in Notification No. 
O.S.R. 749(E) in Gazette of India dated the 
26th September, 1983. 



(ii) G.S.R. 750(E) published in Gazette of lndia \ 
dated the 26th September, 1983 regarding fixa-
tion of prices of Anhydrous Ammonia under 
clause 3 of the fertiliser (Control) Order, 1957. 

(ill) O.S.R. 751(E) published in Gazette of India 
dated the 27th September, 1983 regarding fixa-
tion of prices of Urea and Diammonium Phos-
phate stored for more than two years under 
"Special Rebate Scheme' under sub-clause (2) of 
clause 3 of the Fertiliser (Control) Order, 1957. 

(2) A copy of Notification No. G.S.R. 711 (E) (Hindi 
aDd English versions) published in Gazette of India 
dated the 19th September. 1983 specifying the 
Fertiliser (Control) Order, 1957 as Special Order 
for purpose of summary trial under section 12A of 
the Essential Commodities Act, 1955. 

(3) A copy of Notification No. S.O. 357 J (Hindi and 
English versions) published in Gazette of India dated 
the 17th September, 1983 d.irecting that the powers 
exercisable by the Central Government under sec-
tion 6, 7, 8tb). 8(c), 8(d). 10 and 13 of the Re-
quisitioning and Acquisition of Immovable Property 
Act, 1952 shan also be exercisable by Secretaryl 
Additional SecretarylSp.-cial Secretary to the Gov-
ernment of ·India in the administrative Ministryl 
Department for whose use the property in question 
u requisitioned. under sub-section ( 2) of section 
17 of the said Act. 

(4) A copy of the Punjab Municipal Corporation Ser-
vices (Recruitment and Conditions of Service) (First 
Amendment) Rules. 1983 (Hindi and English ver-
sions) pubJishied in Notification No. G. S. R. 381 
P. A. 42176\S. 7 t jAmd. (2) 183 in Punjab Gazette 
dated the 8th April, 1983 under 5Ub-section (2) of 
section 397 of the Punjab Municipal Corporation Act, 
1976 read witb clause (c) (iv) of the Proclamation 
dated the 6th October, 1983 issued by the President 
in relation to the State of Punjab. 
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(5) A copy of the Punjab Water Supply and Sewerage 
Board (Conduct of Business) (First Amendment) 
Rules, 1983 (Hindi and English versions) publi5bed 
in Notification No. G. S. R. 241p.A 28/7615. 711 
Amd. (1) i83 in Punjab Gazette dated the 8th March, 
1983 under sub-section (2) of section 71 of the 
Pun jab Water Supply and Sewerage Board Act, 1976 
read with clause (c)(iv) of the Proclamation dated 
the 6th October, 1983 iSSUed by the President in 
reJaHon to the State of Punjab. 

(6) A copy of the Punjab Water Supply and Sewerage 
Board (Conditions of Service of Directors) (First 
Amendment) Ru1es, 1983 (Hindi and English ver-
sions) published in Notification No. G. S. R. 251 
P.A. 28176!S. 71/Amd. (1)183 in Punjab Gazette 
dated the 8th March, 1983 together with corrigen-
dum thereto untler sub-section (3) of section 71 of 
the Punjab Water Supply and Sewerage Board Act, 
1976 read with clause (c)(iv) of the Proclamation 
dated the 6th October, 1983 issued by the President 
in relation to the State of Punjab. 

(7) (i) A copy of the Audited Accounts (Hindi and 
English ver.;ions) of the Delhi Urban Art Commis-
sion, New Delhi, for the year 1982-83 under sub-
section (4) of section 20 of the Dellii Urban Art 
Commission Act, 1973. 

(ij) A statement (Hindi and English versions) regard-
ing Review by the Government on the Accounts of the 
Delhi Urban Art Commission, New Delhi, for the 
year 1982-83. 

(8) A copy of the Building Bye-laws for Union Territory 
of Delhi. 1983, under jurisdiction of Delhi.Develop-
ment Authority (Hindt and English versions) pub-
lished in Notification No. S. O. 104 in Delhi Gazette 
dated the 23rd June. 1983 under section 58 of Delhi 
Development Act. 1957. 

(9) A statement (Hindi and English versions) showing 
reasons for delay in laying the notification mentioned 
at (8) above. 
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n (10) A copy of the Food Corporation of India (Death- ,j 
cum...Retirement Gratuity) (Seventh Amendment) 
Regulations. 1983 (Hindi and English versions ) 
published in Notification No. 26:F. No. 39-2182-EP 
CPt) in Gazette of India dated the 5th November, 
1983 under sub-section (5) of section 45 of the 

Food Corporations Act, 1964. 
( 11) A copy exb of the foIJowin8 papers (Hindi and 

English versions) under section 619A of the Com-
panies Act, 1956:-

(i) Review by the Government on the working of the 
Bihar State Agro Industries Development Corpora-
tion Umited. Patna. f~r the year 1976-77. 

(ii) Annual Report of the Bihar State Agro Industries 
Development Corporation Limited, Patna, for the 
year 1976-77 along with Audited Accounts and 
the comments of the ComptroUer and Auditor 
Genera) thereon. 

(12' A statement (Hmdi and En~lish versions') showing 
reasons for delay in laying the papers mentioned 
at (11) above. 

(13) A copy of the Betwa River Board (Amendment) 
Rules. 1980 (Hindi and English versions) published 
in Notification No. G.S.R. 719 in Gazette of India 
dated the 5th July, 1980 under section 24 of the 
Betwa River Board Act. 1976. 

(14) A statemeat (Hindi and English versions) showing 
reasons for delay in laying tbe notification mentioned 
at (13) above. 

~tS) (i) A copy of -'nnual Report (Hindi and English 
~) of tbe National Water Development 
Agency, New Delhi, for the year 1982-83 alODg 
with Audited Accounts. 

(ii) A statement (Hindi and English versions) 
regarding Review by 1he Government on the work-
iog of the National Water Development Agency. 
New Delhi. fOT the year 1912-83. 
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( 16) A copy of Ann!.lal Report (Hindi and English ver· 
sions) of the Central Board of Irrigation and Power, 
New Delhi, for the year 1982-83 along with Audited 
Accounts. 

(17) A copy of the Annual Report (Hindi and English 
versions) of the Central Warehousing Corporation, 
New Delhi, for the year 1982·83 along with Audi-
ted Accounts under sub-section (11) of section 31 
of the Warehousing Corporations Act, 1962. 

(18) A copy of Review (Hindi and English versions) by 
the Government on the working of the Central 
W:uehousing Corporation, New Delhi, for the year 
1982-83. 

4. HIIpOftI 01 study &Dan of tie Committee on the Welfare 01 
Scltedllled Casces IIIId ScWaled Tribes 

Shri A. C. Das laid on the Table a coPy each of the fol-
lowing Reports (Hindi and English versions) of the Study Tours 
of the Committee on the Welfare of Scheduled Castes and Sche-
duled Tribes:-

(i) Report of the Study Tour of Study Group I of 
the Committee on its visit to Srillagar. Chandigarb. 
Nangal and Simla during October, t 983. 

(ii) Report of the Study Tour of Study Group n of the 
Committee on its visit to Calcutta. Kbaragpur. Dar· 
jeeling and Gangtok during October. 1983. 

5. l\luBlle fmm Rajya Sabba 

Secretary reported a message from Rajya Sabha that at its 
sitting held on the 1 st December, 1983. Ra;ya Sabha passed the 
-Indian Railways (Amendment) Bill, 1983. 

6. BDI pawd by Rajya Sabha-laid 011 the Table 

Secretary laid on the Table the Indian Railways (Amend-
ment) Bill, 1983, as passed by Rajya Sabha. 
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1. statements by the Ministers 
(i) The Minister of Home Affairs made a statement regarding 

thle reported statement of threat to Hindus in Punjab by Sbri 
Jairnaif Singh Bhindranwale, on December 1, 1983 at Amritsar. 

• Oi) The Minister of External A1Jairs made a statement re-
garding the Commonwealth Heads of Government Meeting held 
in New Delhi from 23rd to 29th November, 1983. 

"(iii) The Minister of State in. the Department of Petro-
leum in the Ministry of Energy made a statement on New Oil 
~'trike in Godavari offshore. 

8. Medon (or .Election to Committee 
Shri Yogendra Makwana moved the following motion:-

'That in pursuance of Section 5 ( 1 ) (i) of the Preven* 
tion of Cruelty to Animals Act, J 960, the members 
of this House do proceed to elect, in such ~anner 
3C; the Speaker may direct. one member from 
amongst themselves to serve as a member of the 
Animal Welfare Board, subject to the other provi-
sions of the said Act, vice Sbri Satish Prasad Singh 
resi~ned." 

The motion was adopted. 

9. MotiooBegarding ydty-third Report of 
COJDIIdttee 

Shri Bula Singh moved the following motion:-

"That this H?tJSe do a;rec with the. Fifty-third Report of 
the Bwnne..~ AdVIsory CommIttee presented to the 
House on the 2nd December, 1983." 

An amendment moved by Prof. AiitKumar Mehta was with-
drawn by leave of the House. 

The motion wa.~ adopted. 
,,-~, "~~'~'- ....... > ..... _ ... _" -~ -- .. ---.... -.-'-.-----~,-. ~--.------,,--

• At 3.30 P.M. 
·-At 4 P.M. 
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\ ;1 10. Government Bill-Introduced" 
THE PUBLIC FINANCIAL INSTITUTIONS (OBLIGATION 

AS TO FIDELITY AND SECRECY) BILL. 1983 

11. Matters Under( Rule 377 

(1) Dr. Subramaniam Swamy raised a matter regarding 
need to give alternative House sites to Scheduled Caste families 
living in Chakdeo village in District Satara, Maharashtra. 

(2) Shri Uma Kant Mishra raised a matter regarding need 
for a Committee to consider thIe problems arising out of the 
closure of brick kilns. 

(3) Shri Navin Ravani raised a matter regarding unsatisfac-
tory working of communication facilities in Amreli, District 
Gujarat. 

( 4) Shri Harikesh Bahadur raised a matter regarding non-
payment of sugarcane arrears to cane growers in Eastern Uttar 
Pradesh. 

(5) Shri Rajnath Sonkar Shastri raised a matter regarding 
industrialisation of Saidpur constituency of Uttar Pradesh. 

(6) Dr. A Kalanidhi raised a matter regarding need for im-
proving the working conditions of medical representatives. 

(7) Shri Ramavatar Shastri raised a matter regarding de-
mands of Ticket checking staff of Indian Railways. 

( 8) Shri SatyasaOhan Chakraborty raised a matter regardmg 
need for resolving the deadlock between management and staff 
of Canara Bank. 

(9) Shri Rlam Pyure Panika raised a matter regarding need 
for financial assistance to complete on-going irrigation projects 
in Mirzapur. 

( 10) Shlri Zainu! Basher raised a matter regarding need for 
financial assistance and employment to people of Ghazipur in 
view of famine and floods in recent years. 
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.. 11. SDatutory ResoIutioa-NepiiVed 

Shri Krishna Kumar Goyal moved the following Resolution:-
"This House disapproves of the Tea (Amendment) Ordi-" 

nance, 1983 (Ordinance No.7 of 1983) promul-
gated by the President on the 7th October, 1983:' 

After discussion, as indicated in para 13 below. the Resolu-
'tioD was negatived. 
*13. Govetmaellt BiJ1...-.-Pas&e4 

1HE TEA (AMENDMENT) BILL. 1983 
The motion for consideration of the Bill was moved by Smt 

Ram Dulari Sinha. 
The following Members took pan in the combined debate on 

the Resolution (vide para 12 above) and the motion for con-
sideration of tile Bill:-

( ) Sbri Ananda Pathak 
(2) Shri Sontosh Mohan Dev 
(3) Shri Era Mohan 
( 4) Shri Xavier ArabI 
(5) Sbri Ram La! Rahi 
( 6) Shri Moot Chand Daga 
(7) Shri Amar Roypradhan 
(8) Shri Girdhari Lal VYb 

SnIt. Rwn Dulari Sinha replied to the debate. 
The motion for consideration was adopted and clause-by-

clause consideration of the Bill was taken up. 
Clauses 2 and 3 were adopted. 

aause 1. the Enacting Formula and the Lona Tide wen: also 
adopted. 

The motion that the BiU be passed was moved by Smt. Ram 
Dulari Sinha. .. . -------.. ------ .. _-

-Discussed together from 1.30 P.M. to 4 P. M. and from 
5.39 P.M. to 5.47 P.M. 
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The following Members took part in the debate:-. 

( 1) Shri Ram Lal Rahi 
(2) Shri Ananda Pathak 
(3) Shri M. Ismail 
(4) Smt. Ram Dulari Sinha 

The motion was adopted and th-~ Bill was passed. 

14. Half-an-Hour Discussion 
Shri Ram Vilas Paswan raised a discussion on points arising 

out of the answer given on 17 November, 1983 to Starred Ques-
tion No.4] regaroing free medical help to poor. 

Shri B. Shankaranand replied to the discussion. 

lS~USs!OD Under Rule 193 
/ Fu~er discussion on the statement made by the Minister ot 

Home Affairs in the House on 2 December, 1983 regarding the 
situation arising out of reported training camps for training of 
extremists of Punjab in its neighbouring are&.; was held from 
4.05 P.M. to 5. ~8 P. M. ~nd from 6.47 P.M. to 8.43 P.M. 
8.43 P.M. 

(Lok Sabha adjourned till 11 A.M. un Tuesday. the 6th 
December, 19'83). 

AVTAR SINGH RIKHY, 
Secretary. 
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WK SABRA 

BULLETIN-PART I 
[Bnef Record of Procee~gs] 

Tuesday. December 6, 19831Agrahayana 15, 1905 (Saka) 

No. 376 
11.01 A.M. 
1. Starred Questions 

Starred Questions Nos. 182, 183, 187, 189 and 192 were 
orally answered. Replies to Starred Questions Nos. 184--186, 
188, 190 and 193-202 were laid on the T~le. 
2. Unstaned Questions 

. Replies to Unstarrcd Questions Nos. 2082-2088, 20~ 
2128, 2130-2133, 2135-2292 and 2294-2312 were laid 
on the Table. 

3. Papers Laid OR die Tallie 

TIlle following papers were laid on the Table:-

(1) AcopyofNotificationNo.G.S.R. 581 (Hindi and 
English versions) published in Gazette of India 
dated the 6th August, 1983 containing c~rrigendum 
to Notification No. G.S.R. 256 dated the 26th 
March, 1983, under sub-section (3) of~ection 38 
of the Indian Electricity Act, 1910. -

(2) A copy of Notification No. S.D. 85(E) (Hindi and 
Et\glish versions) published in Gazette of India 
dated the 18th August, 1983 regarding alterations 
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in the names and boundaries of certain territoti'\ 
divisions referred to in the description of .constitu· 
encies given in Schedule VI of the Delimitation of 
Parliamentary and Assembly Constituencies Order. 
1976 for the State of Gujarat, under sub-section (2) 
of section 9 of the Representation of People Act, 
1950. 

(3) A copy of the Bonded Labour System (Abolition) 
(Amendment) Rules, 1983 (Hindi and English ver· 
sions) published in Notification No. S.O. 1755 in 
Gazette of India dated the 2nd April, 1983 under 
sub-.section (3) of section 26 of the . Bonded Labour 
System (Abolition) Act, 1976. 

(4) A copy of the Annual Report (Hindi and English 
versions). of the Film and Television Institute of 
India, Pune. for the year 1982-83. 

(5) A copy of the Annual Account5 (Hindi and Eng-
lish versions) of the Film and Television Institute 
of India. Pune. for the year 1982-83 together with 
Audit Report thereon. . 

(6) A statement (Hindi and English versions) regarding 
Review by tbe Government on the working of the 
FUm an9 Television ·Institute of India, Pune. for 
the year 1982-83. 

(7) A copy of the Employees' Provident Funds (Fourth 
Amendment) Scheme. 1983. (Hindi and English ver-
sion.~) publisluxl in Notification No. G.S.R. 706 
in Gazette of India dated the 24th September, 1983 
under sub-section (2) of section 7 of the Employees' 
Provident Funds and Miscellaneous Provisions Act, 
1952. 

(8) A copy of the Indian Telegraph (Eighth Amend .. \ 
ment) Rules. 1983 (Hindi and English versions) pub-
lished in Notification No, G. S. R. 788 in Gazette 
of Inclia dated the 2200 October. 1983 under sub-. 
section (5) of section 7 of the Indian Telegraph Act, 
188S. 
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(9) A copy of the Annual Report (Hindi and English 
versions) of the Central Institute of Plastics Engi-
neering and Tools, Madras, for the year 1982-83 
along with Audited Accounts. 

(10) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Central 
Institute of Pla<;tics Engineering and Tools, Madras, 
for the year 1982-83. 

(11) A copy of the Punjab Panchayat Samitis and Zila 
Parishads (Temporary Supersession) Amendment 
Ordinance, 1983 (No. 4 of 1983) (Hindi and Eng-
lish versions) promulgated by the Governor of, Pun-
jL.-b on the 11 th October, 1983, under article 213(2) 
(a) of the Constitution read with clause (cXiv) of 
the Proclamation dated the 6th October, 1982 
issued by the President in relation to the State of 
Punjab. 

(12) A copy of the Annual Report (Hindi and English ver-
sions) on the activities of the Coal Mines Labour 
Welfare Organisation, Dbanbad, for the year 
1982-83. 

4. Report of Joint Committee 011 Offices of Profit 
Shri Gulsher Ahmed presented the Seventh Report (Hindi 

~nd English versions) of the Joint Committee on 
Offices of Profit. 

S. Matters under Rule 377 
(1) Shri K. Kunhambu raised a matter regarding need for 

early construction of an over-bridge at level crossing on Francis 
Road in Calicut. 

(2) Sbri Puchalapalli Pencbalaliah raised a matter regarding 
stoppage of t-rains like G.T., Howrah Express, Tamil Nadu Ex-
press etc. at Sulurpet station. 

(3) Sbri V. S. Vijayaraghavan raised a matter regarding de-
lb.ly in starting express trains from Trivandrum to Bongaingaon 
and Ahmedabad. ...... 
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(4) Prof. Ajit KumatMehta raised a matter regarding need~' 
for research for extracting oil from coal. 

(5) Shri Aoanda Pathak raised a matter re2arding need for 
strengthening the deployment of Border Security Force abd 
setting up of more cbec:kposts to prevent terrorist activities of 
armed dacoits and smugglers in West Dioajpur district. 

(6) Shri Bahurao Paranjpe raised a matter regarding need for 
investigation into recent fires at Dbanpur open cast coal mine, 
Sbedel dis!rict, Madhya Prc.ldesh. 

(7)'Sbri Rasa Behari Debra raised a matter regarding need for 
construction of direct rail link between Talcher and Sambalpur 
in Orissa. 

(8) Shri Arun Kumar Nehru raised. a matter regillrding need 
to check SPUrt in tea prices and to ensure its regular supply. '.Stak_.t by Mi iter, 

The Minister of State in the Ministry of Defence made a 
statement regarding arrest of certain Retire{l Defence Serviocs 
Offic-CI"S in ronnection with suspected espionage activities. 
·7. s..toryReIIlud.. Nepd .... 

Dr. Vasaat Kumar Pandit moved the following Resolution:-
"Thi5 House disapproves, of the Tnmsformerand Switch-

gear Limited (Acquisition and Transfer of Under-
takin.gs) Ordinance. 1983 (Ordinance No. 11 of 
1983) promulgated by the President on the 8th 
November. 1983." 

After discussion, as indicated in para 8 below, the RtiOlution 
was negatived. 
-8 •. GeNl1ldNlltIJill.......P __ 

THE TRANSFORMER AND' SWITCHGEAR LIMITED 
(ACQUISITION AND TRANSFER OF UNDERTAKINGS) 

BILL. 1983 
111e motion for consideration of the Bill was moved by 

Shri S. M. Krisbn~. --_._--.. ..... _-_. __ .-._...-...--.... -
* Discussed together. 



... The following Members took part in the combined debate 
- the Resolution (vide para 7 above) and the motion for con-
sideration of the Bil1:-

(1) Shri M. Ismail 
(2) Shri Girdhari Lal Vyas 
(3) Dr. A. Kalanidhi 
(4) Shri Virdhi Chander Jain 
(5) Smt. Geeta Mukherjee 
(6) Shri Jagpal Singh 
(7) Shri Ram La1 Rhbi 
(8) Shri C. T. Dhandapani 

Shri S. M. Krislma replied to the debate. 
The motion for consideration was adopted and clause-by-· 

clause considenltion of the Bill was taken up. 
Clauses 2 to 32 were adopted. 
The schedule was &Jdopted. 
Clause 1. the Enacting Fonnula, the Preamble and the Long 

Title were also adopted. 
The motion that the Bill be passed was moved by Shri 

S. M. Krishna. 
The motion was adopted and the Bill was passed. 

9. Sta1atory ResoIutioD-uDder cousideratioo 
Shri Sa;yanarayan J atiya moved the following Resolution:-

""I1l!is House disapproves of the Textile Undertakings 
(Taking Over elf Management) Ordinance. 1983 
(Ordinance No. 10 of 1983) promulgated by the 
President on the 18th October. 1983". 

His speech was not concluded. 

~U:::~~ed ~ fmwwmg m~ 
tiOD:-

"That this House do c{)n.~der the present intemation~ 
situation and the policy of the Government of Indulf 
in relation thereto". 
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One substitute motion was moved by Dr. Subram~ 
Swamy. / 'Jl 

The foHowing Members took part in the debate:-
-..(f) Shri Satyasadban Chakraborty 

(2) Sbri B. R. Bhagat 
(3) Shri Rajesh Kumat' Singh 
(4) Shri R&tansinh Rajda 
~} Shri Rajesh Pilot 

..,;{6) Sbri lndrajit Gupta 
(1) Prof. N. G. Ranga 
(8) Shri Cbandrajit Yadav 
(9) Shri R. S. Sparrow 

,.,,{}6) Sbri C. T. Dhandapanj 
-vtf 1) Shri A. Neelalohithada6an Nadar 

( 12) Shri Braja Mohan MobaDty 
( 13) Shri Chitta Basu 
( 14) Shri Zainul Basher 
(15) Shri G. M. Banatwalla 
( 16) Shri Sootosh Mohan Dev 
(17) Shri Ram JethmalllDi 

I (18) Shri K. P. Unnilaishnan ~ 
V Sbri P. V. Narasimha Rao r~ to the debate. 

The substitute motion moved by Dr. Subramaniam Swamy 
wu negatived. 
7.12 P.M. 

(Lot Sabba adjourned till 11 A.M. 011' Wod.nead&Y. the 7th 
December, 1983). 

AVTAR. SINGH RIKHY, 
Secretary. 
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LOK SABRA 

BULLETIN-PART I 
(Br~ef Record of Proceedings) 

Wednesday, December 7, 1983tAgrahayana 16, 1905 (Saka) 

No. 377 
1101 A.M. 

1. Obituary References 

The Spe<oker. made re'ierences W the passing away of 
Shri Mohd. Yusuf, who was a sitting Member, and Shri Sita 

r( Ram Jajoo. who was a Member of Constituent Assembly and 
r, Provision.al Parliament. 

\. / 'Thereafter. Members stood in silence for a short while as a 
, mark of res~t to the deceased . .. 

2. SCarred QuestioJas 

Starred Questions Nos. 204--207, 209 and 211 were orallY' 
answered. Replies to the remaining questio!)S were laid on 

• the Table. 
3. Unstarred Questions " . 

Replies to Unstarred Questions Nos. 2313-2374 and 
2376-2549 were laid on the Table. 

A .statement by the Minister of Planning correcting the reply 
• given on 16 November. 1983 to Unstarred Question No. 369 

regarding per capita financial aid given to each State was also 
laid on the Table. 
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The fonowin~ papers were laid on the Table:-
(l )/A copy of lhle Report of the Inter-Ministerial Group V on Freight Equalisation of Commodities (HincH and 

English versions). 
(2) (i) A copy of the Annual Report (Hindi and 

English versions) of the Indian Statistical Institute, 
Calcutta, fOf, the year 198 t -82 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by th~ Government on the working of the Indian 
Statistical Institute, Calcutta, for the year 1981-82. 

(3) A statement (Hindi and English v~rsions) showing 
reasons for delay in laying the papers mentioned at 
(2) above. 

( 4) A copy of the following Notifications (Hindi and 
English versions) under sub-section (2) of section 
18A of the Industries (Development and Regulation) 
Act. 1951:-

(i) S.D. 623(E) published in Gazette of India dated 
the 27th August, t 983 . regarding extension. of 
period of take over of management of Messrs 
Containers and Closures Limite-d, Calcutta. be-
yond five years. 

(H) S.D· 694 (E) published in G32'.ette of India dated 
the 29th September, 198.3 regarding extension of 
period of take over of management of Messrs Alok 
Udyog Vanaspati and Plywood Limited, Calcutta. 
beyond five years." 

(iii) S.O. 698(E) publi.~hed in Gazette of India dated 
(be 29th September. 1983 regarding extension of 
period of take over of management of Mes.4)rs. Ina 
dian Rubber Manufacturers Limited, Calcutta, be~ 
yond five years. 

(iv) S.O· 726(E) published in Gazette of India dated 
the ) 1 th October. 1983 regardin~ extension of 
period of take over of management of Messrs In-
chek Tyres Limited. Calcutta, beyond five years. 
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(5) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (2) of sec-
tion 18AA of the Industries (DeveloplI)ent and Re-
gu1ation) Act, 1951:-

(i) S.O. 660(E) published in Gazette of India dated 
the 14th September, 1983 regarding extension of 
period of take over of management of Messrs 
Bengal Potteries Limited, Calcutta, beyond five 
years. 

(ii) S·O. 695(E) published in Gazette of India dated 
the 29th September, 1983 regarding extension of 
period of take over of management of Messrs Ply-
board Industries Limited, Pampore, beyond five 
years. 

(iii) S.O. 697(E) published in Gazette of India dated 
the 29th September, 1983 regarding extension of 
period of take over of management of Messrs 
Somasundram Super Spinning Mills, Muthanen-
dal, beyond five years. 

Ov) S.O. 699(E) published in Gazette of India dated 
the 29th September. 1983 regarding extension of 
period of take over of m&lllagement of Messrs Alu-
minium Corporation of India Limited, Calcutta, 
beyond five yean. 

(v) S.O. 718(E) published in Gazette of India dated the 
7th October, 1983 regarding extension of period 
of take over of management of Messrs Motor and 
Machinery Manufacturers Limited, Calcutta, be-
yond five years. 

(vi) S.O. 728(E) published in fr.lz.ette of India dated 
the 11 th October, 1983 regarding extension of 
period of take over of management of Messrs 
Durga Cotton Spinning and Weaving Mills Limit-
ed, Konnagar, beyond five years. 

(vii) S.O. 790(E) published in Gazette of India dated 
the 2nd November, 1983 regarding extension of 
period of take over of management of Messrs 
Ganesh F10ur Mills Company Limited, Delhi, be-
yond five ye&ts. 
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(6) (i) A copy of the Annual Report (Hindi ane.· 
EngJish versions) of the Sree Chitra Tirunal 1Bsti· 
tute for Medical Sciences and Technology, Trlvan-
dnun, for the year 1982-83. 

iij) A statement (Hindi and English versIOns) regarding 
Review by the Government on the working of the 
Sree Chitta Tirunal Institute for Medical Sciences 
and Technology. Trivandrum, for the year 1982-83. 

(7) (0 A copy of the Annual Report (Hindi and Eng-
lish versions) of the Birbal Sahni Institute of Pala-
eobotany. Lud .. -now. for the year 1982-83 along 
with Audited Accounts. 

(li) A statement (Hindi and English versions) regarding 
Review by the Government ontbe working of the 
Bitbal Sahni Institute of Palaeobotany. Lucknowtr 
for the year 1982-83. 

(8) (i) A copy of the Annual Report (Hindi and English 
versions) of the Maharashtra Association for Culti-
vation of Science. Pune, for the year 1982-83 alo~ 
with Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Mabarasbtra Association for the Cultivation of 
Science, Puae. for tbe year 1982-83. 

(9) (i) A copy of the Annual Report (Hindi and English 
versions) of the Wadia Institute of Himalayan 
GeolosYt Dehradun, for the year 1982-83 alon& 
with Audited Accounts. 

(il) A statement (Hindi and English vemons)regardlng 
Review by the Government on the working of tho 
Wadia Institute of Itrmalayan Geology, Dehradun, 
for the year 1982-83. 

(10) (i )A copy of the Annual Report (Hindi and Englilb 
veaions) of the Indian Association for the Cultlva· 
tion of Science, ladavpur, Calcutta for the yeal 
1. 982·83 along with Audited Accounts. 
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(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Indian Association for the Cultivation of Science, 
Jadavpur. Calcutta, for the year 1982-83. 

( 11) (i) A" copy of the Annual Report (Hindi and English 
versions) of the Raman Research Institute, Bang(i-
lore, for the year 1982-83 along with Audited 
Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Raman Research Institute, Pune, for the yem 
1982-83. 

( 12) (i) A copy of the Annual Report (Hindi and English. 
versions) of the National Remote Sensing Agency; 
Hyderabad, for the year 1982-83 along with Audited 
Accouilts. 

(li) A statement- (Hindi and English versions) regarding 
Review by the Government on the working of tho 
National Remote Sensing Agency, Hyderabad, for 
the year 1982-83. 

(13) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian National Science Academy, 
New Delhi, for the year 1982-83 along with Audited 
Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Indian National Science Academy, New Delhi, for 
the year 1982-83. 

( 14) (i) A copy of the Annual Report (Hindi and English 
versions) of the Physical Research Laboratory, 
Ahmedabad, for the year 1982-83 along with 
Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Physical Research Laboratory, Ahmedabad, for the 
year 1982-83. 
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(IS) A copy each of the following Notifications (Hint 1 

and English versions ) under section 28 of the Mines 
and Minerals (Regulation and Development) Act. 
1957:-

(i) The Mineral Concession (Second Amendment) 
Rules. 1983 published in Notification No. G.S.R. 
645 in Gazette of India dated the 3rd Septembert 

1983. 
(ii) S.O. 3074, published in Gazelte of India dated 

the 6th August~ 1983 authorising the Geological 
Survey of India to carry out such detailed investi-
gations for the purpose of obtaining such infor-
mation as may be necessary in the areas specified 
in the notification in the State of Kamataka. 

(J 6) A copy each of the following papers (Hindi and 
English versions) under sub--section (J) of section 
619A of the Companies Act. 1956:-

(i) Review by the Government on the working of the 
Kudremukh Iron Ore Company Limited. Banga~ 
lore. for the year 1982-83. 

(ii) Annual Report of the Kudtemukh Iron Ore Com-
pany Limited, Bangalore. for the year 1982-83 
along \\ith Audited Accounts and the comments 
of the Comptroller and Auditor Genera1 thereon-

(7) A copy each of the following Notifications (Hindi 
and English versions) issued under section 18 of the 
Central Reserve Police Force Act. 1949:-

(i) The Central Reserve Police Force (Second Amend-
ment) Rules. 1983 published in Notification No. 
G.S.R. 631 in GaZette of Jndia dated the 27th 
August, 1983. 

( jj) The Central Reserve Police Force (Third Amend-
ment) Rules, 1983 published in Notification 
No. G.S.R. 768 in Gazette of India dated tbe 
22nd 0<'1ober. 1983. 
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(18) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (2) of sec-
tion 148 of the Delhi Police Act, 1978:-

(i) The Regulations for Licensing and Controlling 
Pla('e~ of Public Amusement (other than cinemas) 
and Performance of Public Amusement (Amend-
ment), 1983 published in Notificatiol\ No. 2149/ 
Sp. Cell in Delhi Gazette dated the 22nd Septem-
ber. 1983. 

Oi) Notification No. F. 10j60i80-Home(P)Estt. 
publi<;hed in Delhi Gazette dated the 24th SqJtem-
bee, 1983 regarding charges for additional police 
to private persons and commercial establishments 
etc. 

(19) (0 A copy of the Annual Report (Hindi and English 
versions) of the Central Civil Services Soorts Cont-
rol Board, New Delhi, for the year 198·2~83 along 
with Audited Accounts. 

(ii) A statement (Hindi and English versions) regard-
ing Review by the Government on the \\lorking of 
the Central Civil Services Sports Control Board, 
New De1hi, for the year 1982-83. 

(20) (i) A copy of the Annual Report (Hindi and English 
versions) of the Grih Kalyan Kendra, New Delhi, for 
the year 1982-83 along with Audited Accounts. 

Oi) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Grih Kalyan Kendra. New Delhi, for the year 1982-
83· 

(2 t) A copy each of Notification Nos. G.S.R. 860(E) and 
G.S.R. 861 (E) (Hindi and English versions) pub-

lished in Gazette of India dated the 26th November, 
] 983 together with an ex.planatory memorandum re-
garding exemption to goods for Pro,iect Imports for 
the Elertronics industry from the customs duty in 

excess of 25 per cent ad valorem and auxiliary duty 
leviable thereon, urider section 159 of the Customs 

~. . Act, 1962. j 
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(22) A copy of the Annual Report (Hindi and EngJish 
versions) of the Centre for Electronics Desigtf!~nd 
Technology. Srioagar. for the year 1982-83 along 
with Audited Accounts. 

(23) A statement (Hindi and English versions) re",rdiJg 
Review by the Government on the working of the 
Centre for Electronics Design and Technology, Sri-
nagar. for the year 1982-83. 

(24) A copy each of the following Notifications lHindi 
and Englisb versions) under sub-section (2) of sec-
tion 63 of the Wild Life (Protection) Act. 1972:-

(i) The Wild Life (Transactions and Taxidenny) 
Amendment Rules, 1983 pl.1blished in Notifica-
tion No. G.S.a. 712(£) in Gazeu.c of India 
dated the 19th September, 1983. 

(il) The Wild Life (Transactions and' Taxidermy) 
Amendment Rules, 1'983 published in Notification 
No. G.S.R. 713(E) in Gazette of India dated 
the 19th September. 1983. 

(iii) The Wild Life (Tr~$':tions and Taxidermy) 
Amendment ~.des. 1983 published in Notification 
No. G.S.R. 714(E) in Gazette of India dated 
the 19th September, 1983. 

(iv) The Wild Life (Transactions and Taxidenny) 
Amendment Rules. 1983 publisbed in Notification 
No. G. S. R. 715(E) in G8.7..otte of India dated 
the 19th September. 1983. 

(v) The Wiki Life (Transactions and Taxidermy) 
Amendment Rule&, 1983 published in Notification 
No. G .S.R. 716{E) in Gazette of India dated 
the 19th September, 1983. 

(vi) The Wild Lik (Transactions and Taxidermy) 
Amendment Rules. 1983 publisbedin Notification 
No. O.S.R. 717(E) in Gazette of India dated the 
19th1SeptaDbor, 1983. 
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(vii) The Wild Life (Transactions and Taxidermy) 
Amendment Rules. 1983 published in Notification 
No. G. S.:R. 718 (E) in Gazette of India dated 
the 19th September. 1983. 

(viii) The Wild Life (Transactions and Taxidermy) 
Amendment Rules, 1983 published in Notifica-
tion No. G. S. R . 719 (E) in Gazette of India 
dated the 19th September. 1983. 

(ix) The Wild Life (Transactions aIJ.d Taxidermy) 
Amendment Rules, 1983 published in Notifica-
tion No. G. S . R . 720 (E) in Gazette of India 
dated the 19th September, 1983. 

(x) The Wild Life (Transactions ~d Taxidermy) 
Amendment Rules, 1983 published in Notification 
No. G.S.R 721(E) in Gazette of India dated 
the 19th September, 1983. 

(xi) The Wild Life (Transactions and Taxidermy) 
Dadra and Nagar Haveli (Amendment) Rules, 
1983 published in Notification No. G.S.R. 
722(E) in Gazette of India dated the 19th! sep. 
tember, 1983. 

(xii) The Wild Life (Transactions and Taxidermy) 
Tripura (Amendment) BIules, 1983 published in 
Notification No. G. S . R. 723 (E) in Gazette of 
India dated the 19th September, 1983. 

(xiii) The Wild Life (Transactions and Taxidermy) 
Lakshadweep (Amendment) Rules, 1983 pub-
lished in Notification No. G.S.R. 724(E) in 
Gazette of India dated the 19th September, 1983. 

(xiv) The Wild Life (Transactions and Taxidermy) 
Tamil Nadu (Amendment) Rules. 1983 publish-
ed in Notification No. G. S . R. 725 (E) in Gazette 
of India dated the 19th September, 1983. 

(xv) The Wild Life (Transactions and Taxidermy) 
Amendment Rules, 1983 published in Notification 
No. G. S . R. 726(£) in Gazette of India. 
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(xvi) The Wild Life (Transactions and Taxidermyt 
Amendment Rules, 1983 publisbed in Notifica-
tion No. G.S.R. 727(E) in Gazette of India 
dated the 19tti September, 1983. 

(xvii) The Cbandigarh Wild Lif-e (Transac.tions and 
Taxidermy) Amendment Rules, 1983 publisbcd 
in Notification No. G. S. R. 728 (E) in Gazette 
of India dated the 19th September, 1983. 

(xviii) The Pondicberry Wild Life (Transactions and 
Taxidermy) Amendment Rules. 1983 published 
in Notification No. G.S.R. 729(E) in Gazette 
of India dated tbe 19th September, 1983. 

(xix) The Punjab Wild Life (Transactions. and Taxi-
denny) Amendment Rules,. 1983 published in 
Notification No. G.S.R. 730(E) in Gazette of 
India dated the 19th September, 1983. 

(xx) The Wild l.ife (TransactiOllIj and Taxidermy) 
Amendment Rules, J 983 published in Notification 
No. G. S. R . 731 fE) in Guette of India dated 
the 19t1iSeptem.ber. 1983. 

(xxi) The MegbaJaya Wild Life (Transactions and 
Taxidermy) Amendment Atlles. J 983 published 
in Notification No. G. S . R. 732 (E ) in Gazette 
of India dated the 19th September. 1983. 

(25) A copy of the Annual Accounts (Hindi and English 
versions) of the Central Board for the Prevention 
and Contro)of Water Pollution. #N'ew Delhi. for 
the year 1982·83 together with Audit Report there-
on. under sub-section (6) of sectio~ 40 of the 
Water (Prevention and Control . of Pollution) Act. 
1974. 

5. Report of COIUIktee OR Prm1e Menaben' Bills ad ResoIu· 
tiaII:s 

Shri G. Lakshmarukl presented the Sixty..sixth Report (Hindi 
and Engli.~ versions) of the Committee on Priva1e Members' 
BiDs and Resolutions. 
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~allinll AUeation 

Shri Rajesh Pilot called the attention of Minister at Defence 
to the. reported ~elay in .implementation of Goverqment policies 
regardmg ex-sef'/Jcemen m terms of pension, resettlement and 
priorities for employment' in Public Undertakings and remedial 
measures tAlken by Government in the matter. 

The Minister of State in the Ministry of Defence made a 
statement in regard thereto. 
7. Motioa for election to committee 

Sbri Nihar Ran jan Laskar moved the following motion:-
"That in pursuance of sub-section (2) of Section 4 of 

the Official Languages Act, 1963, the members of 
Lok Sabha do proceed to elect, in accordance with 
the system of proportional representation by means 
of the single transferable vote, one member from 
amongst themselves to be a member of the Commit-
tee on Official Language vice Shri Krishna Chandra 
Pandey resigned from the Committee." 

The motion was adopted. 
(Lok Sabha adjourned at 1.39 P.M. and re-assembled at 2.46 

P.M.) 
8. Matters IIIMkr Role 377 

(l) Shri B. D. Singh raised a matteiregarding irregularities 
in the examinations conducted by the Railway Service Commis-
sion. Allah&bad. 

(2) Shri Harish Rawat raised a matter regarding need for 
allocating more funds in current and next five year plan for 
overall development of Uttar Pradesh 

(3) Shri K. Lakkappa raised ~ matter regarding investigation 
into the malpractices indulged in by blood banks operated by 
private agencies. 

(4) Shri Bajubon R. Kharlukhi .raised a m~tter regar~ing 
need for dropping the scheme of RaIlway Terrnmal at Byrmh&lt 
in MeghaJaya. 
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(5) Shtimati Jayanti Patnaik raised a matter regarding tP'id 
for augmenting the tempo of coal exploration in Orissa, .' 

(6) Shri Satyanarayan Jatiya raised a matter regarding need 
to provide immediate medical assist~e to people of Guman-
pura Vilblge, Bhind. where children are dying of a mystry disease. 

(1) Shri N. Selvaraju raised a matter regarding need to im-
plement the Sethsamudrum Canal Projeot. 

(8) Shri Bri;endra Pal Singh raised a matter regarding power 
cri-iis in Uttar Pradesh. 

(9) Shri Basudeb Acharya raised a matter regarding need 'lor 
redressing tbe grievances of Loco Running Staff . 
• ,. s..tory Ruel 1_ under ~ 

ShriSatyanarayan Jaliya concluded bis speech on the fonow-
ing n:soIution mOved by him on the 6th December. 1983:-

,(' 

'11}is House disapproves of the Textile Undertakings 
.,' (Taking Over of M~gement) Ordinance, 1983 

,,- (Ordinance No. 10 of 1983.1 promulgUied by the 
President on the J 8th October. 1983." 

~O, GoftflllDtllt 811 __ £oasicIeratioa 

/ / THE TEXTII.E UNDERTAKINGS (T,AKJNG OVER OF 
, MANAGEMENT) BILL. 1983 

Tbe motion for cOffiideration of the Bill was moved by Shri 
Visbwanath Pratap Singh. 

The following Members took part in the combined debate on 
the Resolution (l'ide para 9 above) and the motion for considera-
tion of the BiU:-

(1) Shri Era Moban 
(2) Sbri P. Shamnugam 
(3) Sbri JagpaI SiBgh 
(4) Shri Balkrisbna Wasnik 
(5) Shri Ratansi.nb! Rajda 

• Discussed together. 
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(6) Shrimati Shalini Patil 
-,ft> Shri Indrajit Gupta 

(8) Shri Harish Rawat 
(9) Shri Ashfaq Husain 

,\p1» Shri Maganbhai Barot 
(J 1) Shri M. Ramgopal Reddy 

The discussion was Dot concluded. 

11. HaIf-aa.hour discussion. 
Shri Ram Lal Rahi raised a discussion on points arising out 

of the answer given on 21 November, 1983 to Starred Question 
No. 91 regarding poUution of Yamuna water. 

Shri Mohammt.«:l. Usman Arif replied to the discussion. 
6.37 P.M. 

(Lok Sabha ad jC'umed till 11 A. M. on Thursday, the 8th 
December. 1983) 

AVTAR SINGH RIKHV, 
Secretary. 
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LOK SABRA 

BULLETIN-' PART I 
[Brief Record of Proceedings] 

Thursday, December 8, 19831Agrahayana 17, 1905 (Saka) 

No. 378 
11.02 A.M. 
1. Starred QuestioDs 

Starred Questions Nos. 225-227 and 229 were orally 
w.swered. Replies to Starred Questions Nos. 228 and 230-
243 wem laid on the Table. 
1. Unstarm! Questions 

Replies to Unstarred Questions Nos. 2550-2759 and 2761-
2779 were laid on the Table. 
3 . .Amaouocemeat Ity Speaker 

The Speaker made an announcement that: with a view to 
make the Committee of Members of Parliament, constituted by 
him on 26 August, 1983 to bring about reconciliatiOn between 
Nirankaris and Akalis, more representative in character and 
broad-blllsed, he, in consultation with Chairman, Rajya Sabha, 
had reconstituted the Committee consisting elf the following 
Members:-

LOK SABHA 

1. Shri R. S. Sparrow 
2. Shri G. L. Dogra 
3. Sbri Jagannath Kausbal 
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4. Sbri P. C. Sethi 
5. Sbri Tayyab Hussain 
6. Shri Vikram Mahajan 
7. Acharya Bh&lgwan Dev 
8. Shri Ratansinh Rajda 
9. Shri Satish Agarwal 

10. Sbri C. T. Dandapanj 
11. Shri Indt:ajit Gupta 
12. Shri Harikesh Babadu.r 
13. Shri Nathufflllll Mirdha 
14. Shri Ebrahim Sulaiman Sait 
15.Shri Cbandrajit Yadav 

RAJYA SABHA 
. 16. Shri Sa.tpal MinaI 
17. Sbrimati Margaret Alva 
18. Shri M. C. Bhandare 
19. Shri Sukbdev Pr&lSad 
20. Sbri D. D. Basumatari 
21. Shri Harkishan Singh Surjeet 
22. Dr. Sai'up Singh 

As already 8DJlOUDced, the functions of the Committee shall 
be tobriDg about reconciliation between Nirankaris and Atalis 
and to suggest measures. if ne<:essikY J therefor. 

The Chairman of the Committee shall be elected by MembeIl 
of the Committee from among themselves. 

In order to constitute a meeting of the C.ommittee the quorum 
shall be one-third of the total number ot.UIC1Dbets of the Com-
mittee. 

In other i'CSpeCts. the Rules of Procedure of tho Rajya Sabha 
relating to Select Committees on Bills. shall apply mutatis 
mutandis. 

The Committee shall have poWer to replate its procedure. 
The Committee shall make a report lathe Rajya Sabha. 
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.4. Papers laid OR tile Table 

The following papers were laid on the Tab1e:-

(1) A copy of the Annual Report (Hindi and English 
versions) of the Indian Society of International Law, 
New Delhi, for the year 19~2-83. 

(2) A copy of the Audited Accounts (Hindi and Eng-
lish versions) of thie Indian Society of .Iqternational 
Law, New Delhi, for the year 1982-83. 

(3) A copy of the Delhi Development Authority (Pre-
paration and Maintenance of Land Records) Regu-
lations, 1983 (Hindi and English versions) pub-
lished in Notification No. G. S . R. 806 in Gazette 
of India dated the 28th October, 1983 under sec-
tion 58 of the Delhi Development Act, 1957. 

(4) A statement (Hindi and English versions) showing 
reasons for delay in laying the notification mention,ed 
at (3) above. 

(5) A copy of the Annual Report (Hindi and English 
versions) of the Indian Institute of Technology, 
Delhi, for the year 1982-83 along with Accounts. 

(6) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Indian 
Institute of Technology, Delhi, for the year 1982-83. 

(7) A copy of the Annu&ll Report (Hindi and English 
versions) of the Indian Nursing Council. New Delhi. 
for the year 1982-83 along with Audited Accounts. 

(~) A copy of the Revie'l: (Hindi and English versions) 
by the Government on the working of the Indian 
Nursing Council, New Delhi, for the year 1982-83. 

5. Supplementary Demand for Grant (Railways)-1983..s4 

Shri A. B. A. Ghani Khan Choudhury presented a state-
ment (Hindi and English versions) showing Supplementary De-
mand for Grant in respect of the Budget (Railways) for 1983-84. 
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6. ·CaIIiac AUeaCioIl 

Shri Kamaluddin Ahmed called the ~tentjon of Minister of 
Agriculture to the reported heavy loss of life, property and crops 
in Andhra Pradesh, Orissa and. some other parts of the country 
due to recent cyclone, Iood and drought and the relief mea-
sures taken in regard thereto. 

The Minister of State in the Ministry of Agriculture made a 
statement in regard thereto. 

(Lok s.bha adjourned at 1.36 P. M. and re-assembled at 
2.39 P.M.) 

7. Maaen ..... ~ 377 

( 1) Shri Darur Pullaiah raised a matter regarding need for 
remedial measures to control the disease in cotton crop under 
Tungbhadra Project command area. 

(2) Shri T. S. Negi raised a matter regarding need for remov' 
ing the deficiencieslsbortcomings in development programmes for 
billy and backward areas. 

(3) Sbri N. Dennis raised a matter regarding facility for in-
land water transport between Kanyakumari and Ernakulam. 

( 4) Shri JiteDdra Prasad raised a matter regarding need to 
withdraw Evacuee Property Act, 1950 and Enemy Property Act. 
1968. 

(5) Shri Susbil Bhattacharya raised a matter regarding plight 
of Journalists and non-journalists working in certain newspaper 
estabIisbmenu. 

(6) Shri Skariah Thomas raised a matter regarding need to 
convert the present telephone exchange at Pathanapuram (Qui· 
100 .District) into an automatic exchange. 
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.. (7) Shri ] agpal Singh raised a matter regarding need for pro-
viding telephones in· houses of doctors of Safdarjung Hospital who 

A are dealing with Neuro Surgery cases. 
( 8) Shri Rllm Vilas Paswan raised a matter regarding func-

tioning of I.D.P.L. and incident of explosion in its plant at 
Muzaffarpur. 

(9) Shri Nathu Ram Mirdha raised a matter regarding layoff 
in Ideal dairy Raniwada (Rajasthan), resulting in hardship tn 
poor milk producing farmers. 

(10) Shri, Virdhi Chander Jain raised a matter regarding 
need for schemes for providing drinking water to desert areas of 
Rajasthan. 
*8. Statutory Resolotio_Negatived 

Discussion on the following Resolution moved by Shri Satya-
narayan Jatiya on the 6th December, 1983, continued:-

"This House disapproves of the Textile Undertakings 
(Taking Over of Management) Ordinance, 1983 
(Ordinance No. 10 of 1983) promulgated by the 
President on the 18th October, 1983." 

After discussion as indicated in para 9 below, the Resolution 
was negatived. 
*9. Govenunent BiB-P~ ... 

/fHE TEXTILE UNDERTAKINGS (TAKING OVER 
\-/" OF MANAGEMENT) BILL, 1983. 

Combined discussion on the motion for consideration of the 
Bill and the Resolution (vide para 8 above), continued.· 

The following Members took part in the combined debate:-
(l) Shri Ram Singh Yadav 
(2) Prof. Rupchand Pal 
(3) Shri Zainul Basher 
(4) Shri Baburao Paranjpe 

._------- ---_._--
*Discussed together. 
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(5) Shri Y. S. Mahajan 
(6) SIlri Chitta Basu 
(7) SIlri R. R. Bhole 
( 8) SIlri Chandrajit Yadav 
(9) Shri Partap Bhanu Sharma 

(l 0) Sltri Moot Chand Daga 
( 11) Shri Ram Pyare Panika 
(12) Shri R. P. Gaekwad 
( 13) Sbri Kishan Datt Sultanpuri 

,~ k 
, ;>, 

'~I 

~¥,,' 

J, (14) Shri Hiralal R. Parmar. 
Shri Vishwanath Pratap Singh replied to the debate. 
Sbri Satyanarayan Jatiya spoke (by way of reply to his Sta-

tutory Resolution). 

The motion for consideration of the Bill was adopted and 
c1ause-by-clause consideration was taken up. 

Clause 2 was adopted. 

Clause 3 was adopted, as amended. 
Oauses 4 to 17 were adopted. 

First Schedule was adopted. 

Second Schedule was adopted. 
Clause I, the Enacting Formula. Preamble and the Long 

Tide were also adopted. 
The motion that the Bill, as amended, be passed was moved 

by Shri Vishwanath Pratap Singh. 

The following ~embers took part in the debate:-
( 1) Prof. N~ G. Ranga 

(2) ShTi Harikesh Bahadur 
(3) Shri Visbwanath Pratap Singh 
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The motion was adopted and the Bill, as amended, was passed. 
to. Supplementary Demaads for Gl'8IIts (GelleraI)-1983.84 

Discussion on the Supplementary Demands for Grants Nos. 
6, 9, 11, 12, 17, 25, 27, 29, 30, 39, 43, 45, 48, 49; 51; 58; 
62, 63, 70, 76, 79, 80, 82, 83, 86, 95 to 97, 99, 101, 102, 108 
and 109 in respect of the Budget (General) for 1983-84, com-
menced. 

Fifty-six cut motions (Nos. 1 to 56) were moved. 

The discussion was not concluded. 

6.44 P·M. 

(Lok Sabha adjourned till 11 A.M. on Friday. the 9th December. 
1983) 

AVTAR SINGH RIKHY, 
Secretary. 

CORRIGENDUM 

In Bulletin-Part I dated 7 December, 1983 
Page 1, in item No.2, line 1: 
For '204-207' read '204, 205, 207'· 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, December 9, 1983Agrahayana 18, 1905 (Saka) 

No. 379 
11.04 A.M. 

t 1. Obituary ReferelK'f-S 
The Speaker made references to (he passing away of Dr. 

Devi Singh; who was a Member of Provisional Parliament and 
, Shri A. C. George, who was a Member of Fourth, Fifth and 

Silth Lok Sabha. 
Thereafter, Members stOl-xi in silence for a short while as a 

mark of respect to the deceased. 

1. Starred Qeestiofts 

Sti.l:red Questions Nos. 246-248, 250, 251 and 253 were 
oraUy answered. Replies to Starred Questions Nos. 244, 245, 
249, 252. 254-259 and 261-263 were laid on the Table. 

-- 3. UILUt'ftd Questions 
Replies to Unstarred Question~ Nos. 2780-2820, 2822-

2885, 2887-2923 and 2925-3013 were laid on the Table. 

• 4. Pape-rs Laid on the Table 
The foU,pwing parers were laid on the Table:-

(1).A copy of the Interim Report (Hindi and English 
,,>versions) of the Eighth Finance Commission together 

with an explanatory memorandum showing the 
action taken thereon, under article 281 of the Cons-
titution. 
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(2) A copy each or the following Notifications (Hindi 
and English versions) under sub-section (3) ot 1IeC-
tion 13 of the National Cadet Corps Act, 1948: . ., 

(i) The Natienal Cadet Corps (Amendment) Ruiet. 
1982 published in Notification No. S.R.O. 168 ~ 
Gazette of India dated the 10th July, 1982. • 

(U) The National Cadet Corps (Second Amendment). 
Rules, 1983 published in Notification No. 8.R.0. 
181 in Gazette of India dated the 10th July. 1962. 

(iii) The National Cadet Co~ (Tqird Amendmen., 
Rules, 1982 published in Notification No. 8.&.0. 
184 in Gazette of India dated the 17th July. 1982. 

(iv) The National Cadet Corps (Fourth. Amendrnent\ 
Rules, 1982 J1Ublished in Notifl.cation No. SAO ~ 
185 in Gazette of India dated the 17th July, 19."" 

{3) An explanatory memorandum (Hindi ~nd Engl' 
versions) in regard to the notifications mentioned 
(2) above. 

(4) A copy each of the fonowing papers (Hindi a: 
English versions) under sub--sect.ion (1) at sectit, 
619A ot the Companies Act, 1956:-

(3) (i) A statement regarding Review by the GOYeI1l· 
ment on the working of Ul(> BharatDynamics 
Limited, Hyderahad, for the year 1982-83. 

(ii) Annual Report of the Bharat Dynamics Limited, 
Hyderabad. for the year 1982-83 :lIong with Au-
dited Accounts and the comments of ~ Co~_ 
ptroller and Auditor General thereon. 

(b) (i) A statement regarding Review by the Gov- . 
. ernrpent on the working of the Fraga Tools Limi-

ted, Secunderabad, for the vear 19ft2..88. . 1 
(ti) Annual Report of the Praga Toob Limited. 

Seeunderabad. for the year lQG.83 along with 
Audited Accounta and the comments of the Com-
ptroller and Auditor General thereon. 

(5) til A coPy of the Annual Report (Hindi and Eng-
lish vemons) of the Institute for ~ Studies 
and ADAlywes, New D!>lhi, for the ,ear 1982-83 alon, 
with Audited Account., 



• (ti) A atate.ment (Hindi and English versions) regard-
lOJ( RevIew by the Government on the working of the 

• Institute for Defence Studies and Analyses, New 
Delhi, for the year 1982-83. 

\ 

, , .. . ,," 
tft· 

• fi ?h· 
,~Q 

' .. 

(6) A copy of the Annual Report (Hindi and English 
versions) of the Gem and Jewellery Export Promo-
tion Council, Bombay, for the year 1982-83 along 
with Audited Accounts. 

(7) A ropy of the Review (Hindi and English versions) 
by the Government on the working of the Gem and 
Jewellery Export Promotion Council, Bombay, for 
the year 1982-83. 

(8) A copy each of the following Notifications (Hindi 
and English ver;;ions) under sub-section (3) of 
section 12 of the Government Savings Certificates 
Act, 1959:-

(i) The Post Office Savings Certificates (Second 
Amendment) Rules, 1983 published in Notifica-
tion No. G.S.R. 864 (E) in Gazette of India dated 
the 29th November, 1983. 

(ii) The National Savings Certificates (First Issue) 
Amendment Rules, 1983 published in Notification 
No. G.S.R. 865 (E) in Gazette of India dated the 
29th November. 1983. 

(iii) The National Savings Certificates (Fourth Issue) 
Second Amendment Rules, 1983 publishMin 
Notification No. G.s.a 866(E) in Gazette of India 
dated the 29th November, 1983. 

(iv) The National Savings Certificates (Fifth Issue) 
Amendment Rules, 1983 published in Notification 
No. G.S.R. 867 (E) in Gazette of India dated the 
29th November, 1983. 

(v) 'The National Savings Annuitv Certificates (Second 
Amendment) Rules. 1983 published in Notification 
No. G.S.R. 868(E) in Gazette of India dated the 
29th November, 1983. 

(9) A copy of the Annu~l Report (Hindi and E;nglish 
versions) of the Life Insurance CorporatIon of 
India for the year ended the 31'st March, 1983 alo~~ 
with Audited Accounts, under section 29 of the Life 
Insurance Corporation Act, 1956. 
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t'\ 
(10) A statement (Hindi and English versions) regard-

ing Review by the Gowrnment on the working of ~ 
the Life Insurance Corporation of India for the 
year ended the 31st Marth, 1983. 

~1) (i) A copy each of 20 fresh Supplemental Agree-
'\,/'" ments (Hindi and English versions) entered into 

by the Reserve Bank of India with the State Gov-
ernments with eJfect from l~t July, 1982 for con-
ducting Government transactions in terms of sec-
tion 21A (I)' . of the Reserw Bank of India Act, 1934, 
under sub-section (2) of section 21A of the said Act. 

(Ii) A statement (Hindi and Engli.fih versions) showing 
reasons for delay' in laying the Supplemental 
Agree~ts, 

5. Mes5age from Rajya SaIJIIa 

~retary reported a m~gc from Rajya Sabba tbat at its 
.' g held on the 6th December. 1983, Rajya Sabba agreed 

'thout any amendment 10 tbe Criminal Law (Amendment) BiU. 
1983, pa..,sed by LOk Sabha on the 1st December, 1983. 
6. Report of C __ ~ .. SuItonIiIItItc LegisIatiua 

Shri R. S, Sparrow presented the Twenty-first Report (Hindi 
and English versioos) of the Committee on Subordinate Legis-
lation. 
7. Stak...,., It, M .... 

The Minister of Parljamentary Affain made a statement re-
prding Government bu~iness for the week cOintnencing the 12th 
J)ecember. J 983. 

,/ . 
I. Sa ....... ..,. De ...... for G .... (G:"MfIII)-l913-14 

Discu.~ion on the Supplementary Demand~ (or Grants N06. 
6,9,11,12.17.25.27.29.30.39,43.45.48.49.51; 58; 
62. 63. 70. 76, 79. 80. 82. 83, 86. 95 to 97. 99. lOt, 102. 108 
and 109 in respect of the Budget (General) for 1983-84. and 
the cut motioos thereto moved on 8th December, 1983. conti· 
nued and wa~ concluded. 

All the cut motions moved were negatived. 
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All the Supplementary Demands for Grants (both Revenue 
Account and Capital Account) for the amounts shown under 
column 3 of the printed List of Supplementary Demands for 
Grants (General) for ] 983-84 were voted in full. 
9. Govemmeat BiD-Introduced 

THE APPROPRIATION (NO.5) Bill, 1983. 
10. Gm-emmeat BiI~assctI 

THE APPROPRIA nON (No.5) DILL, 1983. 
The motion for consideration of the Bill was moved by 

Shri Pattabhi Rama Rao. 
The following Members took part in the debate:-

( 1) Shri Ram Vilas Paswan 
(2) Shri Ramavtar Shastri 
(3) Shri Abdul Ra .. hid Kabuli 
( 4) Prof. Ajit Kumar Mehta 
(5) Shri Ram Lal Rahi 

Shri Pattabhi Rama Rao replied to the debate. 
The motion for consideration wa.. adopted and clause-by-

clause consideration of the Bill was taken up. 

Clauses 2 and 3 were ad<?pted. 
The schedule was adopted. 
Clau.~e J, the Enacting Formula and the Long Title were 

also adopted. 
The motion that the Bill be passed was moved by Shri Pat-

tabhi Rama Rao. 
The motion was adopted and the Bill was passed. 

11. Motion regarding Sixty-sixth Report of Cemmittee on 
Private Maabers' Bilk and Resohlfloas 
Shri Chitta Basu moved the following motion:-

"That this House do agree with the Sixty-sl,\th Report 
of the Committee on Private Members' Bills and 
Resolutions presented to the House on the 7th 
December. 1983." 

Thf> motion was adopted. 
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12: Pin. Melibet's JIiII5..-.... wduad 
( f) The Representation of the People (Amendment) Bill. 

1983 (Insertion of new ~'eclicm lOB, etc.), by Shrimati Pramila 
Dandavate. \ . 

(2) The Enemy Property (Repeal) Bill. 198~, by Stiri G. M. 
Banatwalla. 

(3) The Administration of Evacuee Property (Repeal) Bill, 
1983. by Shri G. M. Banat'AalJa. 

(4) The Indian Railways (Amendment) Bill. 1983 (Inser-
tion of new section 62A, etc.). by Prof. Madbu Dandavate. 

(5) The l'rc\'enti(lIl of Lotteries Bill. 1983, by Prof. Madhu 
Dandavate. 

(6) The Civil Liberties Commit.sions BiU •. 1983, by Prof. 
Madbu Dandavate. 

(7) The Motbm's Lineage Bill, 1983. by Prof. Madhu 
DaQdavate. , •. 

(8) The Constitution (Amendment) Bill, 198.3 (AmendlMn' 
oj .4 rlicle 16). by Shrimati J ayaoti Patnaik. 

(9) The Family Restriction Incenth'es Bill. 1983, by Sbrimati 
Jayanti fJ-.unaik. : 

. (10) TIae Cofl5titution (Afnendment) Bill, 1983 (Substitu-
tion of new artiek for article 263). by Sbri Chitta Ba,u. 

13. ~ M~5 BiB __ , ~ 

THE CONSTITIJTION (AMENDMENT) Bitt, 1983 
(Amendm~t of Article 318), BY SHRI M. M. LAWRENCE 

Further dUcU$Wn on the motion for con!tideration of the 
Bill trioved on 26th August. 1983, continued. 

The following Members took part in the debale:-
( J) Shri Harj~h Rawat 
(2) Sbri J agpal Singh 
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( 3) Sbri A- 1'. Patel 
(4) Sbri P. K. Kodiyan 
(5) Shri Jagan Nath Kaushal. 

Shri M. M. Lawrence replied to the debate. 
The discussion was not concluded. 
The House was adjourned for want of quorum. 

5.48 P.M. 
(Lok Sabha adjourned till'll A.M. on Monday, the 12th 

December, 1983) 

A VTAR SINGH RIKHY, 
Secretary. 
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WI{ SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, December 12, 1983!Agrahayana 21, 1905 (Saka) 

No. 380 
11.05 A.M. 
1. Obiftnry Reference 

The Speaker made a re'~erence to the passing away of 
Shri Shahnawaz Khan. who was a Member of First, Second, 
Third and Fifth Lok Sabha. 

Thereafter, Members stood in silence for a short while as a 
mark of respc~t to the deceu.ied. 
2. Starred Questions 

Starred Questions Nos. 264, 266, 268, 270 and 272 were 
orally answered. Replies ~o Starred Questions Nos. 265, 269, 
271 and 273-2H3 were laid on the Table. 
3. Vastarred Questions 

Replies to Unstarred Questions Nos. 3014-3017, 3019-
3166,3168-3239 and 3241-3244 were laid on the Table. 

4. Pa!'ftS Laid on the '[abIe 

The following papers were laid on the Table:-
( J) A copy each of the following papers (Hindi and 

English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
Oil Palm India Limited, Kottayam, Kerala, 
for the year 1981-82. 

(ii) Annual Report of the Oil Palm India Limited, 
. Kottayam, Kerala, for the year 1981-82 along-

with Audited Accounts and the comments of 
the Comptroller and Auditor General thereon. 
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(2) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(1) above. 

(3) A copy each of lAc following papers (Hindi and 
English versions) under section 619A of the Com-
panies Act, 1956:-

(i) Review by the Government on the working of 
the Jammu and Kashmir State Agro Industries 
Development Corporation Limited, Srinagar. for 
the year 1975-76. 

(il) Annual Report of the Jammu and Kashmir State 
Agro Industries Development Corporation Limi~ 
ted, Srinagar, for the year 1975-76 alongwith 
Audited Accounts and tbecommeots of the 
Comptroller and Auditor General thereon. 

(4) A statement (Hindi and English \"ersions) showing 
reasons for delay in laying the papers mentioned at 
(3) a~. ' 

(5) A copy each of the following Notifications (Hindi 
and English versions) under section 159 of the 
Cu.~oms Act, 1962:-

(i) G.S.R. 817(E) published in Gazette of India 
dated the 30th November, 1983 together with an 
explanatory memorandum extending the validity 
of Notification No. 232-Customs dated the 5th 
December, 1979 up to 31st May, 1984. 

(ii) G.S.R. 872(E) published in Gazette of India 
dated the 1 st December. 1983 together with an 
explanatory note making certain amendment to 
Notification No. 64-CustOIm dated the 6th 
Marc~ 1979 so Ii to extend the concession which 
is now available to the Ethyl variety to the Me-
thyl variety of the salt when used for the manu-
facture of Amo'lycr1lin. 
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(6) A copy each of the following Notifications (Hindi 
and English versions) issued under the Central Ex-
cise Rules, 1944:-

0) G.S.R. 873(E) and 874(E) published in Gazette 
of India dated the 1st December, 1983 together 
with an explanatory memorandum seeking to 
grant complete exemption to indigenously pro-
duced rough ophthalmic glass blanks including 
flint buttons from payment of central excise duty 
and making the exemption inapplicable to goods 
produced in a free trade ZORe. 

(ii) G.S.R. 876(E) published in Gazette of India 
dated the 3rd December, 1983 together with an 
explanatory memorandum regarding exemption 
to resheUed sugar mill rollers re-made from old 
and used sugar mill roller shafts from excise duty 
in excess of the duty on the cost of materials and 
reshelling charges. 

(iii) G.S.R 877(E) published in Gazette of India 
dated the 3rd December, 1983 together with an 
explanatory memorandum regarding exemption 
to asphalt mix and hot mix from the whole of the 
duty of excise leviable thereon. 

5. Messages (rom Rajya Sabha 
Secretary reported the following Messages from Rajya 

Sabha:-
(i) That at its sitting held on the 8th December, 1983, 

RajyCli Sabha agreed without any amendment to the 
Tea (Amendment) Bill. 1983, passed by Lok Sabha 
on the 5th December, 1983. 

Oi) Tha~ at its sitting held on the 8th December, 1983, 
Rajya Sabha agreed without any amendment to the 
Transformer and Switchgear Limited (Acquisition 
and Transfer of Undertakin~s) Bin, 1983, P&tsed 
by Lok Sabba on the 6th December, 1983. 
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ValIiD& AUeatioa 
Prof. Ajit Kumar Mehta called the attention of Minister of 

inance to the reported rupees one crore income tax fraud un-
earthed involving certain leading industrialists C1f. Delhi and the 
action taken by Government in the mu~ter. 

The Minister of Finance made a statement in regard thereto. 
7· Go.enuaent ~uced 
THE EXPORT (QUALITY CONTROL AND INSPECTION) 

AMENDMENT BILL, 1983 
(Lok ~ha adjourned at J.42 P.M. and re-assembled at 2.50 

P.M.) 
8. Matters Under Rale 377 

(J) Sbri A joy Biswas raised a matter regarding need for 
measures for the progress and development of Tripora. 

( 2) Shri- P. Sbanmugam raised a matter regarding payment 
of bonus to Government employees of Pondicherry. 

( 3) Shri B. D. Singh raised a matter regarding need to con-
stitute a National Council for developmellt of scieQtific outlook 
in the country. 

( 4) Prof. Narain Chand Parashar raised a matter regarding 
non-implementation of the assurance given by the management 
of cement factory set up in Bilaspur (Himachal Pradesh) regard-
iog employment of local people. 

( 5 ) Sbri Harikesh Bahadur raised a matter regarding need 
for meaSUfes to improve economic condition of weavers. 

(6) Sml Geeta Mukherjee raised a matter regarding need to 
fiil up immediately the vacant posts of judges in Calcutta High 
Court 

(7) Shri Ananthla Ramulu MaJlu raised a matter regarding 
need for rehabilitation and financial assistance to displaced fami-
lies of villages of Kohtapur Taluk in Mebboobnagar district of 
Andhra Pradesh. 

( 8) Shri AI. P. Gaekwad raised a matter regarding need 10 
set up a gas-baliied fertilizer plant in Gujarat. 
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9. Supplellleatary Demand for Graat (Raitways)-1983.84 
Discussion on the Supplementary Demand for anu::.t No. 16 

in respect of the Budget (Railways) for 1983-84 commenced 
and was concluded. 

Two cut motions (Nos. 3 and 5) were moved and negatived. 

The Supplementary Demand for Grant for the amount shoWl) 
under column 3 of the printed List of Supplementary Demand for 
Grant (Railways) 19~3-84 was voted in full. 

10. Goveraaaent Bill--1atrocIueed 
THE APPROPRIATION (RAILWAYS) NO.5 BILL, 1983 

ll. Gover&llalt BiI--P1aed 

THE APPROPRIATION (RIAILWAYS) NO. 5 BILL, 1983 
The motion for consideration of the Bill was moved by Sbri 

C. K. Jaffar Sharief. 

--

The following Members took part in the debate:-

( 1) Prof. Ajit Kumar Me~a 
(2) Shri Ram La! Rahi 
(3) Shri Ram Pyare Panika 
( 4) Shri Harish Rawat 
(5) Smt. Geeta Mukherjee 
( 6) Shri Abdul Rashid Kabuli 
(7) Shri Deen Bandhu Verma 
(8) Shri Girdhari La! Vyas 
(9) Shri Manmohan Tudu 

Shri C. K. Jaffar Sharief replied to the debate. 

The motion for consideration was adopted and clause-by-
clause consideration of the Bill was taken up. 

Clauses 2 and 3 were adopted. 

The Schedule was adopted. 
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Clause 1, the Enacting Formula and the Long TItle were 
also adopted. 

The motion that the Bill be passed was moved by Sbri C. K. 
J dar Sharief. . 

The motion was adopted and the Bill was passed. 
U. Motiall U ... 00 ........ 

~ri S. B. Chavan moved the following motion:-
.1 "That this House takes note of the 'Sixth Five Year Plan 
j 1980-85-Mid~term Appraisal' laid on the Table 
f of the House on 19 August, 1983:' 
h'he discussion was not concluded. 

6.49 P.M. 
(Lot Sabia adjourned till 1 J A.M. on Tuesday. the J 3th 

December, 1983). 

AVTAR SINGH RlIKHY, 
Secretary. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, December 13. 1983!Agrahayana 22, 1905 (Saka) 

No. 381 
11.03 A.M. 
1. Starred Questions 

Starred Questions Nos. 284-288 were orally answered. 
Replies to the remaining questions were laid on the Table. 
1. Unstarred QuestioDs 

Replies to Unstarred Questions Nos. 3245-3253. 3255-
3385 and 3387-3474 were laid on the Table. 
3. Papers Laid on tile Table 

The followin~ papiers were laid on the Table:-
(1) A copy of the Oil and Natural Gas Commission 

(Amendment) Rules, 1983 (Hindi and English 
versions) Hublished in Notification No. G.S. R. 683 
in Gazette of India dated the 17th September, 1983 
under sub-section (3) of section 31 of the Oil and 
Natural Gas Commission Act, 1959. 

(2) A copy each of the following papers (Hindi and 
English versions) under sub-section ( 1) of sec-
tion 619A of the Companies Act, 1956:-

(a) (i) Review by the Government on the working of 
the Indo-Burma Petroleum Company Limited, 
Calcutta and its subsidiary Messrs Balmer Lawrie 
and Company Limited for the year 1982-83. 

(ii) Annual Report of the Indo-Bonn a Petroleum 
Company Limited, Calcutta and its subsidiary 

1 



, Masrs Balmer Lawrie and Company Limited £0.. ' 
the year 1982-83 along with Audited Accounts '/ 
and the comments of the Comptroller and Audi-
tor General thereon. 

(b) (i) Review by the Government on the working 
of the Indian Oil Corporation Limited, Bombay, 
foe the year 1982-83. 

(ii) Annual Report of the Indian Oil Corporation 
Limited, Bombay, far the year 1982-83 along 
with Audited Accounts BDd the comments of the 
Comptroller and Auditor General thereon. 

(c) (i) Review by the Government on the working 
of the Hindustan Petroleum Corporation Limited, 
Bombay, for the year 1982-83. 

(n) Annual Report of the Hindustan Petroleum. Cor-
poration Limited, Bombay, for the year 1982-83 
along with Audited Accounts and thle comments 
of the Comptroller and Auditor General thereon. 

(d) (i) Review by the Government on the working of 
the Bharat Petroleum Corporation Limited, Bom-
bay, for the year 1982-83. WI 

(ii) Annual Report of the Bharat Petroleum Corpo-
ration Limited, Bombay, for the year 1982·83 
along with Audited Accounts and the comments 
of the Comptroller and Auditor General thereon. 

(e) (i) Review by the Government on the working of 
the "ral Electrification Corporation Limitm, 
New Delhi, for thIe year 1982-83. 

(ii) Annual Report of the Rural Electrification Corpo--
ration Limited. New Delhi. for the year 1982-83 
along with Audited Accounts and the comments 

/ of the Comptroller and Auditor GeQerat thereon. 73 I A copy of tbe Report (Hindi and English versions) 
on the Election to the Office or President of India, 
1982 and Legislative As.~mblies and Delhi Metro-
politan Council, 1982-83-Narrative. 
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(4) A copy of the Limestone and Dolomite Mines 
Labour Welfare Fund (Second Amendment) Rules, 
1983 (Hindi and English! versions) published in 
Notification No. G. S . R. 609 in Gazette of India 
dated the 13th August, 1983 under sub-section (4) 
of section 16 of the Limestone and Dolomite Mines 
Labour Welfare Fund Act, 1972. 

(5) 0) A copy of the Annual Report (Hindi and Eng-
lish versions) of the National Safety Council, Bom-
bay, for the year 1982-83 alOl\g with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versiOns) 
by the Government on the working of the National 
Safety Council, Bombay. for the year 1982-83. 

(6) A copy each of the following papers (Hindi and 
English versions) under -sulHection (1) of sec-
tion 619A of the Companies Act, 1956:-

( i) Review by the Government on the working of the 
Telecommunications Consultants India Limited, New 
Delhi, for the year 1982-83. 

(ii) Annual Report of the Telecommunications Consult-
ants India Limited, New Delhi, for the year 1982-83 
along with Audited Accounts and the comments of 
the Comp~rol1er .... tnd Auditor General thereon. 

(7) A copy of Notification No. G.S.R. 878(E) (Hindi 
and English versions) published in Gazette of India 
dated the 3-rd December. 1983 together with an ex-
planatory memorandum making certain amendment 
to Notification No. 81 !S3-CE dated the 1 st March, 
1983, issued uuder the' Central Excise Rules, 1944. 

(8) A t'Opy each of the following Reports (Hindi and 
English versi ons) under article 151 (l ) of the 
Constitution:-

(i) Report of the Comptroller and Auditor General of 
India for the year 1982-Union Government 
(Commercial) Part VIII-Miscellaneous Topics 
of Interest. 
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\'\ 
Cli) Report of the ComptroUer and Auditor General of 

India for the year 1982-Union Government 
(Commercial) Part IX-Jessop and Company 
Limited. 

(iii) Report of the ComptroUer and Auditor _ General 
of India for the year 1982-Union Government 
(Commercial) P .. \ct X-Mining and Allied Machi-
nery Corporation Limited . 

... Report of C ...... OR SubonIiaate lAgWatioa 

Sbri R. S. Sparrow prese.-cd the Twenty«cond Report 
CHimti and English versions) of the Committee on Subordinate 
Legislation. 

5. C .... AaeIatieD 

Shri Braja Mohan Mohanty called the attention of Minister 
of Energy to the situation arising out of reponed shortage of 
power in the eoWIll)' particularly in Andhra Pradesh, Haryana, 
Gujarat. Maharashtta. Tamil Nadut and Uttar Pradesh leading 
to shortfalJ in agricultu.ral and industrial production and the 
steps taken by Government to meet the situation. 

T'he Minister of Energy made a statement in regard thereto . 

6. Maders ..... Rule 377 
.. ~ 

(1) Shri Eduardo FaJeiro raised fJ maller regarding payment of 
ad-hoc bonus to Government employees of Goa, Daman and Diu 
Administration. 

(2) Sbri Somnath Chatterjee railed a matter regarding need for 
early finalisation of boaus formula and its 'p,-'Yment to employees 
of Dircctorate of Printing. 

(3) Shri Bajubon R. Kharlukhi raised a matter regarding res-
toration of areas known as Blocks J and n to tbe J ainlia Hills 
dis~rict of MegbabJya. 

(4) Shri Krishna Kumar Goyatraised a matter regarding need 
to declare support price of JoWsr and to ensure its procurement. 
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(5) Smt. Pramila Dandavate raised a matter £egarding need 
for providing encour&fgement to those who limit their fami1ies. 

(6) Shri Ram Lal Rahi raised a matter regarding need to 
construct dams on rivers where ftoods cause a great havoc • 

. (7) Shri Arjun Sethi raised a matter regarding need to provide 
stable telecommunication facilities in flood prone coasUII areas of 
Orissa. 

(8) Shri Narsing Suryawanshi raised a matter regarding need 
to set up a heavy industry in Bidar District. 

(9) Sbri D. M. Putte Gowda raised a matter regMding mefll. 
sures to bring down the price of Indian Coffee in International 
Market. 

" 7 .Motioo-uDder ronsideration 

Discussion on the following motion moved: by Shri S. B. 
Chavan on the 12th December, 1983, continued:-

~fii~ takes note of the 'Sixth Five Year Plan 
1980-85-Mid-term Appraisal', laid on the Table of ~ House 
on 19 August. 1983!' 

The Twenty-seven amendments (Nos. 1, 2. 6 to 8 and 10 to 
31) were moved by Sarvashri R. L. P. Verma, Chitta Basu, Ram 
Lal Rahi, SUlt. Geeta Mukherjee and O. Narsimha Reddy. 

The following members took part in the debate:-

(1) Shri E. Bal&nandan 
(2) Shri Jagannath Rao 
(3) Shri Rajesh Kumar Singh 
(4) Shri Virdhi Chander Jain 
(5) Dr. Subramaniam Swamy 
(6) Prof. Narain Chand Parashar 

(7) Smt. Gceta Mukherjee 
(8) Shri Ram Pyare Panika 
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(9) Shri Satish Agarwal 

(10) Shri Balasabeb Vikbe Patil 
(Il) Dr. V. KulandaiveJu 
(12) Shri D. L. Baitha 
(13) Shrimati Jayanti Patnaik 
(14) Shri Ram LalRahi 
(15) Shri K- C. Shanna 
(16) SIlri G. Narsimha Reddy 
(17) Sbri Nathu Ram Mirdba 
(18) Shri Ram Swarup Ram 

51 9) Smt .::i~;a C!::~~pati ::t" ~ 
~~~. a~ ~ .t. ~_~--' ,?dy,--l " u,,'f C ~ .. J'v, .. 
Tbe dlSCusslOn was not conclu~ ;J". \.U 

I.Repart of BBI" Ad"..., C ......... 
Shri Buta Singh presented the Fifty-'iounh Report of the Busi-

ness Advisory Committee. 
7.22 P.M. 

(Lok. Sabba adjourned tiU 1 J A. M. on Wednesday, the 14th 
December. 1983) 

A VTAR SlNeH JUKHY, 
Secretary. 
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U}K SARHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

WednesdtJy, December 14, 1983 : Agrabayana 23, 1905 (Saka) 

No. 382 
11·01 A.M. 
1. Stanul Questions 

Starred Questions Nos. 304-306, 309 and 313 were orally 
answered. Starred Questions Nos. 308 and 311 were postponed 
to 21-12-1983. Replies to Starred Questions Nos. 307, 310, 
312 and 314-323 were Jaid on the Table. 
1. Vlllitaned QuesCioa5 ..... , -

Replies to Unstarred Que!;tions N01i. 3475-3510, 3512-
352J, ~523-3658 and 3660:-3707 were laid on the Table. 
3. Pa,ers 1..aicI on The Table 

The fonowing papers were ]aid on the Table:-
(1) A copy of Notification No. S.O. 818 (E) (Hindi 

and English \'ersio~) published in Gazette of 
India dated the 17th November, 1983 regardin.g 
extension of period of take over of management of 
Messrs BengaJ Immunity Company Limited, Cal-
cutta. beyond five years, under sub-sectioI\ (2) of 
section 18A of the Industries (Development and 
RegUlation) Act, t 95 J • 

(2) A COPy of Notification No. S.O. 801 (E) (Hindi 
and EnJlHsh versions) published in Gazette of India 
dated the 10th November. t 983 regarding exten-
sion of neriod of take over of management of 
Messrs Dr. Paul Lohmann (India) Limited, Cal-
cutta, beyond five years, under sub-section (2) of 
section 18AA (If the Industries (Development and 
Regulation) Act, 1951. 
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(3) A copy each of the following papers (Hindi an 
English ven.jons., under sub-section ( 1) of sec-
tion 619A of the Companies Act, 1956:-

(i) A statement regarding Review by the Government 
on the working of Lbe Lagan Jute Machinery 
Company Limited, Calcutta, for the year 1982· 
83. 

(Ii) Annu~l Report of the Lagan Jute Machinery 
Company Limited, Calcutta, for the year 1982-
83 alongwith Audited Accounts and the com-
ments of the Comptroller and Auditor General 
thereon. 

(4) A copy each of the folklwing papers (Hindi and 
English versions) under sub-section (1) of sec-
tion 619A of tbe CompaniC5 Act, 1956:-

(i) Review by the Govermnent on the working of the 
Cycle Corporation of India Limited. Calcutta, 
{or the period from 15th October, 1980 to 31st 
March, 1982. 

(ii) Annual Repon or tJle Cycle Corporation of India 
Limited, Calcutta, for tbe period from 15th 
October, 1980 to 31st March. J 982 alongwith 
Audited Accounts and the comments of the 
C()mptroU~r and Auditor General thereon. 

(5) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(4) d:>ove· 

(6) A copy each of 'he f\)l\owing pape~ (Hindi and 
Engli~h versions) UDder !lub--se~tion (I) of section 
619A of the Companies Ac~. 1956:-

(i) Review by t.he Government on the worling of tbe 
Hindustan Zinc Limited, Udaipur. for the year 
1982-83. 

(ii) Annual Report of the Hindustan Zinc Limited, 
Udaipur. for the year 1982·83 aJongwitb Audited 

Accounts and tbe comment~ of the Comptroller 
and Auditor General thereon. 
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(7) A copy of the All India Services· (Study Leave) 
Amendment Regulations, 1983 (Hindi and Englisb 
versions) published in Notification No. G.S.R. 930 
in Gazette of India dated Jhe 10th December, 1983 
under sub-section (2) of section 3 of the All India 
Services Act, 1951. . 

(8) A copy of the Annual Gene-ral Administration Report 
(Hindi and English versions) of the Andaman and 
Nicobar Administration for the year 1981-82. 

(9) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Institute of Public Adminis-
tration, New Delhi, for the year 1982-83 aIongwith 
Audited Accounts. 

Oi) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Indian 
Institute of PUblic Administration, New Delhi, for 
the FaT 1982-83. 

(to) A copy each of Notification Nos. G.S.R. 879(£) and 
880(E) (Hindi and English versions) published in 
Gazette of India dated the 7th Dt.'Celllber, 1983 
together with tJ1 explanatory memorandum cxteod~ 
iog the validity of N(ltifica~jon Nos. t 91 !80-CE 
dated the 8th December. 19RO and 14218t-CE dated 
the 8th July. 1981 upto 3 t st December, 1986, issued 
under the Central Excise Rule<;.! 944. 

4. M.~ssage from Rajya Sabha 

Sccre:ary reported a mcssage fn11l1 Raiya Sabha lb~( Rajya 
Sabha had no recommendations to make to Lok Sabha In regard 
to the Appropriation (No.5) Bill, 1983. passed by Lok Sabha 
on the 9th December, 1983. 

5. M ..... ..-s of Committee on Papers LUJ On The Tabte 

Shrimati Krishna Sahi laid on the Table Minutes (Hindi and 
English versions) of the sittings of the Committee on Papers laid 
On the Tahle relatin!! to their Fifteenth Report. 
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6. Ib!port ofCORUIIittee OIl Papers LaW 011 The Table 
Shrim8,ti Krishna Sahipresented the Fifteenth Report (Hindi 

and English versions) of the Committee on Papers laid on the 
T.ble· 

7. Report of Committee Oft Private Maalters' BiIh .. Resohl. 
tioas 

Sbri Chitta Saw presented the Sixty-seventh Report (Hindi 
and English versions) of the Committee on Private Members". 
BiUs and Resolutions. 
S. CaIIiB& AtteIdioa 

Prof. Madhu Dandavate called tbe attention of Minister of 
Finance to th: reported irregularities in the in~1ments by Non· 
Resident Indians in Reliance Textiles. 

'l"be Minister of Finance made a statement in regard theretu. 
9. Medoa ....... FIty-hwtIt Rqterl or the Busiaess 

t\dviwrJ Ceauaitlft 
Shri H. K. l. Bbagat moved the following motion:~ 

"That this House do agree with the Fifty-fourth Report 
flf the BusineSs Advisory Committee pre~nted to 
the House on the ) 3tbDecember. 1983." 

The motion was adopted. 
to. M.-.. ........ 377 

(I ') Shrimati Jayanti Palnaik raised a matter regarding need 
for a centraUy financed scheme to control the floodS in. rivers 
Mabanadi. Brahmani ('te. 

(2) Shri Navin Rtavani raised a matter regarding delay in 
installation of auto-telephone exchange at Savarkundla. 

( 3) Shri V. s. Vijayaraghav8n raised a matter regarding 
need for allocation of funds fur a broad gauge line from Kutti-
puram to Trichur \>;a Ouru\'ayoor. 

( 4) Shri K. C'. Sharma raised a matter regardinJ need to 
constitute a joint cmtroJ board of Rajalithan and Madhya Pra· 
desh to control the joint Hydro-eleetric;lrrigatJon project. 
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(5) Shri Satyagopal Misra raise4 a matter regarding need 
,for quick transportation of beetle leaves from different stations 
of West Bengal. -

(6) Dr. Karan Singh raised a matter regarding 1\On payment 
of interim relief to employees of Salal Hydro--electric project. 

(7) Shri Satyanarayan J atiya raised a matter regarding need 
to· declare Bairwa Community as Scheduled Caste, 

If. MotieD reprdiRc Sixth Five Year Plan 
Discussion on the following motion moved by Shri S. B· Chavan 

on ~ 12th December, 1983 and amendments thereto moved on 
thet3th December, 19S3, (.'Ontinued:-

"That this House takes note of the 'Sixth Five Y car Plan 
1980-85-Mid-term Appraisal', laid on the Table 
of the House on 19 August, 19tH." 

Shri Chitta BcJju look part in the debate. 

Shri S. B. Chavan replied to the debate. 
An amendment (No. 31) moved by Shri G. Narasiruha Reddy 

was withdrawn by reave of the House. 
All ot1Ier amendments moved were negatived. 

The motion wa.~ adopted. 
@IZ. State __ by ~ .. lUer 

The Minister of Home Affairs made a statement regatding 
tile espionage activities of certain persons including retired offi-
cers of the Defence Services_ 
II! 13. Stahdor)' Resolulion-uacler consideration 

ShriP. K. Kodiyan moved the following Resolution:-
"Thls House disapproves of the. Illegal Migrants (~ter­

mination by Tribunals) Ordtnance, 1983 (Ordinance 
No- 8 of 1983) promulgated by the President on the 
15th October, 1983", 

---------
(iMade at 2.59 P.M. 
"Discussed together. 

" __ ""._._n __ ......... _, 'c .~.,-~ ... _--
s 
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q61renllaellU BiB ader coasideratioa 
ILLEGAL MIGRANTS (DETERMINA nON BY 

,-.. TRffiUNALS) BILL, 1983 
The motionforconsideruliOn of the Bill was moved by 

Shri P. C. Sethi. 
An amendment for circulation of the Bill for the purpose .Jl 

eliciting opinion thereon by the 10th March, 1984 \\'85 moved 1»' 
Shri Ravindra Varma. 

The following Members took part in t~ combineddebatc an 
the ~lution (vide pIlrQ 13 above) and the motion for considera-
tion of the Bill:-

(1) Shri Ram LOll Rahi 
(2) Sbri Sontosh Mohan Dev (Spe~rn unfinished) 

The discussion was not <.-onciuck'<l. 
15. HaIf __ ..Jtour disaulien 

Shri H. N . Bahuguna raj~d a di~'1lssiorl ou tbe points ari.~ing 
011: of the answer given on 16 November, 1983 to Unstarrcd 
Question No. 385 regarding Poor Environmental Management 
in Unru-akhand. 

Shri Dig\ijay Sinh upli\'iJ to ih~ oi-..;u.."ion. 
6.51 P.M. 

(Late Sabba ~j()urned till ) 1 A.M. on Thursday, the 15th 
December, 1983). 

,.~---- ... ------.. ~ 
~DisC'us!iOO t.ogether. 

A\'TAR SINGH RIKHY, 
Secretary .. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, December 15, 1983lAgrahayana 24, 1905 (Saka) 

No. 383 
11.02 A.M. 
I. Starred Qaatioas 

Starred Questions Nos· 32.5, 328, 329, 332, 335, 337 and 
341 were orally answered. Replies to the remaining questions 
were laid on the Table. 

1. Uastaned Que&dons 
Replies to Unstarred Questions Nos. 3708-3940 were laid 

on the Table. 

3 ..... 5 laid on tbe Table 
The fQUowing papers were laid on the Tflble:-

(l) A copy of Notification No. S.O. 803(E) (Hindi 
and English versions) published in Gazette of 
India dated the t Ith November, 1983 declaring 
the ViUupuram-Pondicherry link road as a National 
Highway. under section 10 of the National High-
ways Act, 1956. 

(2) A copy or the Annual Accounts (Hindi and English 
versions) of the Madras Port Trust for the year 
1982-83 and the Audit Report thereon, under 5Ub-
section (2) of section t 03 of the Major Port Trusts 
Act, 1963. 
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.~ 
(3) (i) A copy of the Annual Report (Hin<1i and Eng-

lish versions) of the Indian Institute of Manage. , 
mentt Ahmedabad, for the year 1982·83 along with ' 
Audited J\-ccounts. 

(ji) A copy of the Review (Hindi and English versions ) .( 
by the Government on the work~ of the Indian 
Institute of Management, Ahmedabad, for the year 
1982-83. 

(4) A copy of the Annual Accounts (Hindi and English 
versions) of the Regional Institute of Technology, 
Jamshedpur, for the year 1981·82 together with 
Audit Report thereon. 

(5) A sUltement (Hindi and English versions) showing;." 
reasons for delay in laying the papers mentioned at, 
(4) above. . .,b 

(6) (i) A copy of the Annual Report (HincH and Eng-
lish version.~) of the Centre for Cultural Resources 
and Training. New Delhi, for the year 1982-83 
along witb Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of tbe Centre 
for Cultural Resources and Training, New Delhi, 
for the year 1982-83. 

(7) 0) A copy af the Annual Report (Hindi and Eng-
lish versions) of the Salar lung Museum Board, 
Hyderabad, for the year 1982-83 aJong with Audit- ~ 
ed Accounts. 

(ii) A copy of the Review (Hindi and English versions) . 
by the Governme~ on the working of the Salat ..... " 
J ung Museum Board. Hyderabad, for the year 
1982·83. 

(8) A copy each of the foUowing Notifications (Hindi 
and English versions) under sub-section (2) of sec-
tion 33 of the Homoeopathy Central Council Act, 
1973:-

(i) The Homoeopathic Practitioners (Professiontil Con-
duct, Etiquette and Code of Ethics) Regulations, 1 
1982 published in NotiflCation No. 7-1 !82·CCH in . 
Gazette of India d.ted the 16th March, 1982. . 
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o ( .. 
11) The Homocopathy Central Council (Registration) 

Rtegu)ations, 1983 published in Notification No. 
7-1 )83!CCH in G~tte of India dated the lIth 
May, 1983. 

(9) A copy each of the followjng Notifications (Hindi 
and English ven-ions) issued under section 47 of the 
Indian Railways Act, j 890:-

(j) The Railways (Warehousing and Wharfage) Amend-
ment) Rules, 1983 published in Notification No. 
G.S.R. 736(E) ~ Gazette of India dated the 22nd 
September, 1983. 

(ii) The Railways Red Tariff (Second Amendment) 
Rules, 1983 published in Notification No. 
G.S.R. 890 in Gazette of India dated the 26th 
November, 1983. 

(iii) The R~lways Red Tariff (Third Amendment) 
Rules. 1983 published "in Notification No. 
G.S.R. 891 in Gazette of India dated the 26th 
November, 1983. 

(10) A copy of the Pondicherry Children (Management, 
Functions and Responsibilities of Special Schools, 
Children's Homes and Observation Homes) Rules, 
1973 (Hindi and English versions) ptlblished in 

Pondicherry Gazette dated the 19th March. 1974 
together with amendments· published in Notification 
Nos. 7I:76-HEW(SW) dated the 8th April, 1976. 
155:76-HEW(SW) dated the 15th October. 1976, 
25!77-HEW(SW) dated the 18th February. 1977. 
IlO!77-HEW(SW) dated the 19th July. 1977 and 
49l82-HEW(SW) dated the 24th May, 1982, 
under sub-section (3) of section 59 of the Children 
Act, 1960. 

(11) (i) A copy of the Annual Report (Hindi and 
English versions) of the Kendriya Vidyalaya San-
gathan, New Delhi, for the year 1982-83. 

(ii) A statement (Hindi and English versions) regard-
ing Review by the Government on the workiog of 
the Kendriya VidyaJaya Sangathan, New Delhi. for 
the year 1982-83. 
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· 4. Me- .. from Itajya Sablta 
Secretary reported the following messages from Rajya Sabha:-

(i) That at its sitting held on the 12th December. 1983.J 
Rajya SabiuJ passed the Criminal Law (Second ' 
Amendment) Bill, 1983. 

(ii) That at its sitting beld on the 13th De~mber, 1983 
Rajya Sabha agreed without any amendment to the 
Textile Undertakings (Taking Over of Manage-
ment) Bill. 1983, passed by Lok Sabha on the 8th 
December, 1983. 

~ BaPand by Rajya S..... Laid en die Table 
Secretary laid on the Table of the House the Criminal Law ' 

(Second Amendment) Bill, 1983, as passed by Rajya Sabba. 

"'.., • ....... m 
,_)'1) Shri Chintamani Panjgrahi raised a matter regarding 

need for timely intimation to Stale Governments regarding the 
funds sanctioned for various centrally aided schc.nteS. 

(2) Shri Virdhi Chander Jain n:ft.~ a matter regarding irre· 
gular supply of electricity to J~ur, affecting industries etc. 
and need for early construction of ... 2OKV line. 

(3) Sbri Baburao Pranjpe raised a matter regarding training 
and other facilities to fishermen. 

(4) Shri Chandra Pal ShaiJani rai~'<1 a matter regarding'" 
black listing of a tea company involved in tax evasion. 

(5) Shri Chitta Basu raised a matter regardin.$ decision or" 
Bang1adeah GoYernment to sell properties of Indians in 8angli1-
dcsh. 

(6) Shri Harish Rawatraised a matter regarding need to check 
uncontrolled mining in Saur Valley in Pithoragarh. 

(7) SIlri MadhavRao Scindia raised cJ matter regarding need 
to apply laws relating to minimum wages and working conditions 
to bidi worken. 

(8) Shri Chandradeo Prasad Verma raised a .mattei reganting lII!l 
ftOfl-avaiJability of drinking water and e1ectrlc'ity in Bihar. . . q 
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• ·7· Statutory ResoIuticm-Negativai 
Discussion on tbe following Resolution moved by Shri 

P. K. Kodiyan on the 14th December, 1983, continued:-
"This House ilisapp'oves of the megal Migrants (Deter-

mination by Tribunals) Ordinance, 1983 (Ordinance 
No. 8 of 1983) promulgated by the President on the 
15th October, 1983." 

After discuSsion as indicated in para 8 below, the Resolution 
was negatived. 
8. ~ftrBmeDt Bills-Passed 
I!<)n mE ILLEGAL MlRGRANTS (DETERMINATION BY) 

/ TRIBUNALS) BILL, 1983 
V _ Combined discussion on the motion for consideration of the 

Bill 1;t.ld amendment thereto moved on the 14th December. 
1983, and the Resolution (vide para 7 above), continued. 

The following Members took part in the combined debate:-
( 1) Sbri Sontosb Mohan Dev 
(2) Shri Somnath Chatterjee 
(3) Shri Nurul Islam 
(4) Shri Jagpal Singh 
(5) Shri Harish Rawat 
(6) Shri Ravindra Varma 
(7) Shri Bhubanesw<.'; Bhuyan 
(8) Shri Chitta Basu 
(9) Sbri Manoranjan Bhakta 

( 10) Shri Ram Jethmalani 
9 t) Shri Moot Chand Daga 

/(12) Shri A. K. Roy 

2~:' c. Sethi ~!~icd to the ~c~a~ _______________ .. _ 

-Discussed together. 
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The Amendment for thc drculationcl tbe Bm for the pur-
pose of eliciting opinion thereon. moved by Shri Ravindrd 
Varma, ww negatived. 

The motion for consideration of the Dill was adopted and 
clause-by-clause consideration was taken up. 

Clauses 2 and 3 were adopted. 
Clause 4 was adopted, as amended. 
Oauses S to 29 were tdopted. 
aause I and the Enacting Formula was adopted· 
On PreaWblef as amended. the House divided: Ayes *88: 

Noes *10. 1be Pt'e8mble. as amended. was accordingly adopted. 
The Long Title was also adopted. 
The motion that the Bm. w amended. be passed was moved 

by Shri P. C. Sethi. 
The following Members took part in the debate:-

(I) Prof. Rupchand Pal 
(2) Shri Girdhari La) Vyus 
(3) Sbri P. C. Sethi 

Tbe motioD was adopted and the Bill. 8\ amcnded, was 
passed. 
(ii) THE LEPERS (DELHI. ANDAMAN AND NICOBAR 

ISLANDS, LAKSHADWEEP. DAmtA AND NAGAR 
HAVELI AND CHANDJGARH REPEAL) BILL. J983 
The motion for consideration of the BiU was moved by 

Sbri B. Shankaranbbd. 
The following Members took part in the debate:-

0) Shri Manoranjan Bhakta 
(2) Shri Sudbir Kumar Giri 
(3) Sbri Rajah Kumar Siogh 
(4) Shri T. R. Shamanna - _._--------_._. . .......... ....,.,. .. .--. __ .-- .. ~." -_ ... __ .. _- ....... _.,. 
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Shri B. Shankaranand replied to the debf:fte. 
The motion for J:onsideration of the Bill was adopted and 

clause-by-clause consideration was taken up. 
Clause 2 was adopted. 

Clause 1, the Enacting Formula and the Long Title were fbo 
adopted. 

The motion that the Bill be passed was moved by Shri 
B· Shankaranand. 

The motion was adopted and the Bm, was passed. 
9. Resolution-Under consideration 

Shri B. Shankaw.land moved the following Resolution:-
"This House approves the National Health Policy cont-

ained in the statement laid on the Table of the 
House on the 2nd November, 1982." 

His spee~h was not concluded. 
The discussion was not concluded. 

6.25 P.M. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 16th De-

cember, 1983). 

AVTAR SINGH RIKHY, 
Secretary. 
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LOK SABRA 

BULLETIN-PART I 
fBrief Record of· Proceedings] 

Friday, December 16, 19831Agrahayana 25, 1905 (Saka) 
-.- .. ', .. .;." ~ 

No. 384 
11-05 A.M. 
1. Starred Questions 

Starred Questions Nos- 344--346, 348, 353 and 354 . were 
orally answered. Replies to the remaining questions were laid 
on the Table. 

1. Unstan'ed Questions 

Replies to Unstarred Questions Nos. 3941-3975, 3977-
3985, 3988-4037, 4039-4094, 4096-4102, 4104-4121, 
4123-4127, 4129-4162 and 4164-4173 were laid on the 
Table. . 

3. Papers laid on the Table 
The following papers were laid on the Tabie:-.. 

(1) A copy of the Punjab Housing Development Board 
(provident Fund) Rules, 1983 (Hindi and English 
versions) published in Notification No. G.S.R. 701 
PA6z173jS.98!83 in Punjab Gazette dated the 26th 
August, 1983 under sub-section (3) of section 98 of 
the Punjab Housing Development Board Act, 1972 
read with clause (c)(iv) of the Proclamation dated the 
6th October, 1983 issued by the President in rela-
tion to the State of Punjab. 

1 



(2) A copy each of the .following papers (Hindi and Eng-
lisb versions) under sub--section (1) of section 619A 
of the Companies Act, 1956:-

(a)O) A statement regarding Review by the Government 
on the working of the Mazagon Dock Limited, Bom-
bEly, for the year 1982-83. 

(ti) Annual Report of the MazagonDock Limited, Bom~ 
bay~ for tbe year 1982-83 along with Audited Ac-
QOunts and the comments of the Comptroller and 
Auditor Gener&l thereon. 

(b){i) A statement regarding Review by the Government 
on the working of the Goa Shipyard Limited, 
Va~co-da-GamaGoa, for the year 1982·83. 

~. ) 

(il) Annua1 Report of the Goa Shipyard Umited. Vasco-
da-Gama Goa, for the year 1982-83 along with 
Audited Accounts and the comments of the Comp-
troller and Auditor General thereon. 

(c)(i) A statement regarding Review by the Governmtmt 
on the working of the Garden Reach Shipbuilders 
and Engineers Limited. Calcutta. for tbe year 
1982-83. 

(li) Annual Report or the Garden R~b Shipbuilders 
and Engineers Limited, Calcutta, for the year 
1982-83 along with Audited Accounts and the com· 
mentsof the ComptroUer and Auditor General 
thereon. 

(d)(i) A statement regarding Re"iewby the Government 
on the working of the Mishra DMtu Nigam Limited, 
Hyderabad, for the year 1982·83. 

(u) Annual Report of the Mishra Dhatu Nigam Limited. 
Hyd~bad, for the year 1982-83 along with Audited 
Accounts and the commcnl~ of the Comptroller and 
Auditor Generafthereon. 

(c)(i) A staiement regarding Review by the Government 
on the working of the .Bharat Electronics Limited" 
Bangalorc. for the year 1982~83. 

2 



(ii) Annual Report of the Bharat Electronics Limited, 
B~alore, for the year 1982-83 aloJ:lg with Audited 
Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(f){i) A statement re,gardingRcviev. by the Govcrlllllcnt 
on the working <1f the Bharat Earth Movers 
Limited, Bangalore, (pr the year 1982-83. 

(ii) Annual Report of the Bharat Earth Movers Limited, 
Bangaiore, for the year 1982-83 along with Audited 
Accounts and the comments of the Comptroller &bd 
Auditor General thereon. 

(3) 0) A copy of the Annual Report (Hindi and English 
versions) of the Indian Institute of Tropical Meteo-
rology, Pune, for the year 1982-83 

(ll) A copy of the Annual Accounts (Hindi and English 
versions) of the Indian Institute of Tropical Meteo-
rology, Pune, for the year 1982-83 togetflier with 
Audit Report thereon. 

(4) (i) A copy of the Aruma! Report (Hindi. and English 
versions) of the Indian Institute of Astrophysics. 
Bangalore, for the year 1982-83. 

( ii) A copy of the Annual Accounts (Hindi alii English 
versions) of the Indian Institute of Astrophysics, 
BangaJore. for the year 1982-83 together with Audit 
Report thereon. 

(5) (i) A copy of the Annual Re~ort (Hindi and English 
versions) of the Indian Institute of Geomagnetism. 
Bombay. for the year 1982~83. 

(in A copy of the Annual Accounts (Hindi and English 
versions) of the Indian Institute of Geomagnetism. 
Bombay, for the year 1982-83 together with Audit 
Pieport thereon. 

(6) A oopy e .. -t:h of !he following papers (Hindi ~d 
English versjonS) under sub-section (1) of section 
619A of the Companies Act. 1956:-

(n) (i) Review bv the Government on the working of 
the State Trading Corporation of India Limite4 
New Delhi. for the year 1982-83. 
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(ii) Annual Report of the State TradiJlg Corporation 
of India Limited. New Dei.bii, ror the year 1982·83 
along with Audited Ac~ounts and the comments 
of the Comptroller and Auditor General thereOn. 

. (b) (i) Astatemellt regarding Review by the Govern., 
ment on the working of the National Jute Manu-
factures· Corporation Limited, Calcutta, for the 
year 1981-82. 

(li) Annual Report of the National ~ute Manufactures 
Corporation Limited, CalcutUi. for the year 1981-
82 along \\ith Audited Accounts and tho 0001-
ments of the Comptroller and Auditor General 
thereon. 

(7) A "tat~ment (Hindi and English versions) shoWing 
reasons for delay in laying the papers mentioned at 
(b) of item (6)ubove. 

(8) (i) A copy of tbe Annual Report (Hindi and .English 
versions) of tbe Trade Development Authority. New 
Delhi. for the year 1982-83 along with Auditccl 
Accounts. 

(il) A copy of the Review (Hindi aDd Englisb versions) 
by the Government 011 the working of the Trade 
Development Authority. New Delhi, fOl" the year 
1982-83. 

(9) A. copy of the Annual AccouDts (Hindi and English 
versions) 0( tbe Coffee Board. Bangalore. for the 
year 1981-82 together with Audit Report th~ ~ .. 

(10) A copy each of Notification NQS, G.S.R. 883 (E) 
. and 884(E) (Hindi and English versions) pubti· 
sbed in Gazette of India dated the 9th December. 
1983 together with anexplanntory memorandum 
regarding exemption to wooden pencil slats from 
the whole of the duty of exci~ leviable thereon and 
mating certain amendment to Notification. No. 811 
83..cE dated the lst March. 1983, issued under 
the Central' Excise Rules, 1944 . .. 



(11) 0) A copy of the Annual Report (Hindi and Eng-
J ish versions) o[ the Indian Investment Centre, 
New Delhi, for the year 1982-83 along with Audi-
ted Accounts. . 

(ii) Review (Hindi and English versions) by the Gov-
ernment on the working of the Indian Investment 
Centre, New Delhi, for the year 1982-83. 

(12) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the National Institute of public 
Finance and Policy, New Delhi, for the year 1982-
83 .along with Audited Accounts. 

(ii) A statement (Hindi and English version:;;) regard-
ing Review by the Government on the working of 
the National Institute of Public Finance and 
Policy, New Delhi, for the year 1982-83. 

(13) /statement (Hindi and English versions) regarding V ~dification of the Award given by the Board of 
Arbitration under the Joint Consultative Machinery 
and Compulsory Arbitration for the Central Gov-
ernment Employees under clause 21 of the Scheme 
for Joint Consultative Machinery and Compulsory 
Arbitration. 

(14) A copy each of the following Repo[ts (Hindi and' 
English versions):-

(i) Report of the Hardoi Unnao Gramin Bank, Hardoi. (U.P.) 
for the year ended the 31st December. 1981, together 
with the Accounts and Auditors' Report thereon. 

(ii) Repon of the Jaipur Nagaur Aanchalik Gramm Bank, 
Jaipur (Rajasthan) for the year ended the 31st Decem-
ber, 1982 together with the Accounts and the Auditors' 
Report thereon. 

(ill) RePOrt of the Gorakhpur Kshetriya Gramm Bank, Gorakh-
pur (U.P.) for the year ended the 31st December:.19~2 
together with the AOC'Ollnts and the Auditors' Keport 
thereon, 

(iv) Report of the Gaur Gramin Bank, MaIda (West~) 
for tho year ended the 31st December, 1982 together with 
tbe Accounts and the Auditors' Report thereon. 
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(v) Report of the PratbanlaBank, Moradabad (V.P.) for tho 0 
ycae ended the 31st Deccmbet. 1982. together with the 
~ta and the Auditora' Report ~ 

(vi) Report of ~o Bhojpur Rohtaa Orami:n Bank. Artah (Bihar) 
for the ye·ar ended the 31st December. 1982, together 
with the Accounts and the Auditors' Report thereon. 

(vii) Report of t;he' Samyuth Kshdriya Gramm Bank, B~ 
Azamgath (U.P.) for the year ended the 31st December. 
1982, together with the Acct)unts and the Auditors' Re>-
port thaeon. 

(vliU Rcpurt of the Ki>hetriya Gramin Bank., Hoshangabad 
(MadhYa Pradet;h) for the year ended the 31st Dcct!m-
her. 1982. together with the Accounts and the Auditors; 
Report thereon. 

(II) Report of the Tungabbadra Gramin Bank,Bellary 
(Karm~lak:li for the year ended the 31st December, 1982, 
t{Jgether with the Accounts and the Auditors' Report 
thereon. 

(x) Repor~ of th(~ Pun GramyaBank, Pipli (Orissa) for the 
year ended the 31 st December, 1982, together with tho 
Acco.unt~ and the Audiron' Report thereon. 

(ld)Report of the Jammu Rural Bank, Jammu (J & K) for 
the year ended the 31st December, 1982, together with 
the ACCOWlts and A'UdilQrs' Report thereon. 

(xii) Reportoft+le Champaran Ksbetriya Granlia Bank, Moti-
bari (Bibar) for the year ended the 31st JJecember, 1982, 
together with the ACCOUnts and the Auditors' Report 
thereoD. 

(xii) Report of the GUT~aon Gramin Bank. Gurgaon (Haryana) 
for the year ende4 the 3 tst December. 1982, tottetber 
with the Accounts and the Auditors· Report thereon. 

(ldv)Report of the Farrukbabad Oramin Bank. Patnlkbabad 
(U.P.) for the year ended the 31st December. 198~ to-
~ with the Accounts and the A\lditont Report 
1Mrooa 

(xv) Report of the Mallabbum Gramin Bank, Bakura (West 
Bcmpt) for the Yeal' ended the 3 J It Deciember. 1981 t0o--'*' 'WIth the ACC0WJt8 aDd the 'Auditon' Report 
t1tcreorl. 
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(xvi) 

(xvii) 

(xviii) 

(xix) 

(xx) 

(xxi) 

(xxii) 

(xxiii) 

Report of the Nagarjl1na Grameena Bank j Khammam 
(Andbra Pradesh) for the year ended the 31st Decem-
ber. 1982, together with the Accounts and the Auditors' 
Report thereon. 
Report of the Pragjyotish Gaonlia Bank, NaIbari (Assam.) 
for the year ended the 31st December. 1982, togeth~ 
with the Accounts and tbe Auditors' Report thereon. 

Report of the Rayala Seema Grameena Bank, Cuddapah 
(Andhra Pradesh) for the year ended the 31st Decem-
ber, 1982, together \\<;th the Accounts and tbe Auditors' 
RepOrt: thereon. 

Report of the Mayutaksni 
Birbbum) (West Bengal) 
December, 1982, to.gethcr 
Auditors' Report thereon. 

Grarpjn Bank, Suri (Distt; 
for the vear ended the 31st 
i\'itb the Accounts and the 

Report of the Malaprabha Grnm-::ena Bank, Dharwar 
(Karnataka) for the year ended the 31s~ December, 
1982 to~ether \Vith the Accounts and the Auditors' Re· 
port thereon. 

!Wport of the Marwar Gramin Bank. Pall (Rajasthan) f~r 
Lie year ended the 31st December, 1982 together with 
the Accounts and the Auditors' Report thereon. 

Report of the Bhagiratb Gramin Bank, Sitapur (U.P.) for 
the year ended the 31st December, 1982 together with 
tbe Accounts and the Auditors' Report thereon .. 

Report of the Sri Visakba Grameena Bank, Srikakulam 
(Andbra Pradesh) for the year ended the 3191: December, 
1982 together with the Accounts and the Auditors' Re-
port thereon. 

(xxiv) Report of the Cauvery Grameena Bank, Mysore (Kama-
taka) for the year ended the 31st December, 1982 to-
gether with the ACCOUnts' and the Auditors' Report 
theteQll. 

(xxv) Report of tho Sbek11awati Gramin Bank, Sitar (Raj~ 
for the year ended the 31st December, 1982 together with 
the Accounts and the Auditors' Report thereon. 

(xxvi) Report of the Cuttack Gramya Bank, Cuttack (Orissa) 
for tbe year ended the 31st Doccmber, 1982 toget1we 
with the Accounts and the Auditors" Report thereon. 
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(xxvii) Report of the Bilasput-Raipur ~ya Oramin .: 
Bank, B; laspur (Madhya. Pradesh) for the year ended the 

. 31st ~emb.:;r. 1982 together with the Accounts and the 
Auditors' Report thereon. 

(xxvi.ii') Report of the Magadh Gramin Bank. Gaya (Bihar) for the 
yearendcd the 31st December~ 1982 together with 
the Accounts and the Audi~' Report thereon. 

(xxix) Report oJ the Koraput Panchabati Gramya BarJ:.. Jej'P()re 
(Orissa) for the year ended the 31st December, 1982 
toaether with the Accounts and the Auditors' Report 
thereon. 

(:ax) Report of ...the South MalabarOramio. Bank, Malappur.atn 
(Kerala) for the year ended the 31st December, 1982 
together with the Account.s and the Auditors' Report 
thereon. 

(xxxI) Report of the North Malabar Gramm Bank, CmaauOte 
(Keraia) for the year ended the 31st December, 1982 
together with the Accounts and tho Auditors' Report 
thereon. 

(xxxii) Repon of the Rcwa-Sidhi Gramm Bank, Rewa 
(Madhya Pradesb) for the year ended the 31st Decem-
ber, 1982 together with the Accounts and the AuditOrs' 
RepQrt thereon. 

(nxiii) Report of the Tripun Gramin Bank, Agartala (Tripura) 
for the year ended the 31st December, 1982 together 
with the Accounts and tbe Auditors' Report thereon. 

(xuiv) Report of the Kosi Ksbetrjya Gramin Bank. Pumea 
(Bihar) for the year ended the 31st December, 1982 
together with the Accounts a,ad the A uditorst Report 
thereon, 

(xxxv) Report of tbe Himachal Gramm Bank, Mandl (Himachal 
Pradesh) lor the year ended the 31st December, 1982 
togetber . with the Accounts and the Auditors' Report 
tbereolL 

(UXVi) Report of the Ballia Ksbetri~a Gramln Bank, BaHia 
(\J'p.) for the year ended the 31st December, 1"2 
together with the Accounts aod the Auditors Report 
the1'eoa. 

{UIVii} .Ropon of the Uttar 8aDp ICshcttiya Gramin. B~ 
COoc:b-Behar (West Beapl) for die year ended tho 31st 
December, 1982 lOII'fher with the AccOUnts end tbo 
Auditorrr Report tbenoa. 
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(xxxviii) Report of the Pandyan Gramya B~ Sathur (Tamil 
Nadu) for the year ended the 31st December 198t to. 
gether with the Accounts and the Auditors: Report 
thereon. 

(xxxix) Report of the Vaishali Kshetriya Gramin Bank, Muza,. 
fIarpur (Bihar) for the y'ear ended !he 31st December,. 
1982 together with the A.ccounts and the Auditors' 
Report thereon. 

(xl) Report of the Mongbyr Ksbetriya Gramin Bank, Mongbyr 
(Bihar) for the year ended the 31st December, 1982 fa. 
gether with the AcC9UDts and the Auditors' Report 
thereon. 

(xli) Report of the Bundelkhand Kshetriya Gramin Bank. 
Tikamgarh (Madhya Pradesh) for the year ended t.ba 
31st December, 1982 together with the Accounts and 
the Auditors' Report thereon. 

(xlii) Report of the Santhal Parganas Gramin Bank, Dumka 
(Bihar) for the year ended the 31st December, 1982 to--
getiler with the Accounts and the Auditors' Report 
thereon. 

(xliii) Report of the Krishna Grameena B¥Ik, Gulbaraga 
;'Karnataka) for the year ended the 31Gt December, 1982 
l''''zether '\\-ith the Accounts and the Al!::1!tors' Report 
thereon. 

(xliv) Report of the Kutch Gramin Bank, Bhuj (Gujarat) for 
the year ended the 31st December, 1982 together with 
the Accounts and the Auditors' Report thereon. 

(xlv) Report of the Jamnagar Gramin Bank, Jamnagal 
(Gujarat) for the year ended the 31st December, 1982 
together with the Accounts and the Auditors' Report 
thereon. 

(xlvi) Report of the Marudhar Kshetriya Gramm Bank, Oauru 
(Rajasthan) for the year ended the 31st December, 1982, 
together with the Accounts and Auditors' Report there-
00. 

(xlvii) Report of the Nalanda Gramin Bank, Bibarsharift' 
(Bihar) for the year ended the 31st December, 1982, 
together with the Accounts and the Auditors' hport 
thereon, 
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(:dviii) Report of .the Singhi>hum KGhetriya Gramio.Bao.t, 
Qaibasa,(Blbar) for the year ended the 31st Decetnbert 
1982. together with the AccotII.\tS and the AuditOfl' 
R~ thereon. .. 

(:dU.)Repozt of the Sharda Gramin Bank, Satna (Madhya 
Pradesh) for the ycar ended the 31st December, 1982. 
togethet with the Accounts and the i\,Uditors' Report 
thereon. 

(1) Report ofth~ EBaqual Dehati Bank, Srinagar, (IanuIlu 
fond Kashmir) for the year ended the 31st December, 
1982, together with the Accounts and the Auditors' 
Report thereon. 

(Ii) Report of the Surguja Ksh,·triya Gramin Bank.· Amb!· 
\apur(Madhya Pra.desb} {or the year ended tho 
31ttt December, 1982, together with the Accounts and 
the Auditors'Report thereon; 

(Iii) Report of tile Stce Anantba Grameena Bank, Ananta-
pur (Andhra Pradesh) for the year endcdthe 31st Decem.. 
ber, 1982. together with the Ac..."OUD.ts and the Aud1tors' 
Report thereon. . 

Oiii) Repol1of the Bastar Kshetriya Gramin Bank, lagdalpa.r 
.(Madhya Pradesh) for the year ended the 31 st December. 
1982. together with the Accounts andtbe Auditorst 

Report tbeteon. 
(liv) Report of the Kanpur Ksbetriya Gramin Bank. Kanpur 

(U.P.) for the year ended the 31st Decetnbet.1982..to-
gcther with the Accounts and the Auditors' Report· there-

00. 

(lY) Report of the Sarvast~i GramiD Bank. Baht'aicb., Cu.P.), 
for-the war ended the 31st December. 1982, together . 
with the "ACCIOdDts aDd the Auditon'Repm thetoeo. 

(M) Report of the Dutg-Rajnandgaoo Gramin Bank. ... tu;-
alilJdpos1 (M.P.), for tbeyear cadcd the 31stDececnbet • 
. 1982, togetberwitb the Apcounts ad. tile Auditors' 
Report thereoD. 

(l¥i) a.,n of the SaJautipor 1tBhetrip' QrazQin Bank. .Samat-
tipqr(BDlar). fortlao ,...,t1ie 311t December_ 1982, 
topdaer ·wtth the AceouDts U4th6 AuditorIf Report 
dWJreon. 
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(lvili) Report of the Palamau Kshetriya Gramin Bank, DaltOD-
ganj (Bihar), for the year ended the 31sfDecember, 1982, 
together with the Accounts and the Auditors' Report 
thereoo. 

(iix) Report of the IGsan Gramin Bank, Budaun (V.P.), for 
the year ended the 31st ~c.ember, 1982, together with 
the Accounts and the Auditors' Reponthereon. 

(lx) Repon of the Kalahandi Anchalika Gramya Bank. 
Bhawanipama. {Orissa), for the year ended the 31st 
December, 1982, together with the Accounts and the 
Auditors' Report thereon. 

(Jxi) Report of the rhabua~Dhar Kshetriya Gramm Ba.nk, Jhabua 
(M;P.). for the year ended the 31st December, 19H2, toge-
ther with the Accounts and the Auditors' Report thereon. 

(lxii) Report of the Ranchi Kshetriya Gramin Bank, Rancbi 
(Bihar), for the year ended the 31st December, 1982, 
together with the Accounts and the Auditors' Report 
tbereoo. 

(!xiii) Report of the Baitarani Gramya Bank, Baripada, Mayur-
hhanj (Orissa), for the year ended the 31st Decemher, 
1982. together with the Accounts and the Auditors' 'Re-
port thereon. . 

(L"tiv) Report of the Balasore Gramya Bank,'Angargadia, Bata.. ._ 
sore (Orissa), for the year ended the 31st December, 
1982, together witb .the Accounts and the Auditors' Report 
thereon. 

(!xv) Rcponof the Allahabad Ksbetriya GraminBank, Allaha.-
bad (U.P.), for the year ended the 31st December. 1982, 
together with the Accounts and the Auditors' Report 
thereon. 

(lxvi) Report of the Pratap~rh· Ksbetriya Gramin Bank, 
Pratapgarh (U.P.). for the year ended L'he 31st December, 
1982, together witb the Accounts and the Auditors' Report 
thereon. 

(}xvii) R~port of the Nadia Oramin Bank, Krlsbnanagar, Nadia, 
(West Bengal), for the year endedtbe 31st December. 
1982, together with tho Accounts and the Auditon' RIJport 
thereon. 

(lxviit) 'Report of the Faizabad Kshetriya Cham Bank. Civil 
Lines, Faizabad (U.P.), for the very ended the 31 Sf Dec-
ember, 1982, together with the ACCOUJl1S and the Audi-
tors' Report thereoD. 
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(!xix) ~eport. on f:he 'York.ing and activities of the Fatebput ~ 
K.sbetflY3 GramlJ'~ Ban.k, Fatcbpur (V.P.), for the year 

ended the 31st ~ber •. 1982, together with the. A£,... 
courts and tile Auditors' Rcpolt thereon. 

(In) Report of the sagu Gramin Bank, Amtala. Distt. 24-
Parganas(West Bengal). for the year ended the 31st 
December, 1982. together v.'ith the Account6 and the 
A\.J.ditors' Report. thereon. . 

(lni) Report . of the Bareilly Ksbetriya Oramin Ban~ BareiJly 
(U.P.)~ for tbeyca:r ended the 31st December, 19'82, to--
gether with the Accounts and the Auditors' Report there.. 
on. ... ~i. 

(Ixxil) Report of. the Bardbaman .Gramm Bank, BUrdwan, (West 
Bengal), for the year ended the 31st December, 19S:Z; 
logetber with the Accounts and the Auditors' Report 
thereon. 

(1xxHi) Report of the Barabanki Gramm Bank, Barabanki (V.P.), 
for the year ended the 31st December, 1982, together 
with the ~unts and the Auditors' Report thereon. 

(luiv) Report of the Sultanpur Kshetriya. Grawn Bank. SultaI1-
par (U.P.), for the year ended the 31st December. 1982. 
together w~ta the Account.1i and the Auditof;\' Reporf 
thereon •..... , ... 

(lnv)Re.porF'of llle Haryana Kshetriya Gramin :Bank, Bhiwaai, 
(Haryana), lc..'l'f the year ende.d the 31st December, 1982, 
togetber with the Accour;ts ;.rod the Audilors' Report 
there on. 

(lxxvi) Report of the KaWf Gramin Bank, Varan~i (U.P.), for 
. the vear ended the 31st D«ember. 1982. togctbu witb 
the Accounl~ and the Auditoro.' Report thereon. 

OXxvii) Report of the Labhmi OaonJia Ballk. Golaghat (Assam). 
for the year ended the 31st December, 1982. together 
with the Accounts and the Auditors' Report tbereon. 

(bnjii) Report of the Kshetriya Kisln. Gramm Bank, . Manipw: 
(U.P.). for the year ended the 3lstDetcmber, 1982.10-
gether with tbe ACC'OUDts and tbe Auditors' Report thcto-
08. 

(tnt'l) Report of. tbe MithiJaKIbctrip GramiD Bank. Dar-
bhanga (Bihar). for tbe year eDdcdtbe 31stDecembel'~ 
1982, tDgelber with t~ ACCOUII1S and the Audltan 
Report thereon. I 

W (bn)Report. ci the Etam KJhetrlya Gramin. Bank, 'Btaw. ah 
(U.P.). for tbe year ended the 311t DecemberI 1982. to-
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gether with the Acconnt.; and the Auditom' Report 
thereon. 

Oxui) 'Report of the Devi Patna Kshetriya Gratnin Bank, Gon-
da. (U.P.) for the year 1982, together with the Accounts 
and Auditors' Report thereon. 

(\xxxii) Report of the Raigarh Kshetriya Gramin Bank, Raigarh, 
(M.P.) for the year cnded the 31st December, 1982. toge-
ther with tne Accounts and Auditors' Report thereon. 

[lxxxiii) Report of the Rushikulya Gramya Bank. Berhampur~ 
(Orissa) for the year ended the 31st December, 1982, 
together with the Accounts and Auditors' Report thereon. 

Qxxxiv) Report of the Alwar Bharatpor Anchalik GramiD 
Bank, Booratpur, (Rajasthan) for the year ended the 31st 
December, 1982, together with the Accounts and Audi-
tors' Report thereon. 

ll.xxxv) Report of the Alip:arh Gramin Bank. Aligarh, (V.P.) 
for the year ended the 31st December. 1982, together 
with the Accounts and Auditors' Report thereon. 

llxxxvi) Report of the Shri Venkateswara Grameena Bank, Chit-
toor. (A.P.) for the year ended the 31st December. 1982. 
together with the ACcounts and Auditors' Report thereon. 

(hnvj.i) Report of the Tulsi Gramin Bank; Banda, (V.P.), for 
the year ended the 31st December. 1982, together with 
the Accounts and Auditors' Report thereon. 

(lxxxviii) 'Report of the Saran Ksbetriya Gramin Bank, Cbapra, 
(Bihar), for the year ended the 31st December, 1982. 
together with the Accounts and Auditors' Report. tbereon. 

(lxxxix) Report of the Etah Gramin Bank, Etab, ro.P.), for the 
Year ended the 31st December, 1982. to!!etber with the 
Accounts and AuditorS" Report thereon. 

(xc) Rer-orl of tl>!" Gomfi G~m'n Bank, .honour. (U.P.). for 
the year ended the 31st December. 1982. tooether with 
the Accounts and Auditors> Report thereOn. 

,;;en ~teport of the Damoh Panna-Sa~ar KsbetriV:l Gramm 
Bank, Dllmoh, (M.P.). for th~ vear ender. th" ~ 1o:t Decem-
ber, 19R2. to~ther with the J\ccountsand Auditors' Re· 
TlOrt thereon. 

(xcii) Renort of the Siwan K.::hetriva Grnmi" "Blink. Siw!\o. 
mib~r), fnr the vesrcncled the :Hllt Dt'('emb~r. 1981, 
twethef with the Accounts and Auditors' Report thereon. 
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(xcHi) Report of the Cacha! Gramin Bank. Cachar. (Assam). 
'for the year ended the 31st Decenlber. 1982. together 
with the .. -\ccoUDtS and Auditors' Report thereon. 

(xciv) Report of the . Manipur Rural Bank, Imphal, (Manipur), 
for the year ended the 31st December. 198.4 together with 
the Accounts and Auditors' Report thereon. 

(xcv) Report of the Kamraj Rural Bank, Sopore •. (J&K) fertile 
year ended the 31st December, 1982, togeth« with tho 
Alxooats and Auditofs' Report thereon. 

(xcvi) Report of the Cbitradurga, Gramin Bank,Chitrad~ 
(Kamataka) for the year ended the 31st I>ecember~ 1982, 
together with the Accounts and Auditors' Report tbero-
00. " • 

,(xcvii) Report of tbe DbenkanalGramya Bank,.I>bcnbDal, 
(Orissa). for the year ended the 31st December. 1982, 
t~thc r with tbe Accounts and Auditors' 'Report thereon. 

(xcviii) Report of the Ka Bank NongkyndODg Ri Kbasi J~ 
Shillong. for the vc-ar ended the 31st December, 1982 
together with the AccounCl ,and Auditors' Ropottthere-
00.. 

(xcix) Report of the Baaaakantba-Mebsana ·OtaminBaSlk, Patan. 
(Gujacat)for the year ended the 311t December, 1982-
together with the Accounts and Auditors' Report 
thereon. 

(c) Report of the Aravali Kshetriya Oramin Bank. Sawai 
Madbopur. (Rajaathaa) for the year ended the 31n 
December, 1982, together witb the Accoullts and Audi-
tors' Report thereon. 

(ci) Report of tile Rae BareH Kshetriya Ora.min Bank, Rae 
Bareli (U.P.) for the y~ar ended the 31st December, 1982. 
together·· with the Ac.coonts and the Anditora'Report 
thereon. 

(cii)Repc:>rt of the. Madhubani KsbetriyaOramin Bankt 
Madbubani (Bihar), for the year ended the 31st .Decem-
b.."f~ 1982, together witb the AccolUlts and the Auditors' 
Report thereon. 

(ciii) Rcpon of the Karbi KC. Rural Bank,. rename4 3S Laftgpi 
Dehangi Rural Baok, Diphu, District Karbi. Anatona. 
(Assam) for the year ended tbe 3lstDeeemb¢r. 1982: 
together With the ACCOUJltland the Audit«&' Report 
thereon. 
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(civ) Report of the Sri Sravasthi Gramin Bank, Adilabad (A.P.) , 
foe the year ended the 31st December. 1982, together 
with the Accounts and the Auditors' Report thereon. 

(cv) Report of the Panchamahal Gramin Bank, Godbra (Quj-
arat) for the year ended the 31st December, 1982, toge.. 
ther with the Accounts and the Auditors' Report there-
on. 

(evi) Report of the Chatrasal Gramm Bank, Orai Dist. Jalaun 
(U.P.) for the year ended the 31st December, 1982, t0ge-
ther with the Accounts and the Auditors' Report thereon.. 

(c\ii) Report of the Dewas Sabajapur Kshetriya Gramin ~ 
Dewas (M.P.). for the vear ertded the 31st December, 
1982, together with the Accounts alld the Auditors· 
Report thereon. 

(cviii) Report of the Kalpathrau Gramirl. Bank, Tumkar (Kar-
nataka) for the year ended the 31st December, 1982. 
together with the Accounts and the Auditors' Report 
thereon. 

(m) Report of the Sangamesbwara Grameena Bank, Mahboob-
nagar (A.P.), for the year ended the 31st December, 
1982. together with the Accounts and the Auditors' 
Report tbereon. 

(ex) Repon of the Rani Lakshmi Bai Kshetriya Gramin Bank, 
Jhansi (U.P.), for the year ended the 31st ~r 1982) 
t9gether with the Accounts and the Auditors Report 
thereon. 

(cxi) Report of the Manjira Grameena Bank, Sangareddy 
(A.P.), for the year ended the 31st December, 1982 toge-. 
ther v.-ith the Accounts and the Auditors' Report t.bereoa.. 

(cxiD 

(exiii) 

(cxiv) 

Report of the Pinkani Grameena BanI, Nelfore (A.P.), 
for the year ended the 31st December, 1982, together 
with the Accounts and the Auditors' Report thereon. 

Report of the Howrah Gramin Bank, Hov.rrah (W.R.). for 
tbe year ended the 31st December, 1982. together with 
the Accounts and the Auditors' Report thereon. 

Report of the Nimar Kshetriva Gramtn Bank, Khargone 
(M.P.). for the year ended the 31st December, 1~2, to-
gether with the Ac.counts and the Auditors' Report 
thereon. 

IS 



(~,) Report of the Kakthiya Grameena Bank, Warrangal 
(A.P.), for the year e~1ded the 3ls-t December. 1982, to. 
gether -with the AccOUD.ts and the Auditors' Report ther«m. 

(cxvi) Report oftbe HadonKshetriya Gramm Bank, Kota 
(Rajasthan), for the year cndc-d lhe"31stDccember, 1982, 
together with the Accounts and the Auditors' Report 
thereon. 

(cxvii) Report of the Mandla Balaghat Ksbetri:ya Gramin Bw:t~ 
Mandla (M.P.) for the year ended the 31st DecembeIr. 
1982. together with. the Ac.;;oUUI.$ and· the Auditors':Re-
port thereon 

(cmi) Repon of the Aurangabad Jalana Gramin Bank. Auranga-
bad, (Maharashtra), for the year ended 'the 31st. Decem-
ber, 1982, together with tho Accounts and the Auditorl" 
Repon thereon. 

(em) Report of the Basti Gramin Bank~Basti. (U.P.). fortbe 
year ended the 31st December, 1982. together with the 
Accou'1ts and tbe Auditors' Report thereon. 

(cxx) Report of the GopaI~ Kshetriya Gramin Bank, GopaI-
gaoj (Bihar), for the year ended the 31st December. 
1982; together with the Aeoounts and the Auditors' Ite-
pon thereon. 

(cui) Report of the Sbivpuri Guna Kshetriya Gtamin ~ 
Sbivpurj (M.P.)~ for the year ended the 31.&t Decembor. 
1982, together with the Accounts and the AuditorsY'Ro-
port tbereoo. 

•. Mesraces 10m Rajya Sabba • 
. Secretary .reported the following Messages from Rajya 

Sabha~-

(i) That Rajya Sabha had no recmnmendationsto make 
toLok Sabha in regard to the Appropriljtjon (Rail-
ways) No, 5 Bill, 1983 passed by Lqk Sabha on the 
J2th December, 1983 . 

• (ii) That at its sitting held on the 16tlt December; 1983, 
Rajya Sabba p3ssed the Punjab Panchayat Samitis 
and Zila.Parishads (Temporary Supersession) Selon<1 
Amendment Bill.i 983. 

-At 6.55 P.M. 
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'1.s. BiU passed by Rajya Sabba-Laid OR ~ Table. 
Secretary lCl!id on the Table the Punjab Panchayat Samitis and 

Zila Parishads (Temporary Supersession) Second Amendment 
Bill, 1983, as passed by Rajya Sabha. 
6· Statement by Minister 

The Ministe of Parliamentary Affairs made a statement re-
garding Gove ment Business for the week commencing the 19th 
December. 83. 
7. ResolD Under Consideration 

Shri . Shankaranand concluded his speech on the following 
Re' 1 on moved by him on the 15th December, 1983:-

"This House approves ,the National Health Policy con-
tained in the statement laid on the Table of the House 
on the 2nd November, 19~2." 

The following Members took part in the debate:-
(1) Prof. Rup Chand Pal ~ 
(2) Shri Jagannath Rao" 
(3) Shri Rajesh Kumar Singh . 
(4) Dr. Krupasindhu Bhoi • 

-:<. (5) Smt. Kishori Sinh~ . 
(6) Shri Deen Bandhu Verma· 
(7) Shri J. S. Patil· 
(Ij( Shri Ram Pyare Pani.k.a . 

,,~A9) Shri A. Neelalohithadasan Nadar' 
( (10) Shri S. T. K. Jakkayan· 

'\(11) Smt. Jayanti Palnaik 
(12) Shri Virdhi chanAft) Jain . 
(13) Shri Nathu Ram Mirdha . 
(14) Shri P. K. Kodiyan 
(15) Shri Mool Chand Daga 
(16) Sbri Bishnu Prasad 

, r-"( 17) Smt. Pramila Dandavate 
TIle discussion was not concluded. ------------... ~------

*At 6.55 P.M. 



The Chairm8J\ informed the House that the· following com-
municatioes addressed to the Speakcrt Lot Sabba, had beea 
received today:-
(i) Telegram doted 15 December, 1983, from the Su.prpimen-

denl of Police, Salem. 
"'1 have the honour to inform you that I have fOUDd it 

my duty in tl* exercise of my powers under Sec· 
tions143.188 IPC to direct that Slui K. Arj1man, 
MP (Omalur Police Station Crime No. 379/83), 
Shri C. Palaniappan. MP (Salem Town ~oIice Sta· 
tion Crime No. 2519/83) and Shri M. Kanda· 
swamy. MP (Tirucbangode Potiee Station Crimi 
No. Y3 3 / 8 3) be arrested for the reasons that they 
had violated the prohibitory orders and formed un .. 
lawful assembly. They were arrested at Omalnr, 
Salem and Tirucbengode at 10.30 h()Urs on 
15~12~83 respa."tively, They are being lodged at 
Central Jail. Salem:' 

(ii) Telegrams doted 15 December. 1983, from ~ Deputy 
Stfpr;nlendem of Police, Tiruchy Town, Law and Order. 

(a) 

"*Sbri N. Selvaraju, M.P. was arrested at lll"UChy on 
15-12-83 at 11.30 ~urs in Tiruchy Fort Police 
Station Crime No. 2602/83 under SectionS 143. 
188 IPG· read with 7 ( 1) A Criminal Law Amend· 
ment Act", 

(I) 
.'Sbri N, Sclvaraju. M.P. was released at: about 20 .. 00 

hours." 

(iii) Telegram dot,d 15 D~",btr, 1983, I,om tM Deputy 
Supnintendmt of Police, Tlttmjovu, Town. TamJlnadu. 

"I have the honour to inform you that Sbri Tbazhai M. 
KaruNlnithi. M.P. was arrested OIl 15-12-83 at 1.15 
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hours at Thanjavur for defying prohibitory qrder in 
price-hike agitation in Tamilnadu in Thanjavaur 
Town Ea5t Police Station Crime No. 2469/1983 
under Sections 147. 506 (11), 188 IPC, 7 (l) A 
Criminal Law Amendment Act read with Section 
511 IPC." 

(he) TeJegrams cktted 15 December, 1983, from the Collector 
01 South Areal, Cuddalore, Tami/nadu. 

(a) 

"Dr. V. Kulandaivelu, M.P. involved in Crime No. 589~ 
83 Namtharakuppam Police StatiODt under section 
151 Cr.P.c. was arrested at 10.15 hrs. on 
15-12-83. This agitation has been undertaken by 
the 14 political parties front condemning the pricf: 
hike etc." 

(b) 

"Dr. V. Kulandaivelu, M.P., arrested today UIl;der Section 
151 Cr.P.c. has been released on 15-12-83 at 
7 P.M." 

(v) Telegram dated 15 December, 1983, from the Superinten-
dent of Police, Coimbatore, Urban. 

"Sbri C. T. Ohandapani, M.P., was arrested today, 
15-12-83, at 11.00 hours in front of Townhall in 
connection with picketing agitation. A case in BI 
Police Station. Crime Number 2223 i83 under sec-
tions 143 1188 IPC read with 7(1 )(a) Criminal Law 
Amendment Act registered." 

(vi) Wireless message dated 15 December, 1983, from the Ins-
pector 01 Police, ThiruvaUur ChengaJapuit, West District, 
Tamilnanu. 

"I h1ave the honour to inform you that I have found it 
my duty in the exercise of my powers under Section 
41 Cr.P.c. to arrest Shri T. Nagaratnam, Member 
of Lok Sabha, in Sriperumbudur for the offence 
under Sections J 43, 188 IPC read with Section 
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7 (1) (a) Criminal Law Amendment Act while par .. €) 
ticipating in the picketing before the Tal~ Office at 
ThiruvaIlur and a case in Thiruvallur Town Police 
Station Crime No. 335183 is registered. Shri T. 
Nagaratnam, Member of Lok Sabba, was according, 
1y arrested at 10.15 hours on 15-12-83 and is being 
produced before the Judicial First Class Magistrate, 
Tbjruvallur for being remanded to judicial custody." 

(vii) Winle.l.f message doted 15 December, 1983, from the 
Superintendent of Police, Tirune/veli East. Tamil Nadu. 

"1 have the honour to inform you fhiat Shri D.S.A. Siva-
prakasham. Member of Parliament, was arrested on 
15·12·83 at 10.45 hours by the Inspector of Police, 
Tuticorin Central, for violating prohibitory order by 
way of picketing at Taluk Office at Tuticorin to 
pmiS home charter of demands of 14 parties allied 
front. A case in Tuticorin Crime No. 1121/83 
under Secti(Q 143. 431. 188 IPC bas been regis-
tered. ,. 

(viii) Telegrom dated 15 D«ember. 1983, from the Superin-
lendenl 0/ Police, en/mbatore Urban. 
""Sbri Era Mohan, M.P .• was arrested today, 15-12·1983, 

at 11.30 hours at Theppalculam Maidan in connec .. 
lion with picketing agitation. A case in B2 R S 
Puram Police Station Crime No. 1296/83 undef 
Sections 143/'88 IPC read with 7(1)(a) Crimina' 
Law Amendment Act was registered." 

(a:) Wirelen message dated IS Deumber. 1983. from the De-pt," SupmnlendfOnl of Polict. T. J". Maim North Arcoot 
District. 

"I ha~ the bonour to inform you that I have found it 
my duty in the exercise of my powers under Sections 
1431188 IPC to direct that Shri S. Murugain. M.P. 

--and his foUowers be· arrested for forming unlawful 
assembly in defiance of prohibitory order near 
Kamaraj Statue at Cbanegam Bus Stand T.V. Malai 
Town. Shri S. Murugam. M.P. and his followers 
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o 
were arrested in T.V. Malai Town Police Station 
Crime No. 559183 under Sections 143 and 188 IPC 
at 0930 hours on 15.12.83 and they are kept at T.V. 
Malai Town Police Station at present." 

(x) (a) Telegram dated 15 December, 1983, from the Deputy 
Superintendent of Police, eRB, Madurai North Camp. 

"I have the honOUT to inform you that 1 have found it my 
duty in the exercise of my powers under Section 41 
( 1) (a) of Criminal Procedure Code to direct that 

Shri K. Mayathevar. Member of Lok Sabha, be 
arrested for being the member of unlawful assembly 
and violating the regulatory order in force under 
Section 143 and 188 IPC in Dindigul Town, North 
Police Station Crime Number 1272:83. Shri K. 
Mayathevar, M.P., was accordingly arrested and 
taken into custody at 0945 hours on 15.12.1983 and 
is at present lodged in Police custody:' 

(b) Telegram dated 15 December, 1983 from Inspector of 
Police. Dindigu! Town, North Police Station. 

" have the honour to inform you that Shri K. Mayathc-
var, Member of Lok Sabha, who was arrested on 
15.12.83 for participating in the statewide picketing 
at Dinrligul and for being the member of an unlaw-
ful as..~embly and for defying regulatory order was 
released on 15.12.83 at 18.15 hours." 

@ (xi ) Telegram dated 15 Decern ber, 1983 from the Superin-
tendent of Police, Coimbatore Urban District, Tamil Nadu 

"Shri C. T. Dhandapani, M.P., was released today (15. 
12.83) at 18.00 hours". 

@(xii) Wireless message dated 15 DecembeT, 1983 from 
Superintendent of Police. Chengalpattu, . West Kanchel'-
puram. Tamil Nadu 

"I have the honour to infonn you that Shri T. Nagara-
tbam, Member of Lok Sabha, was taken into cus~ 
today at 09.30 hours on 15-12-83 at Tiruvallur Police 

R _______ • ----

@ At 6.53 P,M. 
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Station under Section 151 cr. P. C. and was re1eu-
cd at 20.00 hours on the same day," 

G (xiii) Wireless messa6l' dale 15 December. 1983 from Deputy 
Superintendent of Police, Thiruvannomaltli, North Arcot, 
Tamil Nodu 

'"Sh.ri S. Murugai.n, M.P. and his followers who were 
arrested in Thiruvannamalai Town Police Station 
Crime No. 559183 at 0900 hours today (15.12. 
83) ~re released 00 bail at 1800 hours." 

@(xiv) Wirl'iess ml'.fsage dQt~d 15 IHcember. 1983 /rom 
Sltpni1Jtentl~nl 01 Police, Tirum-Iveli East. Ttltnil Nadu •• 

"1 have the honour to inform you that Shri D.S.A. Siva· 
prakasham. M.P .• was released at 20.00 hours on 
15·12·83 ... 

@(xv) Telegram daled 15 De·cember. 1983, from the Deputy 
Superintendent 0/ Po/ice, Thonjavur Town, Tamil Hadu 

"1 have tbe honour to infonn you that Shri Thazhai M. 
Karunanithi. Member of Parliament who was arres· 
ted on 15- "2-83 at J 1.15 hours in Tbaajawr Town 
East Police Station Crime No. 2469 of 1983 was 
released on bail on J 5-12-83 ·at 19.00 ~ 

@(xvi) Telegram dated 15 Decembrr. 1983, from 1M Supui1f~ 
tendentoj Polin'. Salam. Tamil Nodu 

... , lYclve tbe honour to inform you that Sarvashri K. Arju-
nan. M.P .• C. Palaniappan,. M.P. and M. Kanda· 
Swamy, M.P., who were arrested on 15·12·83 at 
10.30 hours. were relea\ed on baiL They have no( 
been lodged in Jail". 

,. Modoa repnIieI Skty-lft'atCIl Rr-port of c-Jttee _ 
Prtvate Metahen' BIh MId .......... , 

Shti ChittaBasu moved the following motion:-
"That this House do agree with. tile Sixty-seventh Report 

of the Committee on Priva~Members~ BiBs and Re-
solutions presented to the HOWie Oft the t 4th 
December. 1983,'" 

"fhc motion was adopted. 
---,-----.. -.. -.. _-,. ~, .. ~ .. --.-.------.. -.... ,.,.,---~, . ..--.. ....... ~, ..... -. .,.""~.~ ...... -

€At 6.53 P,M. 
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10. Prit1lte Manber's ResoItttioa-Negatived 
Further discussion on the following Resolution moved by 

Shri E. Balanandan on the 19th August, 1983 and an amend-
ment thereto moved on the 2nd December, 1983, continued:-

"This House expreses its deep concern over the increas-
ing incidence of industrial sickness and consequent 
developing crisis in industry which is resulting ill 
lay.offs, lock-outs and closures affecting millions 
of workers and employees and resolves that the 
Government do take urgent and appropriate steps 
to remedy the situation." 

The following Members took part in the debate:-
(1) Shri Mool Chand Daga 
(2) Shri R.L.P. Verma 
(3) Shri Harish Rawat 
(4) Shri Rajesh Kumar Singh 
(5) Shri Ram Lal Rahi 
(6) Shri S.M. Krishna 

Shri E. Balanandan replied to the debate. 
The amendment moved by Shri Mool Chand Daga was nega-

tived. 
The Resolution was negatived. 

11. Private Maaber's ResoIutioa-Uader CODSicIeratioD 

Shri T. S. Negi moved the following Resolution:-
"This House expresses its concern over the growing 

unemloyment in the country and urges upon Gov-
ernment to take immediate steps to raise a land 
army of unemployed persons to take up--

(a) the work of deepening the river-beds of major 
rivers; 

(b) the afforestation programme throughout the 
country including Himalayan region in such a 

way as to cover atleast one-third part of the land; 
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(c) extensive land conservation programmes; 
(d) linking of major rivers of the country; 

and recommends that Government should pay 
nn unemployment aUowance of atleast Rs. 100[-
per month to all unemployed persons." 

The following Members took part in the debate:-
( J) Shri Sodhir Kumar Girl 
(2) Prof. Narain Chand Parashar 

(3) Prof. Rupcband Pal 
(4) Shri Uttam Ratbod (SPreeh unfinisMtl) 

The discu-'-'iion wa.,> not concluded. 
6.56 P.M. 
(LokSabbia Adjourned till 11 A.M. on Monday, the 19th 
De\:e11lber, 1983) 

A VTAR SINOH R1KHY. 
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WKSABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, December 19, 19831Agrahayana 28, 1905 (Saka) 

No. 385 
11.06 A.M. 
1. Starred Questioas 

Starred Questions Nos. 366-369 were orally answered. 
Replies to Starred Questions Nos. 370, 371 and 373-386 
were laid on the Table. 
2. UDS~ Questioos 

Replies to Unstarred Questions Nos. 4174-4267, 4269-
4404 and 4404-A were lc.1id on the Table. 
3. Papers laid oa the Table 

The follOwing papers were laid on the Table:-
(1) A copy each of the follOwing papers (Hindi and 

English versions) under sub-section (l) of section 
619A of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
Housing &ind Urban Development Corporation 
Limited, New Delhi, for the year 1982-83. 

(ii) Annual Repon of the Housing and Urban Develop-
ment Corporation Limited, New Delhj, for the 
year 1982-83 along with Audited ~ccounts and 
the comments of the Comptroller and Auditor 
General thereon. 
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(2) (i) A copy of the Annual Report (Hindi and English 
versions) of the Gandhi Smriti Samiti, New 
Delhi, for the year 1982-83 along with Audited 
Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Gandhi Smriti Sibiti, New Delhi, for the year 
1982-83. 

(3) A copy of the Punjab Water Supply and Sewerage 
Board (Conduct of Business) (Second Amendment) 
Rules, 1983 (Hindi and English versions) published 
in Notification No. G.S.R. 87!P.A. 28i76!S. 
71IAmd(2)j83 in Punjab Government Gazette 
dated the 10th November. 1983 under sub-section 
(2) of section 71 of the Punjab Water Supply and 
Sewerage Board Act, J 976 read with clause (c)(iv) 
of the Pt-oclamation d~ed the 6th October, 1983 
issued by the President in relation to the State of 
Punjab. 

(4) A copy each of the following papers under section 
619A of the Companiei Act. J956:-

(a) (i) Review (Hindi and English versions) by the 
Government on the working of the West Bengal 
Agro-Industries Corporation Limited, Calcutta, 
for the year 1979-80. 

(0) Annual Repon (Hindi and English versions) of the 
West Bengal Agro-Induslries Corporation Limi-
ted, Cklcutta. for· the year 1979-80 along with 
Audited Accounts and the comments of the 
Compt.roller and Auditor General thereon. 

(b) 0) Review (Hindi and English versions) by the 
Government on the worldn$ of the Orissa Agro-
Industries Corporation Limned. Cuttack. for the 
year 197~ 79. 

(ll) Annual Report (Hindi and English versions) of the 
Orissa Agro-Industries Corporation Limited 
Cuttack. for the year 1978-79 along with Audited 
Accounts and the CQmmen~ of the Comptroller 
and Auditor General thereon. 
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(c) (i) ·Review (Hindi version) by the Government on 
the 'Yorking of the Tamil N<J.iu Agro Industries 
Corporation Limited. Madras,for the year 
1977-78. 

(ii) "'Annual Report (Hindi version) of the Tamil Nadu 
Agro Industries Corporation Limited, Madras. 
for the year 1977 -78 along with Audited 
Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(d) •• Annual Report (Hindi version) of the Tamil 
Nadu Agro Industries Corporation Limited, 
M&dras, for the year 1978-79 along with Audited 
Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(e) """"'Annual Report (Hindi version) of the Tamil 
Nadu Agro Industries Corporation Limited, 
Madras. for the year 1979-80 along "'ith Audi-
ted Accounts and the comments of the Comp-
troller and Auditor General thereon. 

(f) (i) Review (Hindi and English versions) by the 
Government on the working of the Tamil Nadu 
Agro Industries Corporation Limited, Madras, for 
the year 1981-82. 

(ii) Annual Report (Hindi and English versi>Jns) of 
the Tamil Nadu Agro Industries Corporation 
Limited, Madras, for the year 1981-82 along with 
Audited Accounts and the comments of the Com-
ptro]]cr and Auditor General thereon, 

(5) Six statements (Hindi and English versions) showing 
reasons for delay in· laying the papers mentioned at 
(a) of (f) of item (4) above. 

*English version of Review and Annual Repon were laid 
on the Table on 27th March, 1980 . 

.. Review, both in Hindi and English and English version of 
the Annual Report were laid on the Table on the 1st December, 
1980. , . 

·"""Review both in Hindi and English and EnglIsh versIon 
of the Annual 'Report were laid on the Table on the 27th April, 
1981. 
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(6) A copy each of the follm.ving papers (Hindi and 
En~Ji5h versions) under sub-section ( 1) of section 
619A of the Companies Act. 1956:-

( i) Review by the Government on the working of the 
Water and Power Consultancy Servi~ (India) 
Limited, New Delhi. for the year 1982-83. 

Oil Annual Report of the Water and Power Consul-
tancv Services (India) Limited, New Delhi. for 
the year 1982-83 ~g with Audited Accounts 
and the comments of the Comptroller aod Auditor 
Generdl thereon. 

(7) (i) A copy of the Annual Report (Hindi and English 
ver"ions) of the National Institute of Hydrology. 
Roorkt"e. for the year 1982-83 along with Audited 
Accounts. 

(ij) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
National Institute of Hydrology, Roorkee. for the 
year J 982-83. 

(8) An explanatory sta:.ement (Hindi and English ver-
sions) giving reasons for immediate legislation by 
the Punjab Panc.bayat Samitis and ZiJa Parisbads 
(Temporary Supersession) Amendment Ordinance. 
1983. 

(9) A copy of the Delhi Sales Tax (Third Amendment) 
Rule~, 1983 (Hindi and English versions) published 

in Notification No. F.4(96)/83-Fin(G) in Delhi 
Gazette dated the 28th November. 1983 under section 
72 of tbe Delhi Sales Tax Act. J 975. 

(10) A copy each of the following Notifications (Hindi 
and I::nf!,lish versions) issued under the Central 
Excise Rules. 1944:-

(i) G.S.R. 901 published jn Gazette of India dated the 
3rd December. 1983 together with an explanatory 
memorandum making certain amendment to Noti-
fication No. 117/82-CE dated the 13th March. 
1982 50 as to relax one or the conditions for avail-
ment of the excise duty exemption which stipulates 
that the exemption on air-conditioner, refrigerators 
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and water coolers under that notification should 
be availed of by a 'privileged person' within four 
months from the date of his arrival in India. 

Oi) G.S.R. 902 published in Gazette of India dated the 
3rd December, 1983 together witl} an explanatory 
memorandum seeking to invoke the provisions of 
f,ectioll 11 C of the Central Excises and Salt Act, 
1944 for remission of the Excise duty liability on 
~ertain iron and steel products for the period from 
20th lanuary, 1979 to 8th Apri11979. 

(iii) G.S.R. 903 published in Gazette oj India dated the 
3rd December, 1983 together with an explanatory 
memorandum seeking_ to extend the facility of 
profonna credit under Rule 56A of the Central 
Excise Rules, 1944 to record players, record play--
in,!! decks or record changer decks and parts thereof 
falling under Item No. 37A of the Central Excise 
Tariff. 

(11) A copy of the Annual Repon (llindi and English 
versions j of the Development Council for Sugar 
Industry tor the year 1982-83 under sub-section (4) 
of section 7 of the Industries (Developt:p.ent and 
Regulation) Act, 1951. 

(12) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Development Council for Sugar Industry for the year 
1982-83. 

4. Report of Committee on Subordinate Legislation 
Shri R. S. Sparrow presented the Twenty-third Report 

(Hindi and English versions) of the Committee on Subordinate 
Legislation. 
S, Calling Attention 

Shri Mohd. Asrar Ahmad caJlcd the attention of Minister 
of Finance to the reported discovery of an international gang 
engaged in printing fake Indian currency notes at Bangkok and 
the steps taken by Government in the matter. 

The Deputy Minister in the Ministry of Finance made a 
statement in regard thereto. 

5 



~ ~CORPORATION BILL. 1983(1' 
The motion for leave to introduce the BiU r:noved by Shri 

J anardhana Poojary was opposed. On the motion the House 
divided, Ayes ·68; Noes ·26. The motion was accordingly 
adopted and the Bill was introduced. 
'I. Matters Under Rule 3'1'1 

( 1) Shri V. S. Vijayaraghavan raised a matter regarding 
need to protect the interests of weavers of Kerala engaged in 
manufacture of 'Janata Dhoti' in handloom sector. 

(2) Prof. P. J. Kunen raised a matter regarding need to 
declare Trivandrum airport as an International airpost. 

(3) Shri Zainul Basher raised a matter regarding need to set 
up a 'Ganga Board' on the lines of Brahmaputra Board fot con-
trolling floods in Ganga river. 

( 4) Shri B. D. Singh raised a matter regarding need to refix 
the eligibility age at 28 years for examinations conducted by 
U.P.S.C. . 

( 5) Shri Bajubon R. Kharlukhi raised a matter regarding 
financial assistance to the people of Meghalaya who suffered 
heavy losses due to hailstorm in May. 1983. 

( 6) Shri Satyagopal Misra raised a maner regarding need 
for sufficient funds for repair and for setting up a captive Power· 
Plant at HaJdia Unit of Hindustan Fertilizer Corporation. 

(7) Shri Ramavatar Shastri raised a matter regarding need 
for central assistance to the State of Bihar to complete the 
scbemes of drinking water supply for Palna, Ranchi and Dhan-
bad. 

(8) Shri Virdhi Chander Jain raised a matter regarding need 
to set up a super Zinc Smelter Plant during current five year 
pJan in Cbitlorgarh Di.~trict. 

(9) Shri BhubaneswarBhuyan raised a matter regarding 
need to revive JUvati' Irrigation Project over Batha river in 
Assam. V ..... 

( 10) Shn Chintamani Panigrahi raised a matter regarding 
need to expedite the setting up of a unit of Electronic Telephone 
Industry at Bbubaneswar. ---------'·Subject to correction. 
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8. Government Bills-Passed. 

(i) THE PUNJAB PANCHAYAT SAMITIS AND ZILA 
PARlSHADS (TEMPORARY SUPERSESSION) 
SECOND AMENDMENT BILL, 1983, AS PASSED 

BY RAIY A SABHA 
The motion for consideration of the Bill was moved by Shri 

Hari Nath Mishra. 
The following Members took part in the debate:-

( 1) Shri Digambar Singh 
(2) Shri Mool Chand Daga 

Shri Hari Nath Mishra replied to the debate. 
The motion for consideration was adopted and clause-by-

clause consideration of the Bill was taken up. 
Clauses 2 and 3 were adopted. 
Clause 1, the Enacting Formula and the Long Title were 

also adopted. 
The motion that the Bill be passed was moved by Shri Hari 

N ath Mishra. 
The motion was adopted and the Bill was passed. 

(ii) THE PUBUC FINANCIAL INSTITUTIONS (OBLIGA-
TION AS TO FIDELITY AND SECRECY) BILL, 1983. 
The motion for consideration of the BiII was moved by Shri 

J anardhana Poojary. 
The following Members took part in the debate:-

( 1) Prof. Rupchand. Pal 
(2) Shri Mool Chand Daga 
( 3) Shri J agpal Singh 

Shri J anardhana Poojary replied to the debate. 
The motion for consideration was adopted and clause-by-

clause consideration of the Bill was taken up. 
Clauses 2 to 6 and the Schedule were adopted. 
Clause 1,. the Enacting Formula and the Long Title were 

also adopted. 
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f' 
The motion that the Bill be passed was moved by Shri 

Jan~dhana Poojary. 
/ The motion was adopted and the Bill was passed. j .. Q.VenmeB' Bill-Uader Coasideration 

" 11IE BANKING LAWS (AMENDMENT) BILL. 1983 
The motion for consideration of the Bill was moved by Shri 

Janardhana Poojary. 
The following Members took part in the debate:-

( 1) Shri Amal Datta 
(2) Sbri Mool Chand Daga 
(3) Smt. Geeta Mukherjee 
(4) Shri Deen Bandhu Verma 
( 5) Shri Rajesb Kumar Singh 
(6) Sml. Vidya Cbennupati 
(7) Sbri M. Arunachalam 
(8) Shri JamilUT Rahman 

The discussion was not concluded. 
10. 1IaR·A.a. ...... Disc dDa 

Shd laipaJ Singh Kashyap raised a discussion on the points 
arising out of the reply given on 1 December, 1983 to Starred 
Question No. 135 regarding drug addiction among university 
students. 

Smt. Sheila Kaul replied to the discussion. 
6.05 P.M. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, tbe 20th 
December. 1983). 
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LOt( SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, December 20, 19831Agrahayana 29, 1905 (Sakal 

No. 386 
11.04 A.M. 
1. Staned Questions 

Starred Ouestions Nos. 387-389 bind 392 were orally 
answered. Replies to the remaining questions were laid on the 
Table. iJ 
2. Unstarftd Qoestioas 

Replies to Unstarred Questions Nos. 4405--4419, 4421-
4490, 4492-4506, 4508-4620, 4622-4641 and 4641-A 
were laid on the Table. 

A statement by the Minister of State in the Ministry of Com-
munications correcting the reply given on 22 November, 1983 to 
Unstarred Question No. 1304 regarding construction of Depart-
mental Buildings for Post Offices in the HIlly Region CIt U.P. was 
also laid .on the TcJble. . 

3. Papers laid on the Table 
The following papers were laid on the Table:-

(1) A copy each of tbe following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A 
of the Companies Act. 1956:- . 

(a) (i) Review by the Government on the working of the 
Madras Refineries Limited, Madras, for the yea: 
1982-83. ~ 
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(ll) Annual Report of the Madras Refineries Limited;f' 
Madras, for the year 1982 along with Audited Ac-
counts and the comments of the Comptroller and 
Auditor General thereon. 

(b) (i) Review by the Government on the working of 
the National Projects Construction Corporation 
Limited, New Delhi, for the year 1982-83 .. 

(ii) Annual Report of the Nationa1 Projects Constru~ 
tion Corporation Limi~. New Delhi, for the year 
1982-83 along with Audited Accounts and the 
comments of the Comptroller and Auditor General 
thereon. 

(c)(i) Review by the Government on the working of the 
Biecco Lawrie Limited, Calcutta. for the year 1982-
83. 

(ii) Annual Report of the Biecco Lawrie Limited, Cal-
cutta. for the vear 1982-83 along with Audited Ac-
counts and the camments of the Comptroller and 
Auditor General thereon· 

(2) A copy each of the following Notifications (Hindi 
and English versions) under sub-sectiQn ( 3 ) of 
sectioo 13 of the Representation of the People Ac~ 
1950:-

(i) The Delimitation of Council Constituencies 
(Madras) Amendment Order. 1983 publ~b«l in 
Notification No. G.S.R. 437(E) in Gazette of 
India dated the 21st May. 1983. 

(ii) The DelimitatiOn of Council Constituencies 
(Bihar) Amendment Order. 1983 published in 
Notification No. G.S.R. 468(E) in Gazette of 
India dated the 7th lune. 1983. 

Cui) The Delimitation of Council Constituencies (Bom-
bay) Amendment Order. 1983 published in 
Notification No. S.O. 517(E) in Gazette of 
India dated the 22nd Ju1y. 1983. 
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• (iv) ~.fbe Delimitation of Council Constituencies 
(Uttar Pradesh) Amendment Order, 1983 pub-
lished in Notification No. S·O. 524(E) in Gazette 
of India dated the 25th July. 1983. 

(v) The Delimitation of Council Constituencies (My-
sore) Amendment Order, 1983 published in 
Notification No. S.O. 528(E) in G~ette of 
India dated the 28th July. 1983. 

(3) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Central Wakf Council, New 
Delhi, for the year 1982-83 along with Audited Ac-
counts· 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Central 
Wakf Council, New Delhi, for the year 1982-83. 

(4) A copy each of the fol1owing Notifications (Hindi 
and English versions) under sub-section (6) of 
section 3 of the Essential Commodities Act. 
1955:-

(i) The Drugs (Prices Control) (Fourth Amendment) 
Order, 1983 published in Notification No. S.O. 
5991 E) in Gazette of India dated the 19th 
August. 1983. 

(ii) The Drugs (Prices Control) (Fifth Amendment) 
Order, 1983 published in Notification No. S.O. 
606(E) in Gazette of India dated the 23rd 
August, 1983. 

(iii) The Drugs (Prices ControD (Sixth Amendment) 
Order, 1983 published in Notification No. S.O. 
893(E) in Gazette of India dated the 6th De-
cember, 1983. 

(5) A copy each of the following papers (Hindi md 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(a) (i) Review by the Government on the working 
of the Madras Fertilizers Limited, Madras, b 
the year 1982-83. 
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~. 
(u) Annual Report of the Madras Fertilizers 

Limited, Madras, for the year 1982-83 along 
with Audited Accounts and the comments of 
the Comptroller and Auditor General thereon. 

(b) (i) Review by the Government on., the working of 
the National Fertilizers Limited: New Delhi. 
for the year 1982-83. 

(ii) Annual Repon of the National Fertilizers 
Limited, New Delhi. for the year 1982-83 along 
with Audited Accounts and the comments of 
the Comptroller and Auditor General thereon. 

(c) (i) Review by the Government on the working of 
the Fertiliz.ers and Chemical Travancore Limited, 
Udyogamandal. Kerala, for the year 1982-83. 

(il) Annual Report or the Fertilizers and Chemicals 
Travancore Limited, UdyogamandaJ. Kerala. for 
the year 1982-83 along with Audited Accounts 
and tbe· comments of the Comptroller and Auditor 
General thereon. 

(d) (j) Review by the Government 00 the working of 
the Pyrites, Phosphates and Chemicals Limited, 
Dehri-on-Sonc. Bihar, for the year 1982-83. 

(ii) Annual Report of the Pyrites, Phosphates and 
Chemicals Limited, Dehri-on~e, Bihar, for 
the year 19N2-83 along with Audited Accounts 
and the comments of the Comptroller and Auditor 
General thereon. 

(e) (i) Review by the Government on the working of 
the Projects and Development India Limited, 
Sindri, for the year 1982·83. 

(il) Annual R~ of the l>rojects and Deveillpment 
India Umtted. Sindri. for the year 1982·83 along 
with Audited Accounts and the comments of the 
Comptroller and Au4itor General thereon. 

(f) (i) Review by the Government on the working of 
the Fertilizers Corporation of ladia Limited, New 
Delhi, for the year 1982-83. 
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(ii) Annual Report of the Fertilizers Corporation of 
India Limited, New Delhi, for the year 1982-83 
along with Audited Accounts and the comments 
of the Comptroller and Auditor General 
thereon. 

(g) (i) Review by the Government on the working of 
the Hindustan Organic Chemicals Limited, Rasa-
yani, for the year 1982-83. 

, . (ii) Annual Report of the Hindustan Organic Chemi-
cals Limited, Rasayani, for the year 1982-83 
along with Audited Accounts and the comments 
of the Comptroller and Auditor General there-
on. 

(h) (i) Review by the GoveI1ll!lent on the working of 
the Rashtriya Chemicals and Fertilizers Limited, 
Bombay, for the year 1982-83. 

(ii) Annual Report of the Rashtriya Chemicals and 
Fertilizers Limited, Bombay, for the year 1982-83 
along with Audited Accounts and the comments 
of the Comptroller and AuditOr General 
thereon. 

0) 0) Review by the Government on the working of 
the Paradeep, Phosphates Limited, Bhubaneswar, 

for the year 1982-83. 
(ii) Annu .. C Report of the Paradeep, Phosphates Limi-

ted, Bhubaneswar. for the year 1982-83 along 
with Audited Accounts and the comments. of 
the Comptroller and Auditor General thereon. 

(6) The following statements (Hindi and English versions) 
showing the action taken by the Government on 
various assurances, promises and undertakings given 
by the Ministers during the various sessions of 
Seventh Lok Sabha:-

(i) Statement No. XXVI-Third Session, 1980. 
(ii)Statement No. XXI-Fifth Session, 1981. 
(iii) Statement No, XV-Sixth Session, 1981. 
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(iv) Statement No. XIV-Seventh Session, 1981. 
(V) Statement No. XID-Eighth Session, 1982. 
{vi) Statement No. IX-Ninth Session, 1982. 
(vii) Statement No. VIII-Tenth Session. 1982. 
(viii) Statement No. VI-Eleventh Session. 1983· 
(ix) Statement No. II-Twelfth Session, 1983. 

(7) A copy of the Annual Report (Hindi and English 
versions) of the Central Board for Worker Educa-
tion, Nagpur, for the year 1982-83 along with 
Audited Accounts. 

(8) (i) A copy of the Annual Repon (Hindi and Eng-
lish versions) of the National Council for Safety in 
Mines, Dhanbad.. for the year 1982-83 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and EngJish versions) 
by the Government on the working of the National 
Council for Safety in Mines, Dhanbad, for the year 
1982·83. 

(9) A copy of the Annual Report (Hindi and English 
venions) of the Employees' Provident Fund Orga-
nisation. New Delhi, for the year 1982-83 on the • 
working of the Employees' Provident Funds and 
Miscellaneous Provisions Act, 1952, The Em-
ployees~ Provident Funds Scheme, 1952. The Em-
ployees' Family Pension Scheme. t 971 and the 
Employees' Deposit-Linked Insurance Scheme, 
1976. 

(J 0) A cqpy each of the foUowing papers (Hindi and 
English versions) wtder section 36 of the Em-
ployees' State Insuraoce Act, 1948:-

(i) Annual Report of the Employees' State Insurance 
Corporation for the year 1982-83. 

(ii) Annual Accounts of the Employees' State Insur-
ance Corporation for the year 1982·83 together 
with Audit Report ~n. 
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(11) A copy of the Annual Report (Hindi and English 
versions) of the National Labour Institute, New 
Delhi, for .the year 1982-83 along with Audited 
Accounts. 

(12) (i) A copy of the Annual Report (Hindi and Eng. 
lish versions) of the Central Coal Mines Rescue 
Stations Committee, for the year 1982-83. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Central 
Coal Mines Rescue Stations Committee, for the year 
1982-83. 

(13) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act. 1956:-

(a) (i) Review by the Government on the working of 
the Hindustan Fertilizer Corporation Limited, New 
Delhi, for the year 1982-83. 

(ii) Annual Report of the Hindustan Fertilizer Corpora-
tion Limited, New Delhi, for the year 1982-83 
along with Audited Accounts and the comments of 
the eomptroller and Auditor General thereon. 

(b) (i) Review by the Government on the working of the 
Hindustan Insecticides Limited, New Delhi, for the 
year 1982-83. 

(ii) Annual Report of the Hindustan Insecticides Limi· 
ted, New Delhi, for the year 1982-83 along with 
Audited Accounts and the comments of the Comp-
troller Dnd Auditor General thereon. 

(14) A copy of the Monopolies and Restrictive Tr~e 
Practices Commission (Recruitment of Members of 
Staff) Second Amendment RUles, 1983 (Hindi and 
English versions) published in Notification No. 
G.S·R. 927 in Gazette of India dated the 10th 
December, 1983 under sub-section (3) of section 
67 of the Monopolies and Restrictive Trade Practices 
Act, 1969. 
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(15) A copy each of the following Notifications (Hindi 
and English versions ) under sub-6ection (3) of 
section 620A of the Companies Act, 1956:-

(i) G.S.R. 843 published in Gazette of India dated the 
19th November. 1983 declaring Messrs Sri Raja 
Raja Cholan Mutual Benefit Fund Limited to be 
a 'Nidbi' under section 620A( 1) of the Companie~ 
Act. 1956. 

(ii) G·S.R. 844 published in Gazette Of India dated 
the 19th November. 1983 declqring Messrs Pal-
ghat Permanent Fund Limited to be a 'Nidhit 

under section 620A (l) of the Companies Act. 
1956. 

(16) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(a) 0) Re"iew by the Government on the working of 
the Indian Telephone Industries Limited, Banga-
lore, for the year 1982-&3. 

(ii) Annual Report of the Indian Telepbone Industries 
J..jmit~ Bangalore. for the year 1982-83 along with 
Audited Accounts and the comments of the COlllP-
troller and Auditor General th~ 

(b) (i) Review by the Govern~t on the wor.king of 
tbe Hindustan Teleprinters Limited, Madras. fot the 
year 1982-83. 

(ii) Annual Report of the Hindustan Teleprinters Limi-
ted, Madras. for the year 1982-83 along with Audit-
ed Accounts and the comments of the Comptroller 
and Auditor Geaeral thereon~ 

(l7) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (3) of section 
29 of the Regional Rural B&bb Act, 1976:-

(i) The Gurdaspur Amritsar Ksbetriya Gramm 
Vikas .Bank (Meetiap of Board) Rules. 1983 
published in Notification No. S.O. ,2342 in Gazette 
of India dated the 28th May, 1983. 
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(ii) The Shivalik Kshetriya Gramin Bank (Meetings. 
of Board) Rules, 1983 published in NotificatioDI 
No. S.O. 2343.in Gazette of India dated 28th 
May, 1983. 

(iii) The Kapurthala Fin)JJpur Kshetriya Gramin 
Bank (Meetings of Board) Rules, 19~3 published 
in Notification No. S.O. 2344 in Gazette of India 
dated the 28th May, 1983. 

(iv) The Vindhyavasini Grantin Bank (Meetings of 
Board) Rules, 1983 published in Notification No. 
S.O. 2345 in Gazetie of India dated the 28th May,. 
1983. 

(v) The Aurangabad Jalna Gramin Bank (Meetings of 
Board) Rules, 1983 published in Notification No. 
S.O. 2346 in Gazette of Indir:v dated the 28th May, 
1983. 

(vi) The Nagaland Rural Bank (Meetings of 
Board) Rules, 1983 published in Notification 
No. S.O. 2347 in Gazette of India dated the 28th 
May, 1983. 

(vii) The Shri Sathvahans Gramin Bank (Meetings 
of Board) Rules, 1983 published in Notification 
No. S.O. 2348 in Gazette of India dated the 28th 
May, 1983. 

(viii) The Nainital Almora Kshetriya Grameena Bank 
(Meetings of Board) Rules, 1983 published in 
Notification No. S.O. 2349 in Gazette of India 
dated the 28th May, 1983. 

(ix) The Chaitanya Grameen Bank (Meetings 
of Board) Rules, 1983 published in Notification 
No. S.O. 2350 in Gazette of India dated the 
28th May, 1983. 

(x) The Shahjahanpur Kshetriya Gramin Bank (Meet-
ings of Board) Rules, 1983 published in Notifi-
cation No. S.O. 2351 in Gazette of India dated 
the 28th May, 1983. 



fl. 
(xi) The Rajgarh Kshetriya Gramin Bank (Meetings 

of Board) Rules, 1983 published in Notification 
No. S.O. 2352 in Gazette of India dated tho 
28th May. 1983. 

(xli) The Kolar Gramin Bank (Meetings of Board) 
~ules. 1983 published in Notification No. S.O. 
2353 in Gazette of India dated the 28th May. 
1983. 

(xiii) The Cbandrapur Gadcbiroli Gramin Bank 
(Meetings of Board) Rules. 1983 published in 
Notification No. S. O. 2354 in Gazette of India 
dated the 28th May, 1983. . 

(xiv) The Thar Anchalik Gramin Bank (Meetings of 
Board) Rules, t 983 published in Notification No. 
S.O. 2355 in Gazette of India dated the 28th 
May, 1983. 

(xv) The Mewar Anchalik Gramin Bank (Meetings of 
Board) Rules, 1983 published in Notification No. 
5.0. 2356 in Gazette of India dated the 28th 
May, 1983. 

(xvi) The Cbhindwara-Sconi Kshetriya Bank (Meet-
ings of Board) Rules. 1983 published in Notifi-
cation No. S.O. 2357 in Gazette of India dated 
the 28th May. 1983. 

(xvii) The Vidur Gramin Bank (Meetings of 
Board) Rules, 1983 published in Notification No. 
S.O. 2358 in Gazette of India dated the 28th 
May, 1983. 

(xviii) The Bij~ur Grameena Bank (Meetings of 
Board) Rules, 1983 published in Notification No. 
S.O. 2359 in Gazette of India dated the 28th 
May. 1983. 

(18) A copy 0( Notification No. F.4(5)-W&MI83 (Hindi 
aut English versions) dated the 14Jh December. 
1983 regarding market loans. . 
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• 4. Messaae from Rajya SUbs 
. . Secretary reported a message from RajycJ Sabha that at its 

'Slttmg held on the 19th December, 1983, Rajya Sabha adopted 
a motion further extending the time for the presentation of the 
Report of the Joint Committee of the Houses on the Mental 
Health Bill, 1981, upto the first day of the last week of the 
Hundred and Twenty Ninth Session of the Rajya Sabha. 

5. Report of Committee on Private Members' Bills and Resolutions 

Shri 0,1'1,\ ,~hmanan presented the Sixty-eighth, Report 
(Hindi ,'" ". h versions) of the Committee on Private Mem-
bers' Brll~ "esQlutions. '., 
.... Report of Committee of Privileges 

Shri R. R. Bhole presented the Seventh Report (Hindi and 
English versions) eYf the Committee of Privileges. 

7. Report of Committee on Absence of Members 
Shri P. V. G. Raju presented the Fourteenth Report (Hindi 

and English versions) of the Committee on A.bsence of Members 
from the Sittings of the House. 

8. Minutes of CoJDJDittee on Absence of Members 
Shri P. V. G. Raju laid on the Table Minutes (Hindi and 

English versions) of the sitting of the Committee On Absence of 
Members from the Sittings of the House held on the 16th De-
cember, 1983. 

'9. Matters under Rule 377 
( 1) Shri Lakshman Mallick raised a matter regarding delay 

in constructing proposed fishing harbour at Paradip, Orissa. 
(2) Shri Jitendra Prasada raised a matter regarding need to 

provide immediate relief to malaria affected people of Shahjahan-
pur, Uttar Pradesh. 

(3) Shri J. S. PatH raised a matter regarding need to with-
draw the proposed hike in service charges levied by Mormugao 
Port Trust, Goa. 
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( 4) Shri Uma Kant Mishra raised a matter regarding Central 

help to Uttar Pradesh to complete ongoing irrigation projects. 
( 5) Shri Maogal Ram Premi raised a matter regarding funds 

for Bijnore Sugar Mills for its modernisation. 
( 6) Shri Chandra Pal Shailani raised a matter regarding 

demands of workers of Bijli Cotton Mills, Hathras. Uttar Pradesh. 
(7) Sbri A. K. Balan raised a matter regarding need to en· 

force drug standards by State Drug Control Authorities. 
(8) Dr. Krupasindhu Bboi raised a matter. 

expedite tbesetting up of a Super Thermal 
Brajraj Nagar, District Sambalpur, Orissa. 

near 

(9) Dr. A. Kalanidhi raised a matter reg~rding repurcussions 
of muJti-store~ed buildings on water supply etc. in MadrM. 
10. Go BiII--Passec1 

ANKING LAWS (AMENDMENT) BILL. 1983 
usstoo on the motion for consideration of the Bill moved 

19th December, 1983, continued:-
The following Members took pan in the debate:-

( 1) Sbri X." S. Narayana 
(2) Shri Ratansinh. Rajda 
( 3) Sbri M. ,RamgopaJ Reddy 
( 4) Shri Nurul Islam 
(S) Sbri Satish Agarwal 
(6) Sbo Braja Mohan Mobaoty 
(7) Shri X. T. Kosalram 
(8) Shri Kishao Datt Sultanpuri 
(9) Shri Bhubaneswar Bhuyan 
(10) Shri Nalhu Ram Mirdha 
( 11) Sbri Girdhari La} Vyas 
(12) Prof. Wf-ud-Dio Soz 
(13) SbriSootosh Mohan Dev 

SJui lanardhana Poojary replied to the debate. 



The motion for consideration was adopted and clause-by-
clause consideration of the Bill was taken up. 

Clauses 2 to 9 were adopted. 
Clause 10 was adopted, as amended. 
Clauses 11 to 25 were adopted. 
Clause 26 was adopted, as amended. 
Clauses 27 to 41 were adopted. 
Clause 42 was adopted, as amended. 
Clauses 43 to 75 were adopted. 
Clause I, the Enacting Fonnula and the Long Title were also 

. adopted. 
The .motion that the Bill, as amended, be passed was moved 

by Shri J anardhana Poojary. 
The following Members took part in the debate:-

( 1) Shri Ramavatar Shastri 
(2) Shri J anardhana Poojary 

The motion was adopted and the Bill, as amended, was 
passed. 
11. Motion under Role 38S-Under Consideration 

Shri Janardhana Poojary moved the following motion:-
"That this House do suspend the first proviso to Rule 74 

of the Rules of Procedure and Conduct of Business 
in Lok Sabha in its application to the motion for 
reference of the Bill to provide, with a view to the 
more effective realisation of the objectives of natio-
nalisation of life insurance business, for the dissolu-
tion of the Life Insurance Corporation of India and 
for the establishment of a number of corporations 
for the more efficient carrying on of the said busi-
ness and for matters connected therewith or incidental 
thereto, to a JOint Committee of the Houses." 

Prof. Madhu Dandavate took part in the debate. 
The discussion was not concluded. 

13 



Prof . .-M;dhu Dandavate raised a discussion on the statement 

~ethe Minister of Home Affairs in the House on 14 Decem-
ber 983 regarding the espionage activities of certain persons. 

uding retired officers of the Defence Services. 
The following Members took part in the debate:-

( 1) Shri R. S. Sparrow 
(2) Prof. Satyasadban Chakraborty 
(3) Shri Rajesh Pilot 
( 4) Sbri Rajnatb Sonkar Shastri 
(5) Shri Ram Singh Yadav 
( 6) Dr· Subramaniam Swamv 
(7).,.5hri N. K. Shejwalkar 

\tt'"ysttri Frank Anthony 
~) Shri R. Venkataraman 

(10) Sbri P. K. Kodiyan 
(11) Shri ClUua ~u 
~ P. C. Sethi replied to the debate. 

1be discussion was concluded. 
7.36 P.M. 

! • 

(Lok Sabha adjourned till 11 A.M. on Wednesday. the 21st 
December, 1983). < 

AVTAR SINGH RIKHY~ 
Secretary. 
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LOKSABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, December 2], 1983/ Ag1"ahayana 30, 1905 (Sakc:.~ 

No. 387 
11.02 A.M. 
1. Sbmed Questions 

Starred Questions Nos. '409, 412 and 414-418 were ~rally 
answered. Replies to the remaining questions were laid on the 
Table. 
2. UDStarred ~Bs 

Replies to Unstarred Questions Nos. 4642-4672, 4674--
4878, 4878-A and 4878-B were laid on the Table. 
3. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy of Notification No. S.O. 855 (E) (Hindi and 

English versions) published in Gazette of India dated 
the 24th November, 1983 regarding extension of period 
of take over of management of Messrs India Machi-
ne.rv Company Limited, Howrah, beyond five years 
under sub-section (2) of section 18A of the Indus-
tries (Development and Regulation) Act, 1951. 

(2) A COpy of Notification No. S.O. 872 (E) (Hindi and 
English versions) published in Gazette of India dated 
the 30th November, 1983 regarding ext~nsion of 
period of take over of management of Messrs Apollo 
Zipper Company Private Limited. Calcutta, beyond 
five years under sub-section (2) of section 18AA of 
the Industries (Development and Regulation) Act, 
1951. 
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(3) A copy each of the following papers (Hindi arujr. 
Engliah versions) under sub-section (1) of sec-" 
tion 619A of the Companies Act, 1956:-

(a> (i) Review by the Government on the working of 
the Andrew Yule and Company Limited, Calcutta, 
for the year 1982-83, 

(ti) Annual Report of the Andrew Yule and Company 
Limited, Calcutta, for the year 1982-83 along with 
Audited.Accounts and the comments of the Comp-
troller and Auditor General thereon. 

(b) (i) A statement regarding Review by the Govern-
ment on the workinj[ of the Boarat Heavy Piate 
and Vessels Limited, Vtsakhapatnam., for the year 
1982-83. 

(il) Annual Report of the Bharat Heavy Plate and 
Vessels Limited, Visakhapatnam, for the year 1982-
83 along with Audited Accounts and the comments 
of the Comptroller and Auditor General thereon. 

(4) A copy each of the following Notifications (Hindi 
atld English versions) under ,ub-section (3) of sec-
tion 14 of the Territorial Army Act, 1948:-

(i) The Territorial Army (Amendment) Rules, 1981 
published in NotiBcation No. 8.&.0. 56 in Gazette 
of India dated the 7th March, 1981. 

(ii) The Territorial Armv (Second Amendment) Rules, 
1981 published in Notification No. S.R.O. 168 in 
Gazette of India da~ the 20th June. 1981. 

(iii) The Territorial Army (Third Amendment) 
Rules, 1981 published in Notification No. 8.R.O. 192 

in Gazette of India dated the 11th July, 1981. 
(5) An explanatory memorandum (Hindi and English 

versions) in regard to the notifications mentioned 
at (I) above. 

(6) A copy each o~ the following papers (Hindi and 
English versions) under aub-eeetion (1) of section 
6leA Of the Companies Act, 1956:-

(i) A wtatement regarding Review by the Government 
on the worldng of the Hindu stan Aeronautics 
Limited, Bangal~, for the year 1982-83. 

l 
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(ii) Annual Report of the Hindustan Aeronautics 

Limited, Bangalore, for the year 1982-83 along with 
Audited Accounts and the comments of the Comp-
troller and Auditor General thereon. 

(7) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A 
of the Companies Act, 1956:-

(a) (i) Review by the Government on the working of 
the National Newsprint and Paper Mills Limited, 
Nepanagar, for the year 1982-83. 

(li) Annual Report of the National Newsprint and 
Paper Mills Limited, Nepanagar, for the year 1982-
83 alona with Audited Accounts and the comments 
of the Comptroller and Auditor General thereon. 

(b) (i) Review by the Government on the working of 
the Hi~dustan Paper Corporation Limited, New 
Delhi, for the year 1982-83. 

(li) Annual Report of the Hindustan Paper Corporation 
Vmited. New Delhi, for the year 1982~ along 
with Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(8) (i) A copy of the Annual Report (Hindi and English 
versions) of the Central Pulp and Paper Research 
Institute, Dehradun, for the year 1982-83 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Central 
Pulp and Paper Research Institute, Dehradun, for 
the year 1982-83. 

(9) (i) A copy of the Annual Report (Hindi and English 
versions) for the year 1982-83 on the activities of the 
Coir Board and the working of the Coir Industry Act, 
1953 under sub-section (1) of section 19 of the Coir 
Industry Act, 1953. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the workin2 of the 
Coir Board, for the year 1982-83. 

(10) (a) (i) A copy of the Annual Report (Hindi and 
English versions) of the Central Institute of Tool 
Design. Hyderabad, for the year 1982-83 along with 
Audited Accounts. 
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(ii) A copy of the Annual Report (Hindi and Englia\e": 
versions) of the Institute for .Design of ~trica.i:' 
Measuring Instruments, Bombay, for the year 1982-
& along with Audited Accounts. 

(iii) A COpy of the Annual Report (Hindi and English 
versions) ai the Central Tool Room and Training 

Centre, Calcutta. for the year 1982-83 along with 
Audited Accounts. 

(iv) A copy of the Annual Report (Hindi and English 
versions) of the Tool Room and Training Centre, 
Delhi, for the year 1982-83 along with Audited 
Accouna 

( v) A copy of the Annual Report (Hindi and English 
versions) of the Small Industry Extension Training 

Institute, Hyderaba~ for the year 1982-83 along with 
Audited Accounts. 

(b) A statement (Hindi and English versi011&) regard-
ing ReVIew by the Government on the working of 
the Central Institute of Tool Design. Hydera-
bad, Institute for Design of E1ectl"ical Mea-
"wing Instruments, Bombay. Central Tool Room 
and Training Centre Calcutta, Tool Room Training 
Centre, Delhi and Small Industry Extension Train.-
ing Institute, Hyderabad, for the year 1982..a3. 

(11) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

<a> (1) A statement regarding Review by the Gov-
ernment on the working of the National Research 
Development CorporatIon of India, New Delhi. for 
the year 1982-83. 

(ii) Annual Re'port of the National Researeh Develop-
ment Corporation of India, New Delhl, for the 
year 1982-83 along with Audited Accounts and the 
comments of the Comptroller and Auditor Genera] 
thereon. 

Cb) (i) A statement regarding Review by the Govern-
ment on the working of the Central Electronics 
Limited, New Delhi, for the year 190-83. 
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(ii) Annual Repol'lt of the Central Electronics Limited, 
New Delhi, for the year 1982-83 along with Audi-
ted Accounts and the comments of the Comptrol-
ler and Auditor General thereon. 

(12) (i) A copy of the Annual Report (Hindi and English 
verSions) of the PadD'!aja Naidu Himalayan Zoolo-. 
gical Park, Darjeeling, for the year 1982-83 along 
with Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Padmaja Naidu Himalayan Zoological Park, Dar-
j eeling, for the year 198~83. 

(13) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Indian Science Congress Asso-. 
ciation, Calcu~ta. for the year 1982-83 along with 
Audited Accounts. 

(ii) A statement (Hindi and English versiOns) regard-
ing Review by the Government on the working of 
the Indian Science Congress AssOCiation, Calcutta, 
for the year 1982-83. 

(14) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the National Institute of Immuno-
logy, New Delhi, for the year 1982-83 along with 
Audited Accounts. 

(ii) A statement (Hindi and English versions) regard-
ing Review by the Government on the working of 
the National Institute of Immunology, New Delhi, 
_ for the year 1982-83. 

(15) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Saha Institute of Nuclear Phy-
sics, Calcutta, for the year 1982-83 along with 
Audited Accounts. 

(U) A statement (Hindi and English versions) re~­
ing Review by the Government on the working of 
the Saha Institute of Nuclear Physics. Calcutta, for 
the year 1982-83. 

(16) (i) A copy of the Annual Report (Himii and Eng-
lish versions) of the Tata Memorial Centre, Bombay. 
for the year 1982-83 along with Audited Aceounts. 

(ii) A statement (Hindi and English versions) regarding 
R.eview by the Government on the working of the 
Tata MemOrial Centre, Bombay. for the year 1982-83. 
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.(17) (1) A copy of the Audited Accounts (Hindi and Eng-
lish versions) of the Sree Chitra Tirunal Institute for~ 
Medical Sciences and Technolo~, Trivandnun, for 
the year 1982-83. 

(ti) A statement (Hindi and English versions) regarding 
Review by the Government on the .Accounta of the 
Sree Chitra Tinmal Institute for Medical Sciences 
and Technology t Trivandrum, for the year 1982-83. 

(18) (i) A CODV' of the Annual Report (Hindi and Eng-
lish versioils) of the Tata Institute of F\mdamental 
Research, Bombay. for the year 1982-83 along with 
Audited Accounts. 

(ti) A statement (Hindi and English versions) regarding 
Review by the Govemment on the working of the 
Tata Institute of Fundamental Research, Bombay, 
for the year 1982-83. 

(19) (i) A copy of, the Annual Report (Hindi and English 
versions) of the Atomic Ene~ Education Society, 
Bombay, for the year 1982.-83 along with Audited 
Accounts. 

(U) A Statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Atomic Energy Education Society. Bombay, for the 
year 1982..&3. 

(20) A copy each of the followin~ papers (Hindi and-
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(a) (i) Review by the Government .on the working of 
the Hindustan Copper Limited. Calcutta, for the 
year 1982-83. 

(il) Annual Report .of the HindustanCopper Limited. 
Calcutta, for the year 1982-83 alOllR with Audited 
Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(b) (i) Review by th"! Governrm.mt on the working of 
the Indian Iron and Steel CDmpany Limited, Cal-
cutta for the year 1982-83. 

(ti) AnnuaJ Report of the Indian Iron and Steel Company 
Limited. Ca1cutta for the year 1982-83 alo~ with 
the Audited Accounts and the comments of the 
ComptrolJer and Auditor General thereon. 
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(21) A copy each of the following Notifications (Hindi 
and English versions) under sub-6ection (2) of sec-
tion 3 of the All India Services Act. 1951:-

(j) The Indian Forest ~rvice (Appointment by Com. 
petitive Examination) Third Amendment Regula. 
tions, 1983 published in Notification No. G.S.R. 
88'6(E) in Gazette of India dated the 12th Decem-
ber, 1983. 

(ii) The Indian ADministrative Service (Pay) Sixth 
Amendment Rules, 1983 published. in Notification 
No. G.S.R. 932 in Gazette of India dated the 10th 
December, 1983. 

(iii) The Indian Administrative Service (Fixation of 
Cadre Strength) Ninth Amendment Rules, 1983 
published in Notification No. G.S.R. 931 in 
Gazette of India dated: the 10th December, 1983. 

(22) copy each of 78 Orders (Hindi and English ver-
sions) issued under the Defence and Internal Secu-
rity of India Rules, 1971 from 1st January, 1975 on-

I wards. 
l(23) A statement (Hindi and English versions) showing 

reasons for delay in laying the above Orders. 
(24) (i) A copy oil the Annual Report (Hndi and Eng-

lish versions) of the Institute of Hotel Management, 
Catering and Nutrition, New Delhi, for the year 
1982-83 along with Audited Accounts. 

(ii) A copy of the Annual Report (Hindi and English 
versions) of the Institute of Hotel Management 
Catering Technology and Applied Nutrition, Bom-
bay, for the year 1982-83 along with Audited Acco-
unts. 

(iii) A copy of the Annual Report (Hindi and English 
versions) of the Institute of Hotel Management, 

Catering Technology and Applied Nutrition, Madras, 
for the year 1982-83 along with Audited Accounts. 

(iv) A copy of the Annual Report (Hindi and English 
versions) of the Institute of Hotel Management, 
Catering Technology and Applied Nutrition, Cal-
cutta, for the year 1982·83 along with Audited 

Account~. 
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(v) A copy of the Annual Report (Hindi and English 
versions) of the Institute of Hote! Management, ~ 
Catering Technology and Applied Nutrition, 
Srinagar (Kashmir) tor the year 1982-83 along with 

Audited Accounts. 

(vi) A copy of the Annual Report (Hindi and English 
versions) of the Food Craft Institute. Chandigath. for 
the year 1982-83 along with Audited Accounts. 

(vii) A copy of the Annual Report (Hindi and English 
versions) of the Food Craft InstitUte, Bhopal. for 
the year J 982-83 along with Audited Accounts. 

(viii) A copy of the Annual Report (Hindi aad English 
venions) of the Food Craft Institute, Tiruchirapalli. 
for the year 1982-83 along with Audited Accounts. 

(ix) A copy of the Annual Report (Hindi and Engli&b 
,'ersions) of the Food Craft Institute, Patna, for the 
year 1982-83 along with Audited Accounts. 

(x) A copy of the Annual Report (Hindi and English 
versions) of the Food Craft Institute. Delhi. for the 
year 1982-83 along with Audited Accounts. 

(25) 

(26) 

A copy of the Review (Hindi and English versions) 
by the Government on the working of the Institutes 
of Hotel Management Catering Technology and 
Applied Nutrition. New Delhi, Bombay. Madras, 
Calcutta and Srinagar and Food Craft Institutes, 
Chandigarh. Bhopal. TiruchirapaUi, Patna and Delhi, 
for the year 1982-83. 

A oopy of the Coinage (Standard Weight and Remedy 
of the commemorative coins of 20 paise of hexagonal 
sbape containing magnesium 3-5 to 4 per cent and 
remainder aluminium on the theme HFISHERIES" \ 
Rules, 1983 (Hindi and English versions) published 
in Notification No. 5,0. 4356 in Gazette of India 
dated the 3rd December, J 983. under sub-section 
(3) of section 21 of the Coinage Act. 1906. 
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(27) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956;-

(a) (i) A statement regarding Review by the Government 
on the working of the Computer Maintenance Cor-
poration Limited, Secunderabad, for the year 1982-
83. 

(ii) Annual Report of the Computer Maintenance Cor-
poration Limited, Secunderab«<l, for the year 1982· 
83 along with Audited Accounts and the comments 
of the Comptroller and Auditor General thereon. 

(b) (i) A statement regarding Review by the Gov.::m-
ment on the working of the Semit.'onductor Complex 
Limited, for the year 1982-83. 

(il) Annual Report of the Semiconductor Complex Limi-
ted, for the year 1982-83 along with Audited Acco-
unts and the comments of the Comptroller and 
Auditor General thereon. 

·(28) A copy each of Notification Nos. 320!83-Customs 
to 322183-Customs [G.S.R. Nos.903(E) to 905 
(e)J (Hindi and English versions) published in 
Gazette of India dated the 21st December_ 1983 to-
gether with an explanatory memorandum re-ga.-ding 
exemption from payment of customs duties in ex-
cess of 40 per cent (25 per Cent basic and 15 per 
cent auxiliary) on the imporled automobile compo-
nent parts meant~ for the manufacture of fuel-effi-
cient cars of engine capacity e~ct.'eding 100U Cl;. 

under section 159 of the customs Act, 1962. 
(29) A copy e-ach of notification Nos. 296i83-CE and 

297183.CE [G. S_R. Nos. 906(E) and 9071E)1 
(Hind1 and English versions) together with an e~­
planatory memorandum published in GaLct!e of 
India dated the 21st December, 1983 ·regardillg 
ex~mption from the excise duty payable on the fuel-
efficient cars of engine capacity exceeding 1000 cc -- --------_. _._. __ ._----_ .. _- ---.-- - .... _----- -.' --. 

-Laid at 5. 32 P. M . 
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in excess of J 5 .75 per cent ad valorem (15 per ceu" 
basic and 0.75 per cent special), isSUed under the 
Central Excise RtJles. 1944. 

4. MeIage from Rajya Sab1Ia 
Secretary reported a message from Rajya Sabha that at its 

sitting held on the 19th December, 1983. Rajya Sabba agreed 
without any amendment to the Illegal Migrants (Determination by 
Tribunah) Bill. f 983. passed by Lok Sabba on the 15th 
December, 1983, 

S. Leayeof AlMeace 

The foU(}wing Members were granted leave of absence from 
the sittings 0{ the House for the periods mentioned against eacb:-

( I) Smt. Indra Kumari-2nd August to 26th Aupust· 
J983 (12tb Se!l"lion)· 

(2) Shri A. M. Vclu-lOth August to 26th August. 198) 
t' 12th Session J . 

(3) Shri Bapu..\3heb Parulekar-25th July to 26th 
August. 1983 02tb ~"ion). 

( 4) . Shri Oazi Saleem-21st August to 26th August. 
1983, f 12th Session). 15th November to 22nd 
!\ovember and 1st December to 22nd December. 
1983 (13th Session). 

(5) Km· Kamla Kumari--1Slh November to 220d 
Novemher and I st December to 22nd December· 
1983 (13th $e.4ision). 

6. Reports of Public Accoa_ CatwmiHff 
Sbri Sunil Mail.fa presented the following Reports (Hindi and 

English vCj'$jons) of the Public ACCt'Junts Conmrittee:-
(1) Hundred and Scvcnty«cond Report relating to Minis-

try of ExternaJ Mairs on action taken by GOVffl1-
ment on thetU'OflUllendaCiotlS contained in the 
Hundred and sixtet'.nth Report of the Committee .re-
t!ardin, Purchase Oper~ions of the SUpply-wing in 
the Higb Commission of India, london. 

~ 
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(2) Hundred and Seventy-third Report relatin?' to Ministry 

of Rural Development on action taken by Govern-
ment on the recommendations contained in the Nine-
tieth Report of the Committee regarding Food for 
Work Programme. 

7. Reports aad Minutes of Estimates Committee 
Shri Tridib Chaudhuri presented the following Reports and 

Minutes (Hindi and English versions) of the Estimates Com-
mittee:- t "'" 

(i) Fifty-seventh Report on the Ministry of Railways-
Transportation of peri~hable commodities by Rail-
ways and Minutes of the sittings of the Committee 
relating thereto. 

(ii) Fifty-eighth Repon On the Ministrv of Finance-Re-
structuring of Demands for Grant" Nos. 54 and 55 
of the Ministrv of Hom-" Affairs and Minutes of the 
Sittjjl~S of the- Committee relating thereto 

8. Report of Committe, on Subordinate Legislation 
Shri R. S. Sparrow presented the Twenty-fourth Report (Hindi 

and English versions) of the Committee on Subordinate Legisla-
tion. 
9. Report of Committee on Petificms 

Shri Banwari Lal presented the Fifteenth Report (Hindi and 
English versions) of the Committee on Petitions· 
J O. CalJinc Atteution 

Shri Chintamani Panigrahi called the attention of Minister of 
A~riculture to the reported en masse resignatiOn by scienti<;ts, dairy 
professionals and other officials of the National Dairy D~velop­
mentBoard and the reaction of the Government in re~ard thereto. 

The Minister of Agriculture made a statement in Te?:ard there-
to. 
11. GoveralD"" Bill-lntroduced 
THE ALUMtNIUM CORpORA nON OF INDIA LIMITED 

(ACQUISITION AND TRANSFER OF ALtTMINI.UM 
UNDERTAKING) BILL, 1983 

U 
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12 Matters Under BuJe 377 

(1.) Sbri Ram Pyare Pani:lta taised a matter reganting need 
t() provide funds under NREP to Mirzapur for relief works. 

(2) Shri Madhavrao Scindia raised a matter rettardina 
need to improve the working of banks for implemeDtation 01 
progressive programmes. 

(3) ShrimatiJayanti Patinaik raised a ;matter' l'e~'" 
need to construct an over-bridge near Bhubaneswar Railway 
Station. 

(4) Shri Harihar Soren raised a matter regarding neecl to 
enhance the wheat quota for Roller flour Mills of Orissa. 

(5) Shrl Manmohan Tudu raised a matter regarding need 
t.o control decline in elephant population in National Park, 
::;hr.iHpal (Orissa) and need to stop Ivory trade. 

(6) Shri Ram La! Rahi raised a matter regarding need to 
('onstruct bridges on riven; in and around Sltapur. 

(7) Shri Ajit Kumar Saha raised a matter regarding need 
f.o diversify and develop Bharat Brakes and Valves Ltd., Cal-
cutt:. and t.fl retain its separate identity. 

(8) Dr. Vasant Kumar Pandit raised a matter reprdiDg 
delay in. running the announced 'Sabarmati Exprestl' on Gl1D1\& 
Maksi Line 

Prl;.f. Saif-ud,..Din So;>: raised a matter regardinc criteria 
for selecHon of penons in cultural exchange Pl'Oir'l.Dln'*. 

13. Motiou Under Rule 383-adepte.t 

Discussion on the followin~ motion moved by Shri Janar-
dhana Poojary on the 20th December, 1983. C01ltinued~-

"That this House do suspend the first proviso to Rule 
74 of tht> Rules of Procedure and Conduct of Busi-
ness in 1.,ok Sahha in its application to the motion 
for reference of the BUt to provide, with a view to 
the more effective realisation of the objectivew of 
nationalisation of life insurance bu~ for the 
dissolution of tht' Life Insurance Corporation of 
1 ndta and for the establishment. of a number of c0r-
porations for th~ m<Jore- efficient curying on Of the 
said bueiness and for matten ;eonneeted therewith 
01' incidental there'tot to a Joint Committee of the 
HOUMS." 
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Shri Janardhana Poojary replied to the debate. 
The motion was adopted. I 

14. Govemmellt Bi1I-~~~n.~ Befereace to Joint Com .. 
miUee-Adopted V -

THE LIFE -INSURANCE CORPORATIONS BILL, 1983 
The following motion for reference of the Bill to a Joint 

Committee wasmov('d by Shri Janardhana Poojary:-

/ 

"That the Bill to provide with a view to the more effec-
tive realisation of the objectives of nationalisation 
of life insurance busine56. for the dissolution of the 
Life InsurancE' Corporation of India and for the es-
tablishment of a number of corporations for the 
more efficient eorrying on of the said business and 
for matteI'J connected therewith or incidental there-
to, be referred to a Joint Committee of the Houses 
consisting of 30 members.?O from this House. 
namely:-

(1) Shri Salish Agarwal 
(2) Shri M Arunachalam 
(3) Shri Dileep Singh Bhuria 
(4) Shri Mool Chand Daga 
(:'\) Shri NlITUl Islam 
(6) Shri Bhiku Ram Jain 
(7) Sbri Kama] Nath Jha 
( 8) Shri Ohayoor Ali Khan 
(9) Shri Sunil Maitra 

(10) Shri K. MaT1anna 
(11) Sbri Braia Mohan Mohantv 
(12) ShTi Kusuma Krishna Mu~rthy 
(13) Sbri Ram Py:lTe Panik a 
(14) Shri Janardbana Pooj.lry 
( 15) ShriRam Lal Rahi 
(16) Shri K. A. Rajan 
(17) Shri Rntnnsinh Rajda 
(18) Sltri M. S. K. Sathiyendran 
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( 19) Shri Natvarsinh Solanki 
(2m Sbrimati SukhbuDS Kaur 

and 10 from Rajya Sabha; 

that in order t .. {constitute a sitting of the Joint Committee 
the quorum ~haU be one-third of tbe total number of members 
of the Joint Cunmittee; 

that the Committee shall nHl.ke a report to this House by 
the l$t day of the first week of Budget (l9~4) Session of Lok 
Sabba; 

that in other respects, the Rules of Procedure of tIus H~ 
relating to Parliamentary Committees shall apply with such 
variations and tr,(uiifications ali the Speaker may make; and 

that thi~ Hou~ do recommend to Rajya Sanba that Rajya 
Sabha du join the 'iuid Join.t Committe.! and communicate to 
this House tbe names of 10 members to be appointed by Rajya 
Sabha to tlk~ Joint Committee· 

The following Members t ook part in the debate:-
(1) Shri Somnath Cbatterjee 
(2) Shri Chitta Bam 
(3) Smt. Geeta Mukherjee 

Shri Janordhana Poojary replied to the debate. 
The motion was adopted. 

15. GoYernmellt BlU-P8IIIfId 
THE CRIMINAL LAW (SECOND AMENDMJ:NT) 1ULL 1_ 

·AS PA.SS£D BY RAJYA SABRA 
The motion for consideration of the BID wu moved by 

Shri p, Venkatasubbaiah. 
The following Members took part in. the debate:-

(1) Shrimati Suseela Gopalan 
(2) Smt. Vidya Chennupati 

(3) Shri N. K. ShejwaUcar 
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(4) Smt. Gurbinder Kaur B"ar 
(5) Shri Ram Kinkar 
(6) Smt. Pramila Dandavate 
(7) Shri Sunder Singh 
(8) Smt. Geeta Mukherjee 
(9) Shri Kishan Datt Sultanpurt 

(lO)Shri M. Satyanarayana Rao 
(11) Shri Ram Singh Yadav 
(12) Shri Ram La! Rahi 

(Further consideration on the motion for consideration of 
the Bill was held over at 5.30 P.M. and resumed af 6.30 P.M. 
(vide Para 17), after the disposal of Half-an-Hour Discussion). 
16. Half-an-h«ftl1' Discussion 

Shri Ram Lal Rahi raised a discussion on the points aris-
Ing out of the reply given onI7th November, 1983 to Unstarred 
Question No. 521 regarding leprosy patients and opening of 
more hospitals for their treatment. -

Shri B. Shankaranand replied to the discussion 

17. Government Bills-Passed 
(i) THE CRIMINAL LAW (SECOND AMENDMENT) BILL 

BIlL, 1983 
AS PASSED BYRAJY A SABRA 

Further consideration on the motion for consideration of 
the Bill was resumed. 

(13) 8hri 8. T. K. Jakkayan 
(14) 8hri Virdhi Chander Jain 
(15) Sbri Girdhari La! Vyas / 

Shl'i P. Vcnkatasubbaiah replied to the debate. V 
The motion for consideration was adopted and clause-by-

claUse co nsideratIon of the Bill was taken up. 
Clause 2 to 7 were adopted. 

Clause I, the Enaeting Formula and the Long Title were 
also adopted. 

The motion that the Bill bepassed was moved by 8hri P. 
Venkatasubbaiah . 
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The followin.g Members took part in the debate:-
(1) Shri A. K. Roy 
(2) Prof .. N. G. Rang" 
(3) Shri Satish Agarwal 
(4) Shri Buta Singh 
(5) Shri p, Venkatasubbaiah 

The motion was adopted and the Bill was passed. 
(Ii) THE INDlAN RAILWAYS (AMENDMENT) BILL, 1983, 

AS PASSED BY RAJY A SABBA 
The moUon for consideration of the Bill was moved by 

Shri C. K. Jalfar Sharief. 
The foJ)owing Members took part in the debate:-

(l)Shri Ramavatar Shastri 
(2) Shri K. S. Narayana 
(3) Shri R. P. Yadav 
(4) Shrj Satish Agarwal 

8hri C. K. Jaffar Sharief replied to the debate. 
The motion for consideration was adopted and clauIe-by. 

clause consideration of the Bill wu taket up. 
Clauses 2 to 5 were adopted. 
Clause 1. the Enacting Fomwla and the Long 'ntJe were 

alto adopted. 
- The motion that the Bill be passed was moved by Sbrt 
C.R. Jaftar Sbariet. 

The motion was adopted aDd the Bill was passed. 
8.33 ~M. 
(Lok Sabha adjourned un 11 A.M.. on Thul'IdaY. the 22nd 
December. 1983). 

A VTARSINOH 'RIKHY. 
~ary. 



WKSABHA 

BULLETIN-PART I 
[Drief Record of Proceedings] 

Thursday, December 22, 1983!Pausa4 I, 1905 (Saka) 

No. 388 
11.03 A.M. 
t. Starred Questions 

Starred Questions Nos. 430, 431, 433, 436, 438 and 441 
were orally answered. Replies to Starred Questions Nos. 432, 
434, 435, 435-A, 437, 439, 440 and 442-449 were laid on the 
Table. 
2. Uostarred Ouest.ioDs 

Replies to Unstarred Questions Nos. 4879-5111, 5111-A 
find 5111-B were laid on the Table. 

A slatement by the Minister of External Affairs correcting 
the re,ply given on 1 December, 1983 to Unstarred Question No. 
1422 regarding NAM initiative to solve Palestine problems was 
also laid on the Table. 
3. Shri A vtar Singh Rikhy, S~-General of Lok Sabha 

relinquUbiag his Office on Retirement 
The Speaker informed ·the House that Shri Avtar Singh Rikhy, 

Secretary. Lok Sabha who had been redesignated as Secretary-
General of Lok Sabha, would be relinquishing his office on ~tire­
ment from service with effect from the 31st December, 1983. 

Thereafter. the Speaker, the Prime Minister and Sarvashri 
Samar Mukherjee, Rasheed Masood. Prof. Madhu Dandavate, 
Sarvashri Atal Dihari Vujpayee, C. T. Dhandapani, Ramavatar 
Shastri. Ram Lal Rahi V. Kishore Chandra S. Deo. Chitta Basu, 
P·rof. ~'f.ud-Din Soz. Shri Chandrajit Yadav and Shri G. Laksh-
man an paid tributes to the services rendered by Shri Rikby. 
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4. Papers laid on the Table 
The following papers were laid on the Table:-

(1) A copy each of the following papers (Hindi and 
English ~rsions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(j) Review by the Government on the working of the 
National Hydro-electric Power Corporation Limit· 
ed. New Delhi. for the year 1982-83. 

( ii ) Annual Report of the National Hydroelectric 
Power Corporation Limited. New Delhi. for the 
year 1982-83 along with Audited Accounts and 
the comments of the Comptroller and Auditor 
General tbereon. 

(2) (i) A copy of the Annual Report (Hindi and Eng· 
lish versions) of the Power Engineers Training S0-
ciety. New . Delhi. for the year 1982-83 along with 
Audited Accounts. 

(it) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Power 
Engineers Training Society. New Oclhi, for the year 
1982-83. 

(3) A statement (Hindi and English versions) correct .. 
ing the reply given on 6th December, 1983 to Un-
~tarred Question No. 2273 by Shri A. Neelalohitba. 
dasan Nadar regarding exploration of Oil during 
last, three years. 

(4) ,y{ratement (Hindi and English. vsrsions) regarding 
V~~, action taken or proposed to he taken on Con-

vention~ and Recommendatinns adopted at the 68th 
Session of the lnternation.al Labour Conference 
held in June. 1982 at Geneva. 

(5) A coPy each of the following papers (Hin<li and 
f!nglish versions) under sub-section (2) of section 
J03 .0( the .Major Port Trusts Act. 1963:-

(i) A nnual Accounts of the Tutic:orin Port Trust for 
the year 1982·83 and the Audit Rf:'.I)Ort thereon. 
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(ii) Annual Accounts of the Bombay Port Trust, for 
the year 1982-83 together with Audit Report 
thereon. 

(6) A copy each of the fol1owing notifications (Hindi 
and English versions) under sub-section (3) of sec-
tion 133 of the Motor Vehicles Act, 1939 read with 
clause (c) ( iv) of the Proclam(!tion dated the 6th 
October.. 1983 issued by the President in relation to 
the State of Punjab:-

(i) The Punjab Motor Vehicles (Third Amendment) 
Rules, 1982 published in Notification No. G.S.R. 
85 in Punjab Government Gazette dated the 6th 
July, 1983·' 

(ii) The Punjab Motor Vehicles (First Amendment) 
Rules, 1983 published in Notification No. G.S.R. 
15 in Punjab Government Gazette dated the 4th 
February, 1983. 

(iii) The Punjab Motor Vehicles (Second Amend-
ment) Rules, 1983 published in NotjJication No-
G.S.R. 44 in Punjab Government Gazette dated 
the 4th May, 1983. 

(iv) The Punjab Motor Vehicles (Third Amendment) 
Rules 1983 published in Notification No. G.S.R. 
54 in Punjab Government Gazette dated the 8th 
June, 1983. 

(v) The Puniab Motor Vehicles (Fourth Amendment) 
Rules. 1983 published in Notification No. nS.R. 
57 in Punjab Government Gazette dated the 17th 
June~ 1983. 

(vi) The Punjab Motor Vehicles (Fifth Amendment) 
Rules, 1983 published in Notification No. G.S.R· 
64 in Punjab Government Gazette dated the 8th 
July, 1983. 

(7) A statement (Hindi and English versions) showing 
reasons for delay in laying the -Notifications men-
tioned at (6) above. 

(8) 0) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Delhi Transport Corporation for· 
the year 1981-82 along with Audited Accounts-
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(ii) A copy ,of the Review (Hingi and English versions) 
by the Government on the working of Delhi TrBI1S* 
port Corporation. for the year 1981-82. 

(9) A statement (Hindi and English venions) showing 
reasons for delaying in laying the papers mentioned 
at (8) above. 

(10) A copy of the University Grants Commission (Re-
cruitment) (AmendmelltJ KuJes, 1993 (Hindi and 
English versions) publisbed in Notification No. G. 
S.R. 737 (E) in Gazette of India dated the 22nd 
September, 1983 under sub-section (3) of section 
2S of the University Gnmts Commission Act, 1956. 

(11) A copy each of the foJJov..ing Notifications (Hindi and 
English versions) under sub-section (3) of section 4S 
of the Architects Act, 1972:-

(i) The Council of Archi~e Regulations, 1982 
published in Notification No. F· No. CA/94/83 
in Gazette of India dated 27th Augu$t, 1983. 

(ii) The Council of Architecture (Minimum Standards 
of Architectural Education) Regulations, 1983 pu-
blisbed in Notification No. F. No. CA195183 in 
Gazette of India dated the 27th August, 1983. 

(12) A statement (Hindi and English versions) showing rea-
sons for delay in laying the notifications mentioned at 
(19 above. 

(13).'/ copy of Resolution (Hindi and En~lish versions) 
\. // dated the 19th December. 1983 regardIng Indian Na-

"." tionaJ Code for Protection and Promotion of Breast-
feeding. 

(14) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A 
of the Companies Act, 1956:-

(a) (1) R.eview by the Government on the working of 
the Educational COftsultants India Limitcdt New 
Delhi, for the yeat 1981-82. 
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(ii) Annual Report of the Educational Consultants 
India Limited, New Delhi, for the( year 1981-82 
along with Audited Accounts and the comments 
of the ComptrOller and Auditor General thereon. 

(b) (i> Review by the Government on the working of 
the Educational Consultants India Limited New 
Delhi, for the year 1982-83. ' 

(ii) Annual Report of the Educational Consultants 
India Limited, New Delhi, for the year 1982-83 
along with Audited Accounts and the comments 
of the Comptroller and Auditor General thereon. 

(c)(i) Review by the Government on the working of the 
Artificial Limbs Manufacturing Corporation of 
India, Kanpur, for the year 1982-83. 

(ii) Annual Report of the Artificial Limbs Manufactur-
ing Corporation of India, Kanpur, for the year 
1982-83 along with Audited Accounts and the 
Comments of the Comptroller and Auditor Gene-
n4 thereon. 

(15) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(a) of item (14) above. 

(16) (i) A copy of the Annual Report (Hindi and English 
versions) of the Institute for the Physically Handi-
capped, New Delhi, for the yeaf' 1982-83 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Institute 
for the Physically Handicapped, New Delhi, for the 
yeti!: 1982-83. 

(17) (i) A copy of the Annual Report (H~di .and ~g.lish 
versions) of the Board of ApprentIceshlp Trammg, 
Northern Region, Kanpur, for the year 1982-83 
along with Audited Accounts. 

(ii) A copy of the Revie~ (Hindi and English versions) 
by the Government on the working of ~e Board of 
Apprenticeshjp Training, Northern RegIon, Khan-
pur, for the year 1982-83. 
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18(i) A copy of the Annual Report (Hindi and English 
versions) df the Central Institute of Higher Tibetan (j 
Studies, Sarnath. Varan~i. for the year 19d2·83. 

(ii) A copy of the Review (Hindi and Englis.h versions) by 
the Government on the working of the Central In-
stitute of Higher Tibetan Studies, Sarnath. Varanasi, 
for the )fC8r 1982-83. 

(l9)(i) A copy of the Annual Report (Hindi and English 
versions) of the Central Tibetan Schools Adminis-
tration. New Delhi, for tbe year 19S2·83. 

(u) A statement (Hindi cmd English versions) regarding 
Review by the Government on the working of the 
CelltnI Tibetan Schools Administration. New Delhi, 
for the year 1982-83. 

(2~) A copy of the Annual Accounts (Hindi and English 
versions) of the Central Institute of Buddhist Studies 
Leh (Ladakh) for the year 1918-79 to 1981-82 to-
gether with Audit Repon thereon. 

(21) A statement (Hindi and English versions) showing 
reasons fO( the delay in laying the papers mentioned 
• (20) above. 

(22)(i) A copy of the Annual Report (Hindi and English 
versions) of tbe Nf.ilional Institutes of .Physical Edu. 
cation and Sports, PaHala. for the year J 982-83 
aJong with Audi1ed Accounts. 

(ii) A sutement (Hindi aDJI EngJi.~ versions) regarding 
Re\o1ew by the Government on the working of the .. 
Natioaal Institutes of Physical Education and Sports, 
PBtUlia. for the year 1982-83. 

(23)(1) A copy each ()f the Annual Report (Hindi and 
Englisb version,\J of the Rampur Rwza Library. Ram. 
pur. for the )'CAB 1980-81 and 1981-82 along with 
Audited Accounts. ' 

fai) A statement (Hindi and English versions) regarding 

... Review by the Government 01'1 the working of the 
lUmpur kaza Library. Rampur. for the years 
198()'81 and 1981·82 . 
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(24) Two statements (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(23) above. 

(25) (i) A,J:opyof the Annual Report (Hindi and English 
versions) of the Regional Engineering CoJlege~ 
Warangal, for the year 1982-83. 

(ti) A copy of the Annual Accounts (Hindi and English 
versions) of the Regional Engineering College, 
Warangal, for the year 1982-83 together with Audit 
Report thereon. 

(iii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Regional 
Engineering College, Warangal, for the )'ec.1f 1982-
83. 

(26) (i) A copy of the Annual Report (Hindi and 
English versions) of the Central Institute of 
Buddhist Studies, Leh-Ladakh, for the year 1982-
83. 

Oi) A copy of the Review (Hindi and English versions) 
by the Government on the . working of the CenmaJ. 
Institute of Buddhist Studies, Leh-Ladakb, for the 
year 1982-83. 

(27) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Technical Teachers' Training 
Institute, Southern Region, Madras, for the year 
1982-83 along with Audited Accounts. 

Oil A copy of the Review (Hindi and English versions) 
by the Government on the working of the Technical 
Teachers' Training Institute. Southern Region, 
Madras. for the year 1982-S3. 

(28) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Maulana Azad College of Tech-
nology, Bhopal. for the year 1982-83. 

(H) A coPy of the Review (Hindi and English versions) 
by the Government on the working of the Maulana 
Azad College of Technology. Bhopal, for the year 
1982-83. 
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(29) (i). A cop>: of the Annual Report (~i and ,E!1g- ""-
!ish vcmODs) of the Board of Practical Trammg, v 
Eastern Region, Calcutta, for the year 1982-83 
along with the Audited Accounts ... 

(il) A copy of the Review (Hindi and EngHsb versions) 
by the Government on the working of the Board 
of Practical Training. Eastern Region, Calcutta, for 
the year 1982-83. 

(30) (i) A copy of the Annual Report (Hindi and Enghsit 
versions) of the Regional Engineering CoUe~. SrinagM, 
for the year 1982-83. 

(u) A copy of the Annual AccOUDt'i (Hindi aod Eoglisb ver-
sions) of the Regional EngineeriDlt College. Srinagar. for 
the year 1982-83 together with Audit Report tIler«m. 

(iii) A copy of the Review (Hindi and English versions) by 
lbe Gowmment on the working of the Regional Ellgineer-
ing College, Srinapr. for the year 1982--83. 

(31) 0) A copy of the ADDuat Repon(Hindi and Bag1jah wr-
sioD5) of ~ Regioaal EagisaeeriI1& CoDeae. Calkut, for 
the year 1982-83. 

(Ii) A copy of the Review (lfmdi and E4g1isb venloI1s) by 
the Gowmmcot OR the vmrkiDg of the Regional F~i­
Deering Cone,e. Calicut, for the year 1982·13. 

(32) (i) A copy of the AnDual Rc:pon (Hiadi IUId Eaalish ver-
aioDs) of the Vsnesvaraya Regional CoIlqe of BD,meer-
iDg. Napr. for (be year 1982·83. 

(ii) A copy of tbe Annual Accounts (Hiadi and Eaalish \'Cr-
sloDs) 0{ the VlSvesv1r3Ja Rqioaal CoJ1eae of l?n,meer. 
iDa. Napt'. for tbe year 1982-83, toptbcr with Audit 
Report tbet'eoo. 

(iii) A copy of the Review (Hindi and ~h versioas) by tho 
(ioverJUDeftt OIl the workin, of the VIIYC!SV8f8ya Regional 
College of EngioeerinS. Nagpur. for the year 1982--83. 

(33) (i) A copy 01 the AnnualRepon(HlDdi and £oatish ver-
sions) of ~ MaJaviya Regional &,iDeering CoDeJet 
Jaipur, for the year J98U3. 

{ii} A copy of the Almual Accounts (Hindi and English vel' 
siou) of the· Malaviya Regional £naineeriug CoiUege. 
Jalpur. for the year 1982-83 toFth« With Audit Report 
tbereoD. 
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(iii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Malviya Regional Ea.-
gineering College, Jaipur, for the year 1982-83. 

(34) (i) A copy of the Annual Repon (Hindi and Englis ver-
sions) of the Motilal Nehru Regional Engineering College, 
Allahabad, for the year 1982·83. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Motil.al Nehru Regional 
Engineering College, Allahabad, for the year 1982-83. 

(35) (i) A copy of the Annual Report (Hindi and English ver-
sions) of the Sahitya Akademi, New Delhi for the year 
1982~83. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Sahitya Akademi, New 
Delhi, for the year 1982-83. 

(36) (i) A copy Of the Amual Accounts (Hindi and English 
versions) of the University of Hyderabad, for the year 
1982·83 together with Audit Report thereon. 

(37) (i) A copy of the Annual Report (Hindi and English ver-
sions) of the Regional Engineering College, Thucbira~ 
for the year 1982-83. 

(ii) A copy of the Annual Accounts (Hindi and English ver-
sions) of the Regional Engineering College, TIrucbirapalli, 
for tbe year 1982-83. 

(ill) A copy of the Review (KlDdi and English wrsions) by tho 
Government on the working of the Regional Engineering 
College, TIrucbirapalli, for the year 1982·83. 

38 (i) A copy of The Annual Repon (Hindi and English ver-
sioas) of the TechDical Teachers' Training Ibstftute, Nor-
thern Rc:fon. Cbandigarh, for the year 1982-83 along 
with Audited Accounts. 

(il) A copy of the Review (Hindi and Englisb versions) by the 
Government on the working of the Technical Teachers' 
Training Institute, Northern Region, Chandigarh, for thci 
year 1982-83. 

39 (1) A copy of the Annual Report (Hindi and English vef·-
sions) 0{ the Regional Engineering College, Rourkela, for 
the year 1982·83. 



(ill A copy of the Annual Accounts (Hindi and Englisb ver-
sions) of the Regional Engineering College, Rourke1a, for 0: 
tbe year 1982-83 together with Audit Report thereon. 

(ill) A copy of the Review (Hindi and English versions) by the 
Government on the working. of the Regional Engineering. 
College. Rourkela, for the year 1982·83. 

(40) (i) A copy of the Annual Report (Hindi and English ver-
sions) of ,the Rrgiomtl Ellginccrin~ College, Kuruksbetra. 
for the year 1982~83. 

(ii) A copy of the Rc\;iew (Hindi and English versions) by the 
Government on the working of the Regional Engineering 
College, Kurukshetra. for the year 1982-83. 

(41) (i) A copy of the Annual Repon (Hindi and Engtish Vel'-
siens) of tbe National Jnstitute of Foundry and Forget 
Technology, Rancbi, for the year 1982-83. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the National Institute of 
Foundry and Forge T6;bnology, Ranchi.. (or the year 
1982·83. 

(42) (i) A copy of the Annual Report (Hindi and English 
versions) 0[ the Regional Engineering C.()lIege~ Silchar. 
for the year 1982·83. 

(ii) A copy of tIl(. Annual. Accounts (Hindi and English ver-
sions) or the Regional Engineering College, SOObar. for 
the year J 982..sJ together with AUdit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government on the wOfkinJt of the Regional Engi-
neering College, Si1cbar. {or the year 1982-83. 

(43) (i) A copy of the Annual Report (Hindi and English ver-
sions) of d~ Board of Apprenticeship Training (Western 
Region). Bombay. for the year 1982-83 along with 
Apdired Accounts. 

(d) A copy of the Review (Hindi and English versions) by the 
Government on lbe watking or the Board of Apprentice-
ship Training (Western Region), Bombay. for the year 
1982-83. 

(44) (j) A copy of the ADnual Repon (Hindi and EDalish vet-
sions) of the Delbi Public Library, Detht for 1he year 
1982-83 along with Aoorted Accounts. 

10 



(il) A copy of the Review (Hindi and English vemions) by the 
Government on the working of the Delhi Public 
Library, Delhi, for the year 1982-83. 

(45) 0) A copy of the Annual Report (Hindi and English ver-
sions) of the Regional Engineering College, Durgapur, 
for the year 1982-83. 

(il) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Regional Engi-
neering College. Durgapur, for the year 1982-83. 

( 46) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Institute of Technology, 
Madras, 'lOr the year 1982-83. 

.. 
(ii) A copy of the Review (Hindi and English vemions) by the 

Government on the working of the Indian Institute of 
Technology, Madras. for the year 1982-83. 

(47) (i) A copy of the Annual Report. (Hindi .and English 
versions) of the Bal Bbavan Society (India) New Delhi. 
for the year 1982-83. 

(ii) A statement (Hindi and English versioll'.) regarding Re-
view by the Government on the working of the Bal 
Bhavan Soci&tv (India) New Delhi. for the year 1982-83. 

(48) (i) A copy of the Annual RepOrt (Hindi and English 
versions) of the Central Social Welfare Board, New Delhi, 
for the year 1982-83, along with Audited Accounts. 

(u) A copy Of the Review (Hindi and Englisb versions) 
by the Government on the working of the Central Social 
Welfare Board, New Delhi, for the year 1982-83. 

(49) A copy of the Indian Airlines Employees' Provident 
Fund (Amendments) Regulations, 1983 (Hindi and 
English versions) published in Gazette of India 
dated the 24th September, 1983 under sub-sec-
tion 45 of the Air Corporations Act. 1953. 

(50) An explanatory Note (Hindi and English versions) 
in re~rd to notification mentioned at (49) above. 

(51 ) (a) (i) A copy of the AlIDual Repon (Hindi and 
English versions) of the National Institute of Ayur-
veda, Jaipur, for the year 1918-79 along with Audit-
ed Accounts. 
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(ii) A copy of the Annual Report (Hindi and English 
versions) of the National Institute of Ayurveda. • 
Jaipur, for the year 1919-80 along with Audited 
Accounts. 

(iii) A copy of the Annual Report (Hindi and English 
versions) of the National Institute of Ayurveda, 
Jaipur. for the year 1980-81 along with Audited 
Acrounts. 

(iv) A copy of the Annual Report (Hindi and Englisa 
versions) of the National Institute of Ayurveda, 
Jaipur, for the year 1981-82 along with Audited 
Accounts. 

(b) A copy of the Review (Hindi and English versions) 
by the GO\'emmeDt on the working of the National 
Institute of Ayurveda, Jaipur, for the years 1978-79, 
1979-80, 1980-81 and 1981-82. 

(S2) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(51) above. 

(S3) (a> 0) A copy of the Annual Report (Hindi and 
English versions) of the International Institute for 
Population Studies, Bombay. for the year 1980-81 
along with Audited Accounts. 

(ii) A copy of the Annual Report (Hindi and English 
versions) of the lRtemational Institute for Popula-
tion St~, Bombay, for the year 1981-82 along 
with Audited Accounts. 

(b) A copy of the Revie\\' (Hindi and English versions) 
by the Government on Use working of the Internatio-
nal Institute for Population Studies, Bombay. for 
the years 1980-81 and 1981-82. 

(S4) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(53) above. 
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(55) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(a) (i) A statement regarding Review by the Govern-
ment on the WQrking of the Cement Corporation 
of India Limited, New Delhi, for the year 1982-
83. 

(li) Annual Report of the Cement Corporation of 
India Limited, New Delhi, for the year 1982-83 
along with Audited Accounts and the comments 
of the Comptroller and Auditor General thereon. 

(b) (i) Review by the Government on the working of 
the Bh~il"at Leather Corporation Limited, N0ida, 
for the year 1982-83. 

(ii) Annual Report of the Bharat-Leather Corporation 
Limited, Noida, for the year 1982-83 along with 
Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

( c) (i) A statement regarding Review by the Govern-
ment on the working of the National Small Indus-
tries Corpora~ion Limited. New Delhi, for the 
year 1982-83. 

(ii) Annual Report of the National Small ,Industries 
Corporation Limited, New Delhi, for the year 
1982-83 along with Audited Accounts and the 
comments of the Comptroller and Auditor 
General. 

(d) (i) A statement regarding Review by the Government 
on the working of the Instrumentation Limited, 
KOla. for the year 1982-83. 

(ii) Annual Report of the Instrumentation Umited, K~ 
for the year 1982-83 along with Audited Attounts 
and the comments of the Comptroller and Auditor 
General thereon. 

fe) (i) A statement regardinl! Review by the Government 
on the working of the Bharat Pumps and Compressors 
Limited, for the year 1982-83. 
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(0) Annual Report of tbe Bharat Pumps and CompresSOR 
Limited, for the year 1982-83 along with Audited 
Accounts aDd the comments of the Comptroller and 
Auditor General tbe~. 

(fT (i) A statement regarding Review by tbe Government 
on the working of the Bum Standard Company Limit-
ed, for the year. 1982-83 . 

(ii) Anollill Report of the Bum Standard Company Limit-
ed, for the year 1982-83 along with Audited Accounts 
and the Comments of the Comptroller and Auditor 
General thereon. 

(56) (i) A copy of the Annual Report (Hindi and English 
,'mions) of the Cement Research Institute of Indi~ 
New Delhi. for the year 1982-83 along with Audited 
Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Cement Research Institute of India. New Delhi. for 
tbe year 1982-83. 

(57.> (j) A copy of the Annual Report (Hindi and English 
\'crsions) of the Indian Rubber Manufacturers Re-
search Association, Thane, for the year 1982-83 along 
with Audited Accounts. 

Oi) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Indian Rubber 
Manufacturers Research As.C!OCiatjon~ Thane. for the 
year 1982-83. 

(58) A copy of the Annual Report (Hindi and English 
versions) on the working of the provisions or Se<;-
tion 1 S-A of the Protection of Civil Rights. Act, 
1955 for the vears 1981 and 1982, under sub-sec-
tion (4) of the said Act. 

( 59) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of . section 
619A of the Companies Act t 1956:-

(i) R~\iew by the Gcwernment on the working of the Ura-
nium Corporation of India Limite4. Jaduluda. for the 
the year ·1982·83. 
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(ii) ~.ual Report of the Uranium Corporation of India 
LImited, Jaduguda, for the year 1982-83 along with 
Audited Accounts and the comments of the Comp-
troller and Auditor General t...'lereon. 

(60) A ~opy ea~h of the following papers (Hindi and 
English versIOns) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(a) (i) Review ~y the Government on the working of the 
Metal Scrap Tmde Corporation Limited for the year 
1982-83. ' 

(ii) ~~ai Report of the Metal. Scrap Trade Corporation 
limIted, for the year 1982-83 along with Audited AIxo-
unts and the comments of the Comptroller and Auditor 
General tberoen. 

<b) (i) Review by the Government on the working of the 
Manganese Ore (India) Limited, for the year 1982-83. 

(ii) Annual Report of the Manganese Ore (India) Limited, 
for the year 1982-83 along with Audited Accounts and 
the comments of the Comptroller and Auditor General 
thereon. 

{c) (i) Review by the Government on the working of the 
Visakhapatnam Steel Project, for the year 1982-83. 

-(ii) Annual Report of the Viskhapatnam Steel Project, for 
the year 1982-83 along with Audited Accounts and the 
comments of the Comptroller and Auditor General there-
~ . 

(61) A copy each of the following papers (Hindi ~d 
Enelish versions) under sub-section (1) of sectIon 
619A of the Companies Act, 1956:-

(i) Review bv the Government on the working of the 
India Tourism Development Corporation Limited, 

New Delhi, for the year 1982-83. 
OJ) Annual Report of the Indian Tourism Develop-

ment Corporation Limited, New Delhi. for the 
year 1982-83 along with Audited Accounts and 
the comments of the Comptroller and Auditor 
General thereon. 
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(62) A copy ~ of. the following Not~cations (Hindi C . 
~d Engbsb vemons) undersub-sectwn (2) of Sec- ~ 
boD 23 of the Prevention of Food Adulteration Act, 
1954:-

(i) The Prevaltion of Food Adulteration (Fourth Amend-
ment) Rules, 1983 published in Notification No. 
O.s.R. 283{E) in Gazette of India dated the 26th 
March. 1983, topther with conigeodum therete> 

published in Notification No. G. S. R. 743 in 
Gazette of India dated the 8th October. 1983. 

(.0) The Premltion 0{ Food APulteratiOll (Fifth Amend-
ment) Rules, 1983 published in Notification No. O.SR. 
79O(E) in Gazette of India dated the 10th October. 
1983. 

(iii) The Prevention of Food ~ultcration ( Sixth Amend-
ment) Rules, 1983 published in Notification No. 
GS.R 803(E) in Gazette 0( India dated the 21th 
October, 1983. 

(iv) The Preventioo of Food Adotl«ation (Seventh Amend-
ment) Rules, 1983 published in Notification No. G.S.R. 
816(E) in Gazette of India dated the lrd November. 
1983. 

(v) The Prevention of Food Adulteration (Eighth Amend-
JDCDl) Rules. 1983 published in Notification No. G.S.R. 
829<E) in Gazette 0{ India dated the 7th November. 
1983. together with corrigendum thereto published in 
NotificatiOA No. O. S. R. 893(E) in Gazette of India 
dated the 17th December, 1983. 

(63) A copy of the Druas and Cosmetics (First Amendment) 
Rules, 1982 (Hindi and English version.ft) published in 

Notification No, O. S. R. 62(E) in Gazette of India 
dated the 15th February. 1982 under section 38 of the 
Drugs and Cosmetics ~ 1940. 

(64) A copy each of the foHowing papers (Hindi and English 
venions) under sUMoctioo (1) of section 619A of the 
Companies Act. 195~-

(i) Rrnew by the Government on the workitlg of the 
Indian Medicines Pbarmaceatical Corporation Limited. 
Ranikbett for the year 1982...s3. 
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(li) Annual Report of the Indian Medicines Pharmaceutical 
Corporation Limited, Ran;kbet, for the year 1982--83 
along with Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(65) (i) A copy of the Annual Report (Hindi and English 
versions) of the Institute of Post Graduate Teaching 
and Research, Jamnagar, for the year 1982-83 along 
with Audited Accounts. 

(il) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Institute of 
Post Graduate Teaching and Research, J amnagar. for 
the year 1982-83. 

( 66 ) (i) A copy of the Annual Report (Hindi and Engiish ver-
sions) of the National Institute of Mental Health and 
Neuro Sciences, Bangalore, for the year 1981-82 along 
with Audited Accounts. 

(ii) A copy of the Review (H~ndi and English versions) by 
the Government on the workin/! of the National Institute 
of Mental Health and Neul'O Sciences, Bangalore, for the 
year 1981-82. 

(67) A ~tatement (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at (66) above. 

(68) A copy each of the following Notifications (Hindi and 
English versions) issued under the Central Excise Rules, 
1944:-

(i) G.S.R. 89O(E) publisbed in Gazette of India dated the 
16th December, 1983 together with an explanatory 
memorandum seeking to extend the excise duty exemp-
tion on zinc in20ts used in the manufacture of zinc dust 
which was hitherto available for use within the factory 
of production. also to such situations where such zinc 
ingots are used elsewhere than in the factory of pro-
duction rrovid~d such zinc dust is returned to the 
factory of production of zinc ingots. 

(U) G.S.R. &91(£) published in Gazette of India dated the 
16th December. 1983 together with an explanatory 
memorandum seeking to grant exemption from fun 
excise duty on zinc dust manufactured out of zinc 
ingots and used in the manufacture of zinc unwrougbt. 



(ui) O.S.R. 892(E) publlshe<l in Gazette of India =:r 
16th DccemberJ 1983 together with an ex . 
metDotaDdum making certain amendment to N0tifica-
tion No. 81!83..cE dated the 1st March. 1983. 

(69) A copy of the Foreign Excbange Regulation 
(Amendment) Rules, 1983 (Hindi and English ver· 
sions) published in Notification No. G.SR.6S9(E) 
in Gu,ene of India dated the 19th August. 1983 
under section 79 of the Forei,en Exchanp Rqulation 
Act, 1973. 

no) A statement (Hindi and English'versions) showing 
reasons for delay in laying the papers mentioned at 
(69) above. 

(7 J) A copy of the Consolidated Report (Hindi and Eng-
I~h versions) on the working of the Public Sector 
Banks for the year ended the 31st December. 1981 

(72) A statement (Hindi and English versions) giving 
Valuation result and bonus to policy holders of tbe 
Life Insurance Corporation for the year ended the 
31st Mar1:h, 1983. 

(73) A copy of the Vegetable Oil Products Control 
(Amendment) Order, 1983 (Hindi and En.glish vcr-
(jans) published in Notification No. G.S.R- 88S(E) 
in Gazette of India dated the 12th December, 1983 
under sub-section (6) of ~:':!'f'!l 3 of the Essential 
C.ommodities Act. 19~5. 

(74) A copy of the Tea (Re~istratjon of Dealers and 
Declaration of Stoclas) Order, 1983 (Hindi and 
English versions) published in Notiftcation No. 
5,0. 901(E) in Gazette of India dated the 6th 
December, 1983 under sub-section (6) of section 3 
of theEssentiaJ Commodities Act, 1955. 

(75) A copy of the Export of MineraL-t and Ores-Group--l 
(Inspection) Amendment Rules. 1983 (Hindi and 
English versions) published in Notification No. 
5.0. 4367 in Gazette of India dated the 3rd ~m­
ber, 1983 under JJu~ion (3) of seetion 17 of 
the Export (Quality Control and Inspection) Act. 
1983. 
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(76) A. copy ~ch of the following papers (Hindi and 
English verslons) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(a) (i) Review by the Government on the working 
of the British India Corporation Limited, Kanpur, 
for the year 19'82-83. 

(ii) ~~ual Report of the British India Corporation 
limIted, Kanpur, for the year 1982-83 along with 
Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(b) (i) Review by the Government on the working of 
the Projects and Equipment Corporation of India 
Limited, New Delhi, for the year 1982-83. 

(ii) Annual Report of the Projects and Equipment 
Corporation of India Limited New Delhi, for the 
year 1982-83 along with Audited Accounts and 
the comments of· the Comptroller and Auditor 
General thereon. 

(c) (i) Review by the Government on the working of 
the India Tea and RestaUTant Limited, Bombay, 
for the year 1981-82. 

(ii) Annual Report of the India Tea and Restaurants 
Limited, Bombay, for the year 1981-82 along with 
Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(d) (i) Review by the Government on the working of 
the Tea Trading Corporation of India Limited, 
Calcutta, for the year 1980-81. 

(d) Annual Report of the Tea Trading Corporation of 
India Limited, Calcutta, for the year 1980-81 along 
with Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(e) (i) A statement regarding Review by the ~v­
ernment on the working of the Jlute Corporation 
of India Limitea,' Calcutta, for the year 1981-82. 

(ii) Annual Report of the Jute Corporation of. India 
Limited, Calcutta, for the year 1981-82 along with 
Audited Accounts and the comments of the Com-
ptroller and Auditor General thereon. 



(77) Three statements (Hindi and EngliSb versions) 
showing reasons for dela,. in laying the papers men- eo 
tioned at (c) to (e) of the item (16) above- ~:' 

(78) (i) A copy of the Annual Report (Hindi and English 
versions). on the working of the Rubber Board, 
Kottayam, ~r the year 1982-83. 

(Ii) A copy of the Review (Hindi and English vemons) by the 
GoYommcnt 011 the working of the Rubber Board, g-otta-
yam. for the year ) 982-83. 

(79) (i) A copy of the AnnWil Report (Hindi and Eng-
lish versions) of the Basic Cbemicals, Pbarmaceub" 
cals.and Cosmetics Expon Promotion Council. Bom· 
bay, for the r..ar 1982-83 along with Audited 
Accounts. 

Cd) A copy of the Review (Hiodiand Enslisb versions) by tho 
Government on the working of the Basic Chemicals, 
Pharmaceuticals and Cosmetics Export Promotion Coun-
cil, Bombay. for the year 1982-83. 

(80) (i) A copy of tbe Annual Report (Hindi and Eng-
lish versions. of the Indian Institute of Packaging, 
Bombay. for the year 1982·83 along witlr Accounu 
and Audit Repon thereon." 

(ii) A copy d lbe Rcview(Hiow and EtlgIisb versions) by the 
Oovenunent OIl tbe working of the Indian Institute of 
Packaging. Bombay. for the year 1982·83. 

(81) A cOl!)' of Notificatioo No. S.o. 89) (E) (Hindi 
and Engh..~ venions) published in Gazette of India 
dated the 5th December, 1983 regarding extension 
of tbe period of take over of the management of 
Chargola te. ~tate for a further period upto and 
inclU$ive or 30th Junc.1984 on the e~riry of th~ 
original period of tab ewer 0{ five years. under ~. 
lion 160 of the Tea Act. 1953. 

(82) (i) A copy of the Annual Rt,.,-port (Hindi and Englisb 
versions) of fhe Marine ProdUcts Export J)evclop-
meat Autbority. Cochia. for the veal 1.982-83 UDder 

sub«ction (3) of section 22 of the Marine Products 
Export Development Authority Act. 1972. 
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(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Marine 
Products Expon Development Authority. Co.:hin, 
for the yeat" 1982-83. 

(83) A copy of the Annual Accounts (Hindi and Englisb 
versions) of the T~ Board, Calcutta, for the year 
1981-82 together WIth Audit Report thereon. 

(84) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(83) above. 

(85) A copy of the Textiles Committee (Amendment) 
Rules, 1983 (Hindi and English versions) published 
in Notification No. G.S.R. 850 in Gazette of 
India dated the 2nd November, 1983 under secticn 
22 of Textiles Committee Act, 1963. 

(86) (i) A copy of the Annual Report (Hindi and EnglIsh 
versions) of the Indian Council of Arbitration, New 
Delhi. for the year 1982-83. 

(Ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Indian 
C.ouncfl of Arbitration, New Delhi, for the year 
1982-83. 

(87) A copy of the Annual Report (Hindi aI¥l Englisb 
versions) of the Central Institute of Hindi, Agra, 
for the year 1982-83. 

(88) A copy of the Annual Audited Accounts (Hindi and 
English versions) of Jhe KendriyrJ Hindi Shiksban 
Mandai. Agra. for the year 1982-83. 

(89) A copy of the Annual Accounts (Hindi and English 
versioDs) of the Rasbtriya Sanskrit Sansthan, Delhi 
for the year 1980-81 together with Audit Report 
thereon. 

(~) A copy of tbe Annual Accounts (Hindi and Engli~ 
versions) of the Rasbtriya Sanskrit Sansthan. DelhI, 
for the year 1981-82 together with Audit Report 
tbercoo. 
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(91) A statement (Hindi and English versions) showinJ 
reasons for delay in laying the papers mentioned at ~ 
(88) and (89) above. 

. Shri G. Lakshmanan laid on the Table Minutes (Hindi and 
English versions) of the Sixty-fifth to ~ixty..eighth sittings of the 
Committee on Private Members' Bills and Resolution held during 
the current session. 
6. M~ from Rajya Sabha 

Secretary-General reported the following Messages from 
Rajyu Sabha:-

(i) ThaI at its sitting held on the 20th De.:ember, J 983. 
Rajya S8bha agreed ~ithout any amendment to the 
Lepers (Delhi. Andaman and Nicobar Island, 
Laksb ad weep. Dadra and Nl..'gar Haveli and 
Cbandigarh Repeal) Bill. 1983. passed by Lok 
Sabha on the 15th December, 1983. 

-Hi) That at its sitting held on the 21st December, 1983. 
Rajya Sabha agreed without any amendment to the 
Bafl.lking Laws (Amendment) Bill. 1983. passed by 
Lok Sabha on the 20th December, 1983. 

-(iii, That at its sitting held on the 21st Decembcr, )983. 
Rajya Sabha pa'ised the Es..~nti.al Commodities 
(Amendment) Bill, 1983 . 

• ,. Bill Palled tty Rajya Sehha--Laid .. the Table 

Secretary-GeneraJ Jaid on the T.le the Essential C0mmo-
dities (Amendment) Bill, 1983. 15 passed by Rajya Sabha. 
8. STATEMENTS OF PUBLIC ACCOUNTS COMMI1TEE 

SHRt SUNIL MAITRA laid on the Table the following 
statements (Hindi and English versions) of the Public Aceounts 
Committee:-

(1) Statement showing action takea by Oovemment on 
the recommendations eoDtaiDed in Chapter I aad -----------

-At 6.25 P.M. 



final replies in respect of Chapter V of Third Report 
on Unauthorised Occupation of Railway Land. 

(2) Statement showing action taken by Government on 
the recommendations contained in Chapter I . and 
final replies in respect of Chapter V of 10th Report 
on Printing of Ahmedabad Telegraph and Telephone 
Poles. 

(3) Statement showing action taken by Government on 
the recommendations contained in Chapter I and 
final replies in respect of Chapter V of 52nd Report 
(Sixth Lok Sabha) on 'Controlled Cloth ~~heme'. 

( 4) Statement showing action taken by Government on 
the recommendations contained in Chapter I and 
final replies in respect of Chapter V of 65th Report 
on Salal Hydro-Electric Projects. 

( 5) Statement showing action taken by Government on 
the recommendations contained in Chapter I and 
final replies in respect of Chapter V of 70th Report 
on Expenditure on New Service!New Instrument of 
Service. 

(6) Statement showing. action taken by Government on 
the recommendations contained in Chapter I and 
the final replies in respect of Chapter V of 74th 
Report on Khadi and Village Industries CommisskJD. 

(7) Statement showing action taken by Government on 
the recommendations contained in Chapter I and 
final replies in respect of Chapter V of 86th Report 
on Purcha~ and Fabrication of Water Bowzers. 

(8') Statement showing action taken by Government on 
the recommendations contained in Chapter I and 
final replies in respect of Chapter V of 119th Report 
on Loading Coils and Over-stocking of Barrettor 
Lamps. 

(9) Statement showing action taken by Government on 
the recommendations contained in Chapter I and 
final replies in respect of Chapter V of 129th Report 
on Working of the Offi.ce of the Joint Chief Con-
troller of Imports and Exports (CLA) New Delhi. 



9. REPORT OF PUBLIC ACCOUNTS COMMrrrEE 
SHRI SUNIL MAITRA presented the Hundred. and Seventy-

fourth Report (Hindi and English venions) of the Public Ac-
counts Committee on paragraph ~.21 of the Report of the Com-
ptt:>ller and Auditor General of India for tl)e year 1980-81. 
Umon Government (Civil), Revenue Receipts, Volume II •. 
Direct Taxes relating to Irregular allowance of contribution to 
scientific research. 
10. REPORTS AND MINUTES OF ESTIMATES COMMITI'EE 

SIUu BANS I LAL presented the fol1owlitg Reports and 
Minutes (Hindi and English \'ersions) of the Estimates Com-
mittee:-

0) Fifty-sixth Report on the Ministry of Railway&--
Railway Safety, and Minutes of the sittings of the 
Committee relating thereto. 

(0) Fifty-ninth Report on the Minisrty of Shipping and 
Transport-National HighwaY1. and Minuta of the· 
sittings of the CoruniUee le:ating thereto. 

(iii) Sixtieth Report on the Ministry of Health and 
Family Welfare-Drug Standards, and Minutes of 
the sittings of the Committee relating thereto. 

(tv) Fifty-fifth Report on Action Taken by Government 
on the recommendahons contained in the Forty· 
eighth Report of the Committee on the llinistry of 

Works and Housing-Drinking Water Supply and 
Sanitation. 

11. STATEMENTS OF COMMITrEE ON THE WELFARE OF· 
SCHEDULED CASTES AND SCHEDULED TRIBES 

PROF. NlRMALA KUMAR! SHAKTAWAT laid on the 
T~ble following Statements (Hin4i and EnaUsh versions) 
of the ConuJUttee on the WelfaJe of Scbedufed Cutes and' 
Scbeduled Trlbea-:-

(i) Statement showing the final replie& of Government 
in respect of Chapters I and n of Ei,hteenth Action 
Taken Report. of the Committee on the Mtni8tryof 
RailWay,. (Ball. WL. !r .. rd) -R.ete.... rvations for, and 
employment at uJed e.stea. IDCl SdIeduJecI' 
Tribes in Central Railway and award of petty con-
tracts, -parcel booking agenetes and O1It-agendet to-
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Sc~eduled Castes and Scheduled Tribes in Central' 
Railway. 

(ii) Statement showing final replies of Government in 
respect of Chapter V and further information in' 
respect of other Chapters of Twenty-eighth Action 
Taken Report of the Committee on the Ministry of 
Communications-Rt:servations for, and employ-
ment of. Sched-..tled Castes and Scheduled Tribes in 
Posts and Telegraphs Department. 

12. REPORT OF COMMITTEE ON THE WELFARE OF SCHE-
DULED CASTES AND SCHEDULED TRffiES 
PROF. NIRMALA KlJMARI SHAKTAWAT presented the 

Forty-second Report (Hindi and English versions) of tho Com-
mittee on the Welfare of Scheduled Castes and Scheduled-Tribes 
on Action Taken by Government on the recommendations con-
tained in the Fortieth Report of the Committee on the Ministry" 
of Health and Family Welfare (Department of Health) Educa-
tional facilities for Scheduled Castes and Scheduled Tribes m 
Medical Colleges under the control of, or aided Qy Central 
Government. 
13. CALLING ATTENTION 

SHRI UTl'AM RATHOD called the attention of Minister of 
Agriclture to the reported failure of cotton crop in Andhra Pra-
desb, Gujarat, Karnataka, Mabarashtra, Punjab, Rajasthan,-
Tamil Nadu and other parts of the country due to continuous 
rains and diseases and need to compensate the farmers by Gov--
ernment. 

The Minister of Agriculture made a statement in regard 
thereto 
14. GOVERNMENT BILL-INTRODUCED 
THE BRENTFORD ELECTRIC (INDIA) LIMITED (ACQUI·-
SmON AND TRANSFER OF UNDERTAKINGS) BILL, 1983 

15. MA'lTEItS UNDER RULE m 
(1) Sbri Navin Ravani raised a matter regarding need to 

open a T.V. relay station at Amreli for benefit of rural popula-
tion. 

(2) Shri D. L. Baitha raised a matter regarding need for 
ade<juate attangements for tbe purchase of paddy -in certain-
districts of Bihar. 



(3) Shri Banwa-ri Lal raised a matter regarding need for 
'Central Government's approval to the multi-purpose Beesal- (:\ 
pur Dam Scheme in Tonk District, Rajasthan. 

(4) Shri Uttam Rathod raised a matter regarding implemen-
tation of the principle regarding parity between the prices of 
raw cotton and the finished goods. 

(5) Shri Draja Mohan Mohant)' raised a matter regarding 
need for granting Central permission to have 'Son-Et-Lumiere' 
at Konark Temple for promotion of touriani. 

(6) Shri Ram Singh Yadav raiSt"d a matter T(Ogarding need 
for upgradation of Khanpur Ahir Flag Railway S&.ation, 

(7) Shri Abdul Rashid Kabuli raised a matter regarding 
need to popularise the Kashmiri handicrafts, 

(8)8 Smt. Kishori Sinha raised a matter regarding neect to 
control the price of tea by selling tea at a fixed price by NAFED 
and NCCF throughout the country. 

(9) Sbri Krishna Chandra Haldar raised a matter ngard-
ing need for early expansion of Ourgapur Fertilizer Plant. 

(10) Shri Baburao Paranjpe raised a matter regarding in"e-
.gular service of ships of Shipping Corporation ot India from 
Andaman-Nieobar Islands to Calcutta and Madras. 

(11) Shri Jagpal Singh raised a matter regarding delay in 
crushing of sugarcane by Iqbalpur Sugar Factory, Sabaranpur 
and non-payment of arrears to sugarcane growers by it. 

(12) Shri R. P. Yadav raised a matter regarding lack of 
tacilities to labourers working in stone Querry at "'Bbavnath· 
pur by the contractors. 

(13) Sbri ChittaBasu raised a matter regarding need to 
lodged a protest with U.K. tor 'WI'OIlg depidloD of Netaji Subbash 
CbandraBose in a film produced by Grenada T.V. and. to ban its 
screening in India. 

(14) Shri Mool Cband Dap raised a matter reprding im-
plementation of Paleur Award. 

(15) Sbri Rajesh Kumar Singh raised a matter reprding 
iDeonven.ieace to paseenger, travelling from DelhJ to Aara aad 
Mathura. 



(16) Shri Ajoy .Biswas raised a matter regarding discrimi-
nation in .giving special allowance to Central Government Em-
ployees of North Eastern region. 

(17)' Shri Chandradeo Prasad Verma raised a matter re-
garding need to convert Patna-Gaya single railway line into 
double line. 

(18) Shri Ramavatar Shastri raised a matter regarding irre-
gular supply of food grains by State Food Corporation godown 
of Patna to fair price shops. 

16. RESOLUTION-AOOPTFD 
Shri B. Shankaranand concluded his speech on the following re-

solution moved by him on the 15th December, 1983:-
"This House approves the National Health Policy contained 

in the statement laid on the Table of the House on the 
2nd November, 1982." 

The Resolution was adopted. 

17. MOTION REGARDING SIXTY-EIGHTH 'REPORT OF 
THE COMMITTEE ON PRIVATE MEMBERS' BILLS AND 
RESOLUTIONS 

Sbri Jalil Abbasi moved the following motion:-
"That this House do ~ with the Sixty-eighth Report of 

the Committee on Private Members' Bills and Resolu-
tions presented to the House on the 20th December, 
1983". 

T'hc motion was adopted. 

18. PRIVATE MEMBERS' BILLS-INTRODUCED 

(1) The Representation of the People (Amendment) Bill. 1983 
(A.a ... pI of sediea 66), by Sbri B. V. Desai. 

(l) The Indian Nationals Liying Abroad (R.~presentation. in 
Parliament and State Legislatures) Bill. 1983 by Sbn B. V. Desai. 

(3) The Constitution (t\mendment) Bill, 1983 (Insertion of new 
article I23A, etc.), by Sbri Ram Vuas Paswan. 

(4) The Constitution (Amendment) Bill, 1983 (Amendment of 
Mtlcles 8S and 174), by Shri Ram Vilas Paswan. 
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0(5) The Coastitutioo (Amendment) BiU, 1983 (A ....... f1' 
...... 69 .. 159), by Prof. Narain Chand Parashar. 

@(6) The Constitution (Amendment) Bill. 1983 (A ....... 
at .... 94 ... 179), by Prof. Narain Chand Parasbar. 

19. PRIVATE MEMBER's BILL-NEGATIVED 
1H£ CONSTITUTION (AMENDMENT) BILL. 1983 (AI8eIlL 

... Of Atfide 31.), BY SURt M. M. LAWRENCE 
On the motion for consideration of the Bill moved OD 26th 

August, 1983, the House divided, Ayes -28, Noes -88. 
1"be motion was declared as not carried in accordance with Rule 

IS7 of the Rules of Procedure and in accordance with the provi-
sions of the Constitution. 

20. PRIVATE MEMBER.'S BILL-tJNDER CONSIDERA TlON 
THE CONSTJnITlON (SCHEDULED CASTFS) ORDERS 

(AMENDMENT) BJlJ.., 1980, BY SHR! P. 1. Kt1RIEN. 
The motion for consideration of the Bill was moved by Sbri 

P. J. Kurica 
An amendment for circulation of the BiD for the purpose 'of 

dicitiDg opinion thereon by tbe 10th February, 1984, was moved by 
Shri MooI Chand Daga. 

Tbe following Memben took part in the debate:-
(1) Shri Satyagopal Misra 
(2) Sltri G. S. Reddi 
(3) Shri lapt Singh 
(4) Shri Vmfbi Olander Jain 
(5) Sbri R. L. P. Verma 
(6) Shri Girdari LaI Vyas 
(7) Sbri T. Nagaratnam 
(8) Sbri Ram Pyare Panika 

The discussion WII DOt coocluded. 
--~~~--------------

._-_ .. _. -_._--
@At 5.49 P. M . 

• Sabject to correctioa. 
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21. GOVERNMENT BJLL-PASSED .TIIE OILFIELDS (REGULATION AND DEVELOPMEN'O 

AMENDMENT BILL, 1983 
'The motion for consideration ot the Bill was moved by Shri 

P. Shiv Shankar.-

"\ The following Mel!1bers took part in the debate:-

\ (1) Shri M. M. Lawrence 
(2) Shri Rajesb Kumar Singh 
(3) Shri Motibhai R. Chaudhari 
(4) Shri Virdhi Chander Jain 

Sbri P. Shiv Shankar replied to the debate. 

The motion for consideration was adopted and clause-by-clause 
consideration of the Bill was taken up, 

Clauses 2 and 3 were adopted. 
Cause I, tbe Enacting Formula, and the LDng Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri P. Shiv 

Shankar. 
The motion was adopted and the Bill was passed. 

22. DISCUSSION UNDER RULE 193 
Dr. Subramaniam Swamy raised a discussion on the statement 

made by the Minister of Commerce and Supply in the HOuse on 15 
November, 1983 regarding import of animal tallow. 

The following Members took part in tre debate:-
(1) Shri Krishna Chandra Pandey 
(2) Shri Somnath Chatterjee 
()f Shri Bha~an Dev Acharya 

\~4) Dr. Karan Singh 
(5) Shri Uma Kant Mishra 
(6) Shri JaipaI Singh Kashyap 
(7y Shri Ram Pyare Panika 

\.I(§) Shri Bhagwat Jha Azad 
(9) Shri Krishna Kumar Goyal 
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(l~) Sbri Vijay Kumar Vadav 
-dh Sam A. K. Roy 

(12) Prof. Saif-ud-Dill Soz 

' .... arl Vishwanath Praia» SiDgh repl~ to tbe dilcusaion. 

(LOK SABRA ADJOURNED SINE OlE AT 1 L3S P. M.) 

A VT AR. SINGH RllCHY, 
Secretary.QeacrIl . 
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